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I081
LOK SABHA
Friday, August 7, 1959/Sravana 186,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Spearen wn the Chair]
ORAL ANSWERS TO QUESTIONS

Shipping Corporations

.+..
Shrt Subodh Hansda:
'”""{shrl S. C. Samanta:

Will the Minister of Transport and
Commnnications be pleased to state:

(a) whether the proposal to set up
three shipping corporations in public
sector has been fully implemented;

(b) it not, the reasons therefor; and

(c) since when the proposals were
taken in hand and, when these will
be implemented?

. The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). A
statement giving the requisite infor-
mation is placed on the table of the
Sabha.

SYATEMENT

In October 1947, the principle of
floating shipping corporations, upto a
maximum of three, was firs{ accepted
by the Government of India. It was
also decided that the Corporations
should be run on the managing agency
system with Government’s contribu.
tion being not less than 51 per cent
of the capital, the balance 49 per cent
being gubscribed either wholly by an
approved existing private shipping
company or parily by such company

147 LSD-1,
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angd partly by the public. No private
shipping company wag to be associated
with more than one Corporation.

In March 1950, the Eastern Shipping
Corporation was formed with M/s
Scindia Stearn Navigation Co. s the
Managing Agents,

The setting up of the second corpo-
ration did pot get the requisite res-
ponse from other existing shipping
companies and ultimately when the
negotiations with them did not
materialise, the Government of India
set up the Western Shipping Corpo~
ration in 1956 ag a fully Government-
owned concerned.

The need for getting up of a-third
Corporation has not yet been felt.

Shyi Subodh Hansda: From the
statement I find that the proposal was
taken in hand in 1847 and the first
Corporation came into being in 1950
and the second one in 1856. May I
know whether this has not delayed
the shipping business in our country
in the public sector?

Shri Raj Bahadar: The acquisition
or building up of tonnage is essentially
governed by the factor of financeg at
our disposal. And, I cannot say that
because there has been some delay
in setting up of the corporation, it has
retarded the growth of Indian ship-
ping.

Shri Subodh Hansds: May I know
whether the corporations are fune-
tioning from one place with different
headquarters.

Shri Raj Bahadur: I did not catch
the question.

Shri Subodh Hansda: May I know
whether it is & fact that the two
corporations are functioning from one
place with different headquartera?
May I know the reason for thaty
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Shri Raj Bakadur: If he wants to
know their headquarters, they are in
Bombay I do not know what the
hon. Member wants to know

Mr. Speaker: He probably means
the offices being located in dafferent
places

Shri Raj) Bahadur: I do not think
they are in different places

Shri § C Samanta: May I know
how the Eastern Shipping Corporation,
that 1s the Scmdia Steam Navigation
Company, 18 working m comparison
with our own Western Shipping

Corporation run with government
management?

Shri Raj Bahadur. If he wants to
have a comparison between the Indian
Steam Shipping Company and the
Eastern Shipping Corporation, 1n res-
pect of trade or tonnage lifted, I
think, both are working in thoair own
flelds

Shri Damami May I know whether
the existing shipping corporations are
working satisfactorily? If not, why 1s
the floating of a third corporation
being considered?

Shri Ra; Bahadur: At present we
are not considering the question of
bringing 1nto being a third corpora-
tion The corporations are working
satisfactorly otherwise

Shri C. R Pattabhi Raman: In view
of the very large traffic .n Madras and
the east coast to Rangoon and Singa-
pore, will Government consider the
feasibility of having a corporation at
Madras or at some other place on the
east coast?

Shri Raj Bahadur: At present there
is no proposal

Shri Tangamani: May I know the
number of ships now owned by the
Eastern Shipping Corporation and the
Western Shipping Corporation? How
do they compare with the total ton-
nage which we now possess?

Sbhri Raj Bahadur: In terms of
tonnage, I think, the Eastern Shipping

AUGUST 7, 1880
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Corporation has over 50,000 tons GRT
and the Western Bhipping Cozporation
has got a tanker which is about 10,000
tons.
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Traffic Administration for Delhi

-+
Shri Shrec Narayan Das:
Shrnn Radha Raman:
Shra Ram Krishan Gupta:
LShrl Keshava:

*202.

Will the Minister of Transport and
Communlications be pleased to state

(a) whether Government have
finaliseq consideration of the proposal
to have a separate traffic administra-
tion for Delhi,

(b) if so, the results thereof, and

(c) whether a copy of the draft of
the proposal would be laid on the
Table”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) There 18 no
such proposal under the consideration
of the Delhi Administration.

(b) and (¢) Do not arise.

Shri Shree Narayaa Das: May I
know whether the working of the
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present arrangement has been review-
od? If so, have any difficulties been
found which can be put an end to by
having a separate administration?

Bhri Raj Babadur: Shn T S
Khanna, the Engineer of the Road
Research Institute has been appointed
as Honorary Consultant to advise the
Delh1 Administration and I think we
shall have to wait for some time for
the results obtained m the light of the
advice he gives the Corporation or the
Administration 1n this behalf

Shri Shree Narayan Das: What 18
the amount the Delhi Administration
has to pay to the Police for the pur-
pose?

Shri Raj Bahadur: I cannot glve
the separate figures without notice

Shri Radha Raman* In view of the
difficulties that are experienced with
regard to traffic regulations 1in Delh1
and a general defilance of the traffic
rules by the people, may I know whe-
ther the present traffic arrangements
or transport arrangements are being
revised and new methods are being
evolved 1n order to train people and
also to have better results?

Shri Raj Bahadur: Of course, the
position 1s reviewed from time to
time Apart from that, sometimes
drives are also undertaken to make
people conscious of the traffic regula-
tions

In thigs connection I may refer to
the report recently submitted by the
Ad Hoc committee on Road Transport
They have made certain recommenda-
tions 1n regard to the re-organisation
of Transport Administration and in
that connection, I think, we may again
consider this question.
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Exhibition of Filmg at Railway
Stationy

*203 Shri Sanganna: Will the
Minister of Railways be pleased
to refer to the reply given to
Starred Question No 1463 on the 5th
Apri], 1958 n respect of the showing
of films at raillway stations, and state:

(a) whether such facilities have
been extended to other Railway
Zones, and

(b) 1f not, the reasons therefer”

The Deputy Minister of Railways
(Shr: § V. Ramaswamy): (a) Yes

(b) Does not arise

Shri Sanganna. Which are the zones
that have been provided for?

Shri 8 V Ramaswamy: The I and
B Ministry hag provided us with 7
projectors and they have been distri-
buted Only the North East Frontier
zone has not got it We have placed
orders for it There 1s only one for
each zone and we have got to carry
on on a programmed basis at the
various stations The I & B Minstry
also supply documentaries free of cost.

Shri Sanganna: When will this
scheme be fully implemented in &l
the zones?

Shri § V Ramaswamy: As soon as
we get the machinery Now, we are
doing 1t on a programmed basis.

Shri Tyagi: In view of the financial
exigencies and 1n view of the fact that
the nation i becoming deeply indebt~
ed to fore;gners, may 1 know if Gov-
ernment can give away this little
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Tuiry and thereby save some money
fer the nation?

Mr. Speaker: That is a suggestion
for actwn.

Prices of Telco Locometives

+
8hri Ram Krishan Guptas
Shri D. C Sharma:

Shri Nagi Reddy:

Shri A K Gopalan:
Shri Vasudevan Nair:
204, { Shri Kunhan:

Shri 8 M. Banerjee:

Shri Jagdish Awasthi:
Shri Eaghunath Singh:
Shri Assar:

| Shri T. B Vittal Rao:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No 428 on the 19th
February, 1959 and state:

(a) whether the Arbitrator hag since
given his award regarding the price of
Telco Locomotives for the period com-
mencing from 1st Apnl, 1958, and

(b) 12 so, the nature of the award
given®

The Deputy Minister of Railways
{(8hri Shahnawas Khan): (a) No,
Sir

(b) Does not arse.

Shri Ram Krishan Gupta: In reply
1o a previous question the hon Deputy
Minister gave a categorical assurance
that the award will be forthcoming by
about the middle of June May I know
the reason for so much delay?

Shri Shahnawaz Khan: Unfortu-
nately, the arbitrator has not been
keeping very good health I hope he
will recover soon

Shri Ram Krishan Gupta: May 1
know whether 1t 1s a fact that Gov-
ernment have decided to purchase
Telco engines after the expiry of this
agreement”’ If so, what are the condi-
tlong settled Yor the purchase of these
engines”

AUGUST 1, 1000
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Shel Shaikoswas Rhan: So far, we
have not srrived at any agreement.

Shrt Ferone Gemdhi: May I hknow
whether itisa factthat the arbitrator
fs paid about Rs. 500 a day and whe-
ther he had a heart attack recently
and finds it difficult to carry omn?
Would Government consider appoint-
ing somebody else so that the work
could be gpeeded up considermng the
fact that the agreement with Telco
might be comung to an end almost in
the beginning of next year?

The Minister of Railways (Shri
Jagjivan Ram): We have paid the
arbitrator according to the scale laid
down for payment to retired High
Court Judges who work as arbitrators.

The Minister of Law (Shri A K.
Sen): Scales are laid down for arbi-
trators drawn from ex-Judges of
different High Courts And he 1s paid
according to that scale

Mr Speaker: The hon Member does
not probably ask that but says that
he 1s paid about Rs 500 a day

Shri Jagjivan Ram: Recently he
had an attack of coronory throm-
bosis, and our latest information 1s
that he has been certified fit by the
doctors He 13 going to fix a date for
the arbitration

Shri Feroze Gandhi: May I know
whether 1t 1s a fact that the require-
ments of steam locomotives manufac-
tured by Telco are sufficient to meet
the needs of the Second Plan and if
so what steps are being taken to see
that the manufacture of 100 locomo-
tives per year which may be requred
to be converted either into diesel or
electric 15 carried out? Is there any
scheme?

Shri Jagjlvan Ram: That matter is
being considered—how to utilise the
Telcos after the expiry of the present
agreement for the manufacture of
steam locomotives

Shri Feroze Gandhi: Have our
requirements of meter-gauge steam
Jocomotives been completed, even
today?
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Shrl Jagjivan Ram: Today as the
position stands, we are in a comfort-
able position so far as the steam loco-
motives for the meter-gauge are con-
cerned But the regquirement is a
continung requirement so long as we
run these steam locomotives.

Shri Nagi Reddy: Msy I know whe-
ther, 1n view of the delay, the Minis-
try will be able to place on the Table
of the House the price guoted for the
locomotives by the Telcos and the
price the Government has accepted to
pay?

Shri Jagjivan Ram: That has been
discussed m the House more than once
1t has been quoted in the House,

Shri S M Banerjee: In reply to a
previous question, the hon Deputy
Minister stated that two of these
locomotives were purchased during
the fourth price period and the hon.
Minister has stated that whatever be
the price that 1s fixed by the arbitra-
tor, that will be the price for the
fourth period May 1 know whether
any amount has been paid to
Telcos for these diesel locomotives
upto this time?

Shri Jagjivan Ram: I think that
some payments are being made to be
adjusted after the award of the arbi-
trator has been given,

Shri T. B Vittal Rso: In view of
the fact that this question has been
gomng on for a pretty long time, do
the Raillway Board consider taking
over the Telco as recommended by the
Public Accounts Committee sometine
back?

Shri Jagjivan Ram: The present
decision of the Railway Board is not
to take 1t during the pendency of the
present agreement. (Interruptions).

Mr. Speaker: This relates only to
prices to be fixed by the arbitrator,
‘That poor man 1s suffering from some
heart disease He will come back and
settle it. We are going into other
matters as to what other arrange-
ments are being made, ete..... (Inter-
Tuptions).

Shri Tyagl: It is public money.
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Mr, Speaker: Hon Memberg will
confing themselves to the question of
prices.

Shri Jagjivan Ram: I want to clear
one pomnt Perhaps 1t 18 the impres-
sion that the arbitrator is bemng paid
Rs 500 per day, it 1s not correct. He
is paxd only on the days on which he
holds a sitting It i1s based on the
hours of sitting

Shri Feroze Gaudhi: The point in
dispute which has been referred to
the arbitrator 1s regarding the price
which 1s 375 umts according to the
Railway Board and 390 according to
the Tatas May I know whether 1t
has been brought to the notice
of the arbitrator that the cost
of the Chittaranjan locomotives—
broad-gauge, 170 tons—is about
Rs 4,50,000 only”

Shri Jagjivan Ram: All the relevant
materials on which the Raillway Board
objects to the price quoted by the
Telcos have been submutted to the
arbitrator.

Utilisation of Irrigation Facilities In
States
+
Shri Nagi Reddy:
Shrimati Xa Puchouﬂllll.
Shri D. C. Sharma:
Shri Sadhan Gupta:
Shri A K Gopalan:
#2905, < Shri Vasudevan Nair:
Shri Kunhan:
Shri Surendranath Dwivedy
Shri Pahadia:
Shri S. A Mehdi:
Shri 8 C. Godsora:
| Shri P. G. Deb:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 3399
on the 28th April, 1959 angd state:

(a) whether the Government have
since examuned the report of the
officers appointed by the Central Gov-
ernment to report whether irrigation
potential in the country is fully utilis-
ed or not; and
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(b) if s0, the decisions taken?

The Deputy Minister of Irrigation
and Power (Shrl Hathl): () The
reporty are still under examination,

(b) Does not anse.

Shri Nagt Reddy: May I know
whether the Government 15 aware
that the wrrigation potential of quite a
aumber of new iurmgation projects 1s
not bemg properly utilised due to
failure of providing small canals to
the production centres directly?

Shri Hathi: Government has infor-
mation that 1n some cases distri-
butaries and fleld channels were not
ready and there were other reasons
ulso Therefore, these two officers were
appointed to tour round all the States
and examine the various projects and
they have submitted a report almost
for each State m a separate volume

Shri 8. M. Banerjee: In reply to a
previous question on 28th April, the
hon Minister has stated that reports
concerning all the States have been
received and are under consideration
and that certain statistical information
relating to some of these reports are
atill being awaited 1 want to know
whether the reports that had already
been received are still under conside-
ration” How long will 1t take to con-
sider them? This 1s a very vital mat-
ter

Shrl Hathi: It should not take much
but they have submiited a report for
each State and for each individual pro-
ject There are about 13 reports and
therefore, 1t takes time Secondly the
figures which they had collected did
not tally exactly with the figures with
the Planning Commission and the Irn-
gation Mimstry Therefore, 1t took
some time Now, they are bemng
examined and I do not think that it
will take much more

Shel Vasudevan Nair: Is 1t a fact
that the irrigation facilities are not
being fully utihsed by the peasants
because the taxes are beyond the reach
of the peasants”
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various reasons and it was therefore,
that these officers were appointed

Mr. Speaker: This relates only to the
report The report is being examined.
Hon Members ask when the examina-
tion will be over As early as posmble
—that 18 the reply What 1s the mean-
ing of going into other detalls?

Shri Nagl Reddy: There 1s a little
difference 1n my point

Mr. Speaker: If it 18 only a lttle
different, I will go to the other ques-
fon

Shri Nagi Reddy: The point 1s this
13 reports have come for the 13 States
My point 1s whether the Government
would wait and consider all the reporte
together and then give a decision or
take them separately, as soon as each
report becomes available?

Shri Hathi- We will take them sepa-
rately, each by itself and we will not
wait till a1l the 13 are collected There
may be some general conclusions to be
arnved at after considering all the
reports but that does not mean that we
shall wait till all the reports are con-
sidered

“Composite Atta”
+
[ Shri Upendranath Barman:
+207 { Shri Subodh Hansda*
Shri S C Samanta:
Whll the Minister of Food and Agri-
culture be pleased to state
(a) whether the tnals on different

groups of people were undertaken for
acceptability of “Composite Atta”, and

(b) if so, the results of this trial?
The Deputy Minister of Food and

Agriculture (Shri A. M. Thomas): (ay
Yes.

(b) Preliminary trials have indicated
that the product 1s generally accept-
able to consumers

Shri Barman: May I know the
difference 1n price between the two?
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Skri A. M, Thomas: The price will
be a little less because what is attempt-
ed is to stretch the availability of
flour by adding some percentage of
tapioca flour and some percentage of
ground-nut flour.

Shri Barman: In order to reduce the
pressure on the finer grains, namely,
rice and wheat, may ] know whether
the Government have tried to make
available to the consumers, at least
through the ration shops, this com-
posite atta so that the pressure on
finer grains by demands from people
of lesser economic means may be taken
away?

Shri A. M. Thomas: Some pilot
studies are being made We made
some small-scale acceptability trials in
Delh1 Our Food Department itself
conducted that The Central Food
Technological Research Institute,
Mysore conducted certain trials Now,
we are having large-scale trials 1n
UP We have allotted about 20 tons
of composite atta which has been
supplied by the Central Food Techno-
logical Research Institute for trials in
UP and they are trying 1t through the
fair price shops, sweetmeat shops, etc
It 1s only after the resuits of these
trials are obtained that we wil] try it
on a large scale

Shri Barman: In West Bengal and
Kerala the price of atta and rice is
high Why has not the Government
tried to introduce this through ration
shops in these two States”

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Kerala does
not consume much of atta It con-
sumes very small quantity of
wheat products So far as Bengal 1s
concerned, atta 1s being supphed at
very low prices there and 1t 1s
manufactured out of the overseas
wheat.

Shri Ansar Harvani: In view of the
shortage of wheat m this country, may
I know 1if this Government 1s taking
any step to discourage the consump-
tion of atta and to replace it by some
other food?
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Shri AM. Thomas: Sir, even in this
composite product there is one blend
where the wheat atta comes to 80 per
cent and there i1s another one where
it comes to 77 per cent. Therefore, the
possibility of eliminating consumption
of wheat atta 1s much less.

Dr, M. S. Aney: Is the composite
atta cheaper and more nutrtive than
the other atta that we get?

Shri A. P, Jain: It 1s claimed to be
more nutntive, and 1t 1s also somewhat
cheaper.

Diesel and Eleciric Locomotives

-+

( Shri Ajit Singh Sarbadi:
Shri Ram Krishan Gupta:
Shri Nagl Reddy:

Shri A. K. Gopalan:

Shri Vasndevan Nair:

*208. { Shrl Sadhan Gupta:

Shri Subiman Ghese:

Shn Kunhan: ]

Shri T. B. Vittal Rao:

Shri Shree Narayan Das:

Shri Aurobindo Ghosal:

{ Shri Achar:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 62 on the 1ith
February, 1859 and state

(a) whether any further steps have
been taken to manufacture diesel and
electric locomotives in India; and

(b) 1f so, the nature of the scheme
and progress made therein?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes, Sir

(b) In regard to electric locomotives
orders have becn placed for manufac-
ture of 10-1500 Volts D C Electric loco-
motives at Chittaranjan Loco Works.
It 1s also proposed to invite shortly
global tenders for supply of 42 AC.
Freight type locos with their progres-
sive manufacture at Chittaranjan

In regard to diesel locomotives, pro-
posals from three firms, who have
indicated their desire to manufacture
diesel locomotives are under scrutiny.



1095 Oral Answers

Shri Ajit Singh Sarhadi: May I
know whether TELCO, TEXMACO
and Hindustarn Motors have been suc-
cessful in having foreign collaboration
in the manufacture of diesel engines?

Shri 8. V. Ramaswamy: No. The
Hindustan Motors has been replaced
by the National Engineering Industries
of the Birla Group; therefore, Hindu-
stan Motors is out of the picture. The
three now are: TELCOS, National
Engineering Industries and TEXMACO.
They have submitted proposals which
are under scrutiny.

Shri Ajit Singh Sarhadi: I wanted
to know whether they have been suc-
cessful in having any foreign collabora-
tion, and, 1f so, with whom

Shri S. V. Ramaswamy: Yes; they
have secured.

Shri Nagi Reddy: We were told last
time that ten locomotives are received
in Chittaranjan in a knocked-down
condition for being assembled here.
May I know whether the hon Minis-
ter’s information about the manufac-
ture of electric locomotives only means
the assemblage of these locomotives
which have been brought in a knock-
ed-down condition?

Shri 8. V. Ramaswamy: No, Sir; the
conditions imposed by them were so
onerous that we are giving up im-
porting them in a knocked-down condi-
tion. We are actually going to manu-
facture them at Chittaranjan,

Shri Nagl Reddy: May I know what
percentage of the parts will be manu-
factured in our country and what per-
centage will be imported?

Shri S. V. Ramaswamy: With regard
to the manufacture of ten D.C. locomo-
tives of 1500 volts, we have got the
know-how. We are already assembl-
ing them for the Central Railways.
Therefore, there won’t be any difficulty
dbout manufacture so far as the
mechanical part is concerned and we
can deal with them. Regarding electri-
cals like resisters and so on, we have
got fo import them for some time till
the heavy electricals at Bhopal deve-
lop capacity.
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Shri 7. B, Vittal Rae: In view of the
{act that we are switching over to A.C,,
what is the paint in manufacturing
L.C. electric locomotives?

Shkei 8, V. : We are only
manufacturing 10 D.C. locomotives be.
cause they are immediately needed for
Central Railways. We are going to
invite global tenders for 42 A.C. Yo~0-
motives just because we have switched
;)ver to A.C. and we want to develop
t.

Shri Jadhav: May I know whether
there 1s a long-standing shortage of
electric motives felt by the Central
Railway?

Shri S. V. Ramaswamy: Yes; it is to
meet that we have placed an order
with Chittaranjan for ten locomotives.

Shri Joachim Alva: The hon. Deputy
Minister will see that the three firms
whose names he has mentioned are
firms where there is a very heavy con-
centration of industries. Has the Rail-
way Board encouraged any new
entrepreneurs, people who have not
concentrated so much industry in their
hands?

Shri S. V. Ramaswamy: It 1s such a
heavy material that has necessarily got
to go to heavy industries.

Shri Ajit Singh Sarhadi: May I
know whether any students have been
sent for traiming with our consultants,
the French National Railways, in the
manufacture of electric locomotives?

Shri S. V. Ramaswamy: There is an
agreement, Sir; but since the condi-
tions imposed are onerous for train-
ing and manufacture as such, it is
under consideration,

Shri T. B. Vittal Rao: Before taking
a decision to get the locomotives manu-
factured in the private sector, may 1
know whether all the possibilities for
their manufacture in the public sector
were explored?

8hri 8. V. Ramaswamy: Electric
be In pdble

sector; it is only the diesel thit 4s

going to be in the private sector.
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Shti T. B, Vittal Rao: My question
is about diesel, whether all possib-
lities of its manufacture in the public
sector have been explored

The Minister of Rallways (Shri
Jagjivan Ram): There 15 no Question
of exploring possibilities in the pubhc
sector, because the public sector 1s not
incapable of manufacturing them The
point 1s not that we can’t do 1t If
we can do electric locomotives we can
do diesel also, therefore, there 1s no
question of our nability to do so But
on a]l considerations it was thought
that 1t would be better to leave 1t to
the private sector.

Shri T. B, Vittal Rao' Sir, he must
g1lve some reasons or grounds for it

Mr. Speaker- Order, order I can-
not go on allowing questions endlessly

Shri Subiman Ghose: Since we have
‘been told that Chuttaranjan will under-
take the construction of these locomo-
tives, may I know when 1t will first
come out from Chittaranjan and when
it wall be put on the rails”?

Shri 8. V. Ramaswamy: We shall try
to expedite the whole thing and put
them on the rails as soon as possible

Pochampad Project
+
Shrl Nagi Reddy:
*209.

Shri T. B Vittal Rao:
Shri E. Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 3644
on the 28th April, 1959 and state;

(a) whether the Central Water and
Power Commussion has since conclud-
ed ts examination of the report sub-

(b) i g0, the decision taken thereon?

The Deputy Minister of Irrigition
ool Power (Shri Hathl): (a) No, Sir

(b) Does not arise.
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Shri Nagi Reddy: May I know
whether the Central Water and Power
Commussion is prepared to finahse its
proposals regarding the scheme within
the Second Plan period?

Shri Hathi: The report has been sub-
mitted and I am sure that the Central
Water, Power Commission may exa-
mine 1t during the Second Plan period,
there 1s no question about it They
will complete the examination

Shri T. B Vittal Rao: This project
report was submitted to the Central
Water, Power Commission some six
months ago May [ know why there
1s delay, because after 1t hay been
exammed by the Central Water,
Power Commission 1t has to go agamn
to the Technical Committee?

Shri Hathi: The project report was
submitted to the Central Water,
Power Commuission on Tth April, 1859
—not six months ago Once the Cen-
tral Water, Power Commission exa-
mines 1t, it will go to the Technical
Adwvisory Commuttee of the Planning
Commussion It 1s not yet six months,
1t was only three or four months ago
that this report was submitted by the
Andhra Government for examination

Shri Heda: May I know whether it
is a fact that different phases in which
this project can be undertaken have
been mentioned in the report, if so,
how many phases they have mention-
ed there?

Shri Hathi: There are two stages
which the project report mentions.

Shri Rami Reddy: May I know
whether there are any special cir-
cumstances for the Central Water,
Power Commission taking so many
months for examining this report?

Shri Hathi: It 1s not a question of so
many months The other point 1s that
thus project 15 not included in  the
Second Five Year Plan. The Central
Water, Power Commission has first
to finalise those schemes which are al-
ready in the Second Five Year Plan.
This project is not included in the
Second Plan, this is an additional one,
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Bhri T. B, Vittal Rao: May I know
whether there is any distant prospect
of this project being taken up durng
the Second Five Year Plan, in view of
the fact that the Andhra Government
has abandoned some other projects in-
cluded in the Second Five Year Plan
in heu of this?

Shrli Hathi: I can't say, unti] the
technical examunation is over

Cooperative Sugar Factories in the
Ahmednagar District of Bombay

*210. Shri Pangarkar: Will the
Minister of Community Development
and Cooperation be pleased to state

(a) whether Government of Indwa
have been requested by Bombay Gov-
ernment for permission for setting up
of two cooperative sugar factories m
Ahmednagar District, and

(b) 1f so, the decision taken thereon?

The Deputy Minister of Community
Development and Co-operation (Shri
B. § Murthy): (a) No, Sir

(b) Does not arise
But, with your permission, Sir, I may
add that there are four co-operative
sugar factories so far set up in Ahmed-
nagar District about which the ques-
tion has been put

Shri Pangarkar: May I know
whether there 1s any proposal to estab-
lish a co-operative sugar factory in the
Marathwada region of Bombay during
the Second Plan period?

Shri B 8§ Murthy: No, Sir

Shri Pangarkar- May I know the
number of co-operative sugar factories
set up so far in India?

Shri B 8, Murthy: 21

Mr. Speaker: Order, order I am
unable to hear what 1s going on Hon
Members will rise m their seats and
put their questions loudly

Shri Raghubir Sahai: May I know
if any quota has been fixed for putting
up co-operative sugar factories in
various States; 1f so, what is that

AUGUST 7, 1950

Oral Antwers 12000

quota? May I also know the number
allowed to U.P.

Mr. Speaker: We are going away
from Ahmednagar to UP,

Shri B. S. Murthy: UP has been
allowed five co-operative sugar facto-
ries in the Second Five Year Plan, and
the total number of sugar factories
thought of for bemng allotted during
the Second Five Year Plan 1s 35

Shri B. K Galkwad: May I know
whether there is any proposal to start
a8 co-operative sugar factory in Nasikc
District, if so, what action Govern-
ment have taken on 1t?

Shri B. S. Murthy: There is no pro-—
posal
Some Hou. Members rose—

Mr Speaker I am not going to allow
references to other States

Shri Shivananjappa. 1 want to put
a general question

Shri N. N Patel. May I know
whether the Bombay Government has
made any recommendation to set up &
co-operative sugar factory in Surat
Dastrict?

Shri Hathi: No, Sir

Surplus Machinery of Hirakud
Project

*211 Shr: Panigrahi: Wil the
Minister of Irrigation and Power be
pleased to state

() whether surplus machinery of
the Hirakud Dam Project has been
disposed of by the Project authorities;
and

(b) 1f so, the amount of money
received as a result of such dis-
posals”?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The surplus machinery on the Hira-
kud Dam Project 1s being disposed
of by the Project authonities so far
mauchinery of the wvalue of
Rs 3,47,87,000 approximately has been
disposed of The total amount realise
ed so far 18 Rs  1,62,53,851'79 nP.
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Shrl Panigrahl: May I know whe-
ther the Government has completed
any final stock-taking of the entire
surplus machinery available in Hira-
kud?

Shri Hathi: We have got the list of
the entire surplus machinery at
Hirakud. It is about the value of
Rs. 505 crores.

Shri Panigrahi: May I know whe-
ther before transferring this surplus
machinery from Hirakud to other
projects the Government of Orissa
was consulted and, if so, whether the
Government of Orissa did not like
this transfer?

Shri Hathi: The procedure laid
down for the transfer of surplus
mechinery is, first priority is given
to the State Governments They are
consulted. If they think that the
machimnery is surplus then only it is
disposed of to others.

Shri Panigrahi: How much of this
machinery which has been disposed
of has been taken over by the State
Governments?

Shri Hathi: That which has not
been disposed of s still lying with
the State authorities in the Hirakud
project.
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Shri Sonavane: Was this surplus
machinery not required by any other
irrigation project in any of the States”
Shri Hathi: In fact, this surplus
machinery 1s sent to the various pro-
jects m different States. The Chambal
project has got something, for
example; the DVC has got something
Something has been sent to the
Nagurjunasagar project. It is not
that this has been disposed of to any
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one river valley project. It has been
disposed of to various other river-
valley projects.

Shri Narasimhan: 1Is there anv
scheme for creating a central pool for
all these things and then distributing
them, or, is it all distributed as and
when they like? Are there schemes
for having a central pool for the
surplus machinery from the various
projects like the Hirakud project
which are near completion and those.-
projects which have been practically
completed? Further, what attempts
are being made to get the maximum
price for the machinery, instead of
their being sold at cheaper prices?

Shri Hathi: We have got a direc-
torate under the Central Water and
Power Commission which deals with
these matters such as surplus
machinery It receives all the lists;
the officers go there; they inspect the
machinery and they write to the
different projects and then according
to the price fixed by the Central
Water and Power Commussion the
machmery 1s bemg disposed of to
different States. There is a regular
procedure followed for the systematic
transfer of machinery from one pro-
ject to another.
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Scheme for Intensive Cultivation

218, Shri Vajpayee: Will the
Minsster of Food and Agriculture be
pleased to state:

(a) whether any scheme for inten-
sive cultivation of irrigated wheat has
been finalised;

(b) i so, the main features thereof;

(c) whether any expermments have
been made or are being made to
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determine the wusefulness of the
scheme; and

(d) if so, the result thereof?

The Deputy Minister of Agriculture
(Shri M. V., Krishnappa): (a) to (d).
There is no specific scheme {for
intensive cultivation of the 1irrigated
wheat Such schemes form part of
general research and development
schcmes for wheat.

Shri Vajpayee: In view of the fact
that intensive cultivation s the only
solution of our food problem, may I
know what assistance or encourage-
ment Government 1s going to  offer
to the farmers to increase production
by the method of intensive cultiva-
tion?

Shri M. V Krishnappa: Intensive
cultivation 1s adopted by a number
of States in the country and various
facilities are provided for farmers in
the form of manure, loans and various
other things But intensive cultiva-
tion as such will be taken up 1n the
Third Five Year Plan; not now

Shri Vajpayee: May I know if
intensive cultivation has been under-
taken in any one of the Government
farms up till now?

Shri M. V. Krishnappa: Yes; In the
reply to the mam question itself it
has been said that these schemes form
part of general research and develop-
ment schemes for wheat

Shri Vajpayee: What 1s the result
and what has been the experience?

Shri M. V. Krishnappa: The experi-
ence has always been good Intensive
cultivation in any form is always
good

Indian Ship Adrift in Arabian Ses

*214. Shri Raghunath Siagh: Will
the Minister of Transport and Cem-
mmunications be pleased to state:

(a) whether it is a fact that Indian
sailing ship “Bhawani Prasad” was
set adrift by & cyclonic storm in the
Arabian Ses in the last week of May;
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{b) it so, whether any steps wers
teken by Government to search for
the ship; and

(c) whether 1t 15 a fact that its
nine seamen were rescued by a
Japanese frewghter?

The Minister of Staio in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (8) Yes

(b) and (c) The Jgpanese Tenker
“M V Nissyo Maru” rendered neces-
sary assistance and picked up the
entire crew No further action was
necessary

Shri Raghunath Singh. May I know
whether & record of the arrival and
deperture of sailing vessels 1s not
kept and what steps are being taken
to ascertain the whereabouts of
vessels when they are m danger or
are in need of attention?

Shri Raj Bahadur: The matter is
under consideration As a matter of
fact the number of sailing vessels that
sail out from rmunor ports, of differ-
ent types and of different sizes, s
such that naturally it 1s not possible
for us to maintain regular establish-
ments to keep a record of their sail-
ings, their departures or the expect-
ed arnivals at their destinations That
will require a large establishmert
and we can see what can be done
this behalf

Shri Joachim Alva: What machir
ery i1s the Government going to set
up to render assistance to ships m
distress? Are not the shipping cor-
porations at least asked to inaugura‘e
a kind of service to render assistance
to such vessels?

Shei Raj Bahadur: The rescue
operations normally are carried on by
the navy and the 1merchant navy
normally request them to do i,
although the merchant navy vesseli
also come to the rescue as best as
they can in these cases

Shrl Hem Barua: May I know whe-
ther 1t 1s a fact that three other sail-
ing vessels besides “Bhawam Prasad”
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were on the high seas during the
cyclonic storm 1n the Arabian Sea
and they were also reported to be
mussing at the same time angd, it so
whether any information is collected
about them or not?

Shri Raj Bahadur: Offhand, I can-
not exactly say whether there was &
similar occurrence elsewhere but I
think if notice Is given 1 shall try
to collect mmformation

Shri Hem Barua: May I know 1f
the meteorologists 1n Bombay made
any weather forecasts about the
cyclonic storm in the Arablan Sea
when this “Bhawani Prasad” launch-
ed out on her voyage?

Shri Raj Bahadar: I am not aware
of any such meteorological forecasts.
The vessel sailed on the 26th April
from Mangalore and until 17th May,
when she sighted Ratnagir: there was
nothing wrong Then suddenly it
came across adverse weather which
continued for sometime She lost
sight of land, and until about the
26th of May the weather continued
to be bad She, rather the crew, was
rescued on the 27th

& www fog . w1 R AR
T H & 7 e 6 ag oY s
¥ AT § IRHY wTEE NTEW w @ WK
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Cattle Disease in Manipur

*215. Shri L. Achaw Singh: Wil¥
the Minister of Food and Agriculture
be pleased to state:

(a) whether there was an epidemic
of cattle disease in Mamipur Jduring
May and June, 1959,

(b) the number of cattle heads who
died in the termtory during this
period, and

(c) the steps taken in this regard?
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The Minister of Food and Agriewl-
dure (Shrl A. P. Jaln): (a) Yes, Sir,

«(b) 159

(c) Cattles in the wvillages where
cattle diseases were reported, have
been inoculated against such diseases

Shri L. Achaw Singh: May I know
whether the disease has been identi-
fied and whether these inoculations
have proved efficacious and, if so,
whether any effective steps have been
taken?

Shri M. V. Krishnappa: Yes, it was
identified owing to black quarter
«digsease, 80 cattle died, from Anthrax
about 17 died and from Haemorrhagic
Septicaerma about 62 Wherever these
diseases occur, mass 1noculation has
been done and we are considering to
introduce legislation also whereby we
will compel every cattle-owner to
have their cattle inoculated

Rabi Campaign

Shri Ram Krishan Gupta:

*218. { Shri Tridib Kumar Chaudhurl:

| Shrl Vajpayee.

Will the Minister of Community
Development and Cooperation be
Pleased to state

(a) whether the observations con-
tained 1n the preliminary report
prepared by the Programme Evalua-
tion Organisation of th¢ Planning
Commussion on the ‘Rabi Campaign’
in selected Community Development
Block areas of different Stales have
been brought to the notice of Gov-
ernment,

{b) whether Government have
prepared any concrete scheme m
collaboration with the State Govern-
ments for overcoming the deficiencies
of Community Development Block
Organisation 1n regard to the ‘cam-
palgn’ pointed out by the Programme
Evaluation Organisation,

(c) if so, the main features of that
scheme, and

AUGUST v, 195
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» (d) whether this new scheme would
be brought into operation at the time
of the current Kharf Campaign’ so
far as Community Development Block
areas are concerned?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) Yes, Sir

(b) and (c¢) The Annual Confer-
ence on Community Development held
at Mysore from the 23rd to the 28*h
July, 1959 considered the defects
pointed out i1n the Report and made
some suggestions as to the manner in
which future production campaigns
are to be orgamsed

(d) Relevant decisions of the Con-
ference 1n this regard will be convey-
ed to the State Governments shortly
to assist them 1n  organising future
campaigns

Shri Ram Krishan Gupta: May I
know whether there 1s any proposal
to mntroduce this scheme in non-block
areas 1n future?

Mr, Speaker: Is he asking for “all
blocks” or “non-block” areas?

Shri B § Murthy: He 1s asking
for non block areas 1 have no juris-
diction over non-block areas

The Minister of Food and Agricul-
ture (Shri A. P, Jam): It 1s operative
both in the block and non-block
areas

Shrimati Renu Chakravarity: May
1 know whether in Mysore the aspect
that one of the greatest difficulties
in getting the rab1 campaign under
way 1s the question of timely distri-
bution of agricultural loans has also
been borne in mind and whether any
steps have been taken in that regard?

Shri B. 8. Murthy: All guestions
relating to the stepping up of agri-
cultural production have been discus-
sed thoroughly and decisions have
been arrived at

Shri Vajpayee: What are the main
deficiencies n CD Blocks pointed
out by the Programme Evaluation
Orgarusation?
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Shri B, 8. Murthy: There are a
number of deficiencies, viz, the sub-
-divisional officers did not take much
interest in the campaign; the educa-
tion department which was associat-
ed with the campaign work could not
secure the services of the teachers.
ete

Mr. Speaker: Is the report available
for Members of Parhament?

Shri B. §. Murthy: Yes, Sir

Mr. Speaker: Then hon Members
need not put questions relating to the
details

Shri Thirumala Rao: I want to
know whether this campaign 1s bewrg
carried on under the aegis of the Food
.and Agriculture Ministry or the Com-
munity Development Ministry M,
«question arises out of the answer
given by the hon Deputy Minister
that he 1s aware of the campaign
only 1n the community development
block areas Is the Food and Agri.
culture Ministry responsibie for 1the
non-project areas®

Shri B. S. Murthy: I d:d not say
“aware”, I only said “jurisdiction”

Mr Speaker: Apart from this
answer, the hon Member wants to
know whether this rabi campaign ‘s
carried on by the Community
Development  Ministry or by  the
Food and Agriculture Ministry or by
both

Shri A. P. Jain: This campaign was
mnitiated by the Ministry of Food and
Agriculture Both in the community
development areas, the conduct of the
campalgn was the special responsi-
bility of the Community Development
Minstry

Shri Jadhav: May I know whether
it 1s a fact that all the States did
not co-operate m this respect?

Shri B. S. Murthy: I do not think
the hon Member 1s correct in saying
that all States are not co-operating
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Ch. Ranbir Singh: May I know
whether arrangements for supply of
improved seeds were also formulated?

Shri B. 8. Murthy: The position of
supply of improved seeds 1s now
better.

Ch. Ranbir Singh: May I know
how much improved seeds have been
supplied?

Shri B. S. Murthy: I require notice.

Shri Ram Krishan Gupta: May I
know the main suggestions made at
the Mysore Conference to overcome
these deficiencies?

Shri B. 8. Murthy: In planning the
campaign, in fixing the targets and
in supervising the work, the gram
sevaks, the panchayats and the cor-
porations should be associated This
1s the fundamental thing, so that the
representative organisations of the
people will be in charge of the pro-
glamme

M | A1AT § TORA & a8 61
neqax
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I would hke to add that xe have
on our part finalised the delegation
and we are now waiting for the

clearance of the Chinese Government
from the other end

*N,
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Shri M. V. Krishnappa: There are
six members of the delegation Five
of them are officials who are in
charge of research stations and things
hke that The last one 1s a Krishi
Pandit, a farmer
-

Shrl Viswanatha Reddy: May I
know whether 1t 1s fact that already
some centres have been, started 1n
which the Chinese method of rice
production 1s being experimented, as
for instance in Nellore Daistrict?

Shri M. V. Krishnappa: Yes, Sir, in
all our research stations, whenever
our officers feel that some Dbetter
method has to be tested, they do 1t;
Chinese method 1s one such thing

Shri Viswanatha Reddy: Centres
have been already started, sponsored
by the Central Government Shri
Thomas says 31 centres have already
been started How are they work-
ing?

Shri M. V. Krishnappa: Some cen-
tres have been started As to the
exact number, I would require
notice

ot qqw W - w AT AR R
aT woTe T fr gf Taw e v A
# povm W@ a7 f& @ W Ag
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Shrl Sonevane: May I know whe-
ther we have tried sufficiently e
Japanese method of rice cultivation?
Why are we running afier the Chiness
method® May I know whether the
latter is superior to the Japanese
method or whether we have failed
in trying the Japanese method?

Shri M V. Krishnappa: I myself had
been to China as the leader of the
delegation and after seemg the me-
thods 1n China, I went to Japan also.
I came to the conclusion that the
Japanese method 1s superor to all
other methods 1n the world and we
were following the Japanese method.
But later on, there were certain high
claims from the Chinese Government
and our Minister for Agriculture had
been there They say they have made
a forward leap and so we thought we
might send some of our scientists to
see what improved methods they are
following

sy s few afiey
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Some Hon. Members: The English
answer may be read.

Mr. Speaker: Yes.
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Skl Karmarkar: (a) and (b)
The Central Council of Health, which
considered the Dave Committee re-
port including 1ts recommendation for
setting up a Central Ayurvedic Coun-
c1l, was of the opinion that under
existing conditions 1t 1s not possible to
lay down a umiform pohicy for all
States As such no further action was
taken on the matter

1 would like to add that recently
another Committee went thoroughly
mto the matter It was presided over
by Dr Udupah They have recommen-
ded that a suitable council may be set
up That matter 1s under considera-
tion

o g ¥ 9w fF AT TR o
wigEE # fafer wafa & w7 @ @wr
firar 8, SR 27 P AR U A Q3
s @ 9% & fre off s wTee
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Wiagm e F T A W =R
s R A g feomfE
TETT 3 WA fedatan W @

147 LSD—2

SRAVANA 16, 1881 (SAKA)

Oral Answers 1114

it § W 2 § urpt wroifeat
ot §, Sy w@ &t woft o S«
Y fear o @ §, 4wt WAy wrew
WTAAT 9TEE §

W TN . AT § gy
s feumumr e W W
R § Afw i v @ o s
o W g § ) v €9 @ W
WTH AT §, I 5 & avad wr S
T ) Agr I TP ® I A% FH )
WEIRT T R w2
MR FH AT A aw @Y vafad
&h fevwg oedt 3 f& sy qw fel)
€ qT qElt 917 47 IF B TG FL |
W A T g e g g fe
AZT wTH AAT ¢, ¥ F NI *
o 3w & IE R

¥Mo giitwr amaw : A, # ag
@A Al g f5 wgag i faa
Aferw FRfawr & TR MW TERQ
A N g & od, W F A F Wy oy
g g, ar fwre g @, wife ot @
§Y WTE § WIES AOE W aR,
g9 g dfeew st Wi e
AW H ARG ) WARH
e g ?

Mr. Speaker: Are we not gomg away
from the question?

Dr. Sushila Nayar: This 1s about the
Central Ayurvedic Council That
could not be established because of
different standards and methods 1n
different States So, one of the other
proposals 1n the same line is that in
medical college some ayurvedic teach-
g might be given I am asking
whether that has been pursued and,
if so, to what extent?

Mr. Speaker: He has not given up
exploring the possibility of establish-
ing an ayurvedic college Another
report has been received by him He
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18 examining it After that, if it 15
given up then the hon Members can
put Questions later on Now I will
go to the next question

Shri M L. Dwivedi: May I
know

Mr. Speaker: What 1s the object of
pursuing 1t, I am not able to under-
stand The Ayurvedic Council 1s con-
sidering 1t

Shri M. L. Dwivedi: What are the
existing conditions under which 1t 1s
not possible for the Central Govern-
ment to establish this Council? And
1if they cannot establish 1t, what 1s the
function of the Government of India
1n this connection?

Mr. Speaker: He has already said
that one report was agamst 1t and
another report 1s m favour of it What
more does the hon Member want?

Shri M. L. Dwivedl. He said there
are certain existing conditions because
of which he cannot implement the
proposals of the Committee I want
to know those existing conditions
which are preventing him from putting
into operation such a Council, espe-
cially when 1n several other spheres
he has already established certain
other organisations of this type

Shri Karmarkar: Now the question
1s clear to me The precise position
1s this  As my hon friend knows, we
in the Ministry of Health are more a
coordinating factor We have no terri-
tory of our own, except the Central
territory Otherwise, we have to
operate through States and we have to
create conditions favourable for that
and co-ordinate their efforts Now,
different States are different m the
intensity of their enthusiasm for
Ayurved Our policy has been,
wherever a constructive effort with
regard to ayurved 1s going on, to help
it to the best extent possible There-
fore, suppose State ‘A’ does not show
enthusiasm about Ayurved I cannot
march an army there and force them
to accept Ayurved

Shri Raghunath Singh: There 1s no
question of marching an army

AUGUST 7, 1969
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Shri Karmarkar: I am speaking
figuratively

Shri M. L. Dwiveli: Government is
encouraging other gystets of medicine
Why are the same facilities not pro-
vided for Ayurved?

Shri Karmarkar: When the condi-
tions are ripe, we shall introduce m
all educational stitutions teaching
In Ayurved also Now there 1is this
question of Sudh Ayurved and inte-
grated Ayurved, and there 1s a deep
difference of opinion over that Now
we cannot take a decision whether it
should be Sudh Ayurved, integrated
Ayurved or any other Ayurved, for
that the conditions are not ripe now
As soon as they are ripe, my friend
can trust me for taking immediately
action 1n the matter

Foodgrains from U.S.A,

+
Shr1 Assar:
*219. { Shri Pahadla:
Shrimati Ila Palchoudhuri:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether Government have re-
quested the USA  Government to
supply 3 million tons of foodgrains,

(b) 1f so, whether negotiations have
been completed,

(c) if so, what are the terms and
conditions, and

(d) when the shipment will begin?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (d) The question of supply of
3 mullion tons of wheat by USA
under PL 480 1s under discussion
with the US authorities

Shri Assar: May I know the rate at
which foodgrains 1s being purchased
from USA*"

Shri A. M. Thomas: No rates are
fixed It 18 purchased under PL 480,
the chief characterstics of which have
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been explained more than once in the
House

Shri Assar: May I know whether
all the goods will be brought to India
by Indian ships or by foreign ships?

Shri A. M. Thomas: 50 per cent will
be under Indian flag vessel and the
rest under vessels of their flag

Shri Panigrahi: What 1s the total
amount of foodgrains bought from
USA under PL 4807

Shri A. M. Thomas: As the hon
House knows, there have been three
agreements One was 1n 1956 for a
total quantity of 37 lakh tons There
was an agreement in June, 1858 for a
total quantity of 5,85,000 tons The
third agreement in September, 1958
was for a total gquantity of 29,40,000
tons

. qIFM W E AW AT E
fs go o Qo A SY AT wAAT oY
@ &, ¥ ag 9T GORI T F &7
qT AT AT @ g, qT IEY G&ER
et ot & fod @ ® e
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Shri A. M. Thomas: It cannot be
said that i1t was at the request of any
particular country It 1s a mutually
advantageous arrangement As far as
the United States 1s concerned, they
have surplus and we are sho.rt of
wheat

Shrimati Renu Chakravartty: We
have had three agreements under
PL 480 since the last two years May
1 know the rate at which we have
bought this wheat, or we have agreed
to accept 1t as a loan? Is 1t the same
rate throughout or there 1s fluctuation
from agreement to agreement? it so,
what 1s the price under the tast agree
ment?

The Minister of Food and Agricul-
ture (Shri A P. Jain): The position is
this Under PL 480 the Government
of the United States places certain
funds at our cisposal Out of these
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funds we have f¢ purchase wheat from
the market The price at which we
purchase depends upon the market
price prevailing in the United States

Shrimati Renu Chakravartty: What
1s the price at which we have bought
under the last agreement”

Shri A. P. Jain: The price has been
varying for each lot we have bought,
But the prices are much lower than
those prevailing in India Generally,
they are round about Rs 12 a maund

Shri Vajpayee. May I know 1f all
our requirements will be met after
the delivery of three million tons”
Or will we have to import more”

Shri A, P. Jain: For the time being,
we will not be utilising all the three
mtllion tons We will be building
some stocks out of it

Shn Assar: May I know whether
the Government 1s aware that food
supplied to us by these countries many
times comes out to be of a bad quality”
What steps have the Govemment
taken to see that we get good qualty
foodstuff?

Shri A. P. Jain: No Sir 1 do not
accept the view that the wheat
supplied to us 1s of a bad quality It
1s of a good quality

Shri Vajpayee. The hon Deputy
Minister has stated that the US A had
to dispose of the surplus If so, may
I know whether the surplus they are
disposing of 1s of a bad quality and in
case 1t 1s so what steps are being taken
against that”?

Shri A. P. Jain: It 1s not a particu-
lar stock which they send to us They
place the funds at our disposal and
we buy mn the market where good
wheat 1s available

"ot vgAre fag W qg AT A
g fr wegfigr stz § g 79K
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WRITTEN ANSWERS TO
QUESTIONS

Western Yamuna Canal in Delhi

*208. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 2162 on the 1st
May, 1959 and state:

(a) whether the project report on
the Western Yamuna Canal in Delh:
has since been received mn the Central
Water and Power Commission for
technical scrutiny; and

(b) 1f so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No, Sir.

(b) Does not arise.

Gudivada-Bhimavaram Railway Line

{ Shri Kunhan:
*220. 1 shri T. B. Vittal Rao:

Will the Minister of Rallways be
pleased to refer to the reply given to
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Starred Question No. 2008 on the 23zd
April, 1959 and state:

(a) the progress made up-to-date
in the work on the conversion of Gudi-
vada-Bhimavaram line from metre
gauge to broad gauge; and

(b)when it is likely to be completed?

‘The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Initial
work on the project has been started.
Tenders for earthwork and bridgework
have been received and are under
scrutiny by the Railway Administra-
tion.

(b) By about March, 1862.

Squatting on Rallway Track

Shri Nath Pai:
Shri Raghunath Singh:
*221. { Shri Assar:
ﬁ Shri Kodiyan:
( Shri Parulekar:

Will the Minister of Railways be
pleased to state:

(a) whether 1t 1s a fact that a large
number of passengers squatted on the
Railway track at Virar Station
(Western Railway) on the 16th June,
1950, and as a result thereof there
was serious dislocation of traffic;

(b) whether Government have in-
quired into the causes of this move
on the part of the passengers; and

(c) which were the trains that were
affected as a result of this squatting?

The Deputy Minister of Raflways
(Shri Shahnawazr Khan): (a) Ves,
near Bassein Road station.

(b) Yes.

(c) A statement is laid on the
Table of the Sabha. (See Appendix
I, annexure No. 63].
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op92. Upadhyay:
Shri M. L. Dwivedi:
LSIm 8. A. Mehdi:

Will the Minister of Food and Agri-
culture be pleased to state

(a) what steps are being taken to
make arrangements for augmenting
timber seasoning and preservation in
the country in view of the growing
mmportance of trmber for rural hous-
ing, and

(b) whether 1t 1s a fact that 40 per
cent of our timber 1s wasted for want
of seasoning and preservation arrange-
ments?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) (a) A state-
ment 15 laid on the Table of the Sabha
[See Appendix I, annexure No 64]

(b) Government have no statistics
on this subject

Irwin Hospital, Delhi

Shri Warior:
*223. { Shri Vasudevan Nair
LSlu'i Punnoose:

Will the Minister of
pleased to state

Health be

(a) whether Government have exa-
mined the report of the Delh: State
Medical and Health Reorganisation
Committee (1955) about revising the
pay scales of the medical staff of the
Irwin Hospital, Delhi, and

(b) if so, the decisions arrived at®

The Minister of Health (Shri Kar-
markar): (a) Yes

(b) The Central Health Service has
mnce been created and all medical
and public health posts in Delhi have
been included in the different grades
of the service

Bbakra Dam

*224 Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to refer to the reply given to
Starred Question No 694 on the 28th
August, 1858 and state:

(a) whether the Central Spillway
traiming wall 1n the Bhakra Dam has
since been repaired, and

(b) 1if so, the additional cost in-
curred on 1tg repairs?

The Deputy Minister of Irrigation

and Power (8Shri Hathi): (a) Yes,
Sir
(b) Rs 4,07,500

Supply of Rice to Madras

#225 Shri Subbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state

(a) whether the Madras Govern-
ment have made a request to the
Centre for the supply of one lakh
tons of rice out of its purchase iIn
Andhra, and

(b) 1f so, the quantity supplied so
far?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) On a re-
quest received from the Madras
Government, the Government of India
have agreed to supply one lakh tons
rice to the Madras Government

(b) Besides about 2,000 tons of Nel-
lore rice supplied earlier, the supply
of another 15,000 tons of raw rice is
being arranged 1n accordance with the
request of the State Government
Further supplies of rice will be ar-
ranged, as and when required, in con-
sultation with the State Government

Ayurvedic Manuscripts

*226. Shri Shankaraiya: Will the
Minister of Health be pleased to state

(a) whether any attempt has been
made or scheme formulated to col-
lect Ayurvedic manuscripts from all
parts of India and to classify, tabu-
late and publish them,
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(b) whether any research work has
been carried on in this regard; and

(¢) what are the facilities provided
it any?

The Minister of Health (Shrl Kar-
markar): (a) No, Sir.

(b) and (c). Does not arise.
Kosl Canals

*227. Shri Hem Barna: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress so far made in the
construction of the Kosi canals, and
the time by which they are expected
to be completed;

(b) whether any foreign assistance
in the matter is being ob.ained from
any source; and

(c) if so, the extent thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement containing the requisite
information is placed on the Table of
the House,

Statement

(a) Out of 73'82 crore cft. of earth~
work to be done on the canals, the
progress up to the end of May, 1959
is 38-38 crore cft. Masonry structures
have also been taken in hand. The
canals are expected to be completed
in 1963. Surveys and investigations
are in progress in respect of the
distributaries.

(b) Yes, for the Kosi Project as
& whole,

(c) Under an agreement entred into
between the Government of India
and the International Co-operation
Administration, an agency of the Gov-
ernment of the United S‘ates of
America, assistance will be provided
to the Kosi Project to the extent of
Rs. 778 crores. Out of this amount,
approximately Rs. 7°24 crores will be
on a loan basis and the balance of
Rs. 084 crores on a grant basis.
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Licemses for Radie Sets

928, Shri Shree Narayan Das:
Shri Eadha Raman:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total number of owners of
unlicensed radio sets who were allow-
ed to obtain licenses without any
surcharge during the period of gene-
ral amnesty from the 1st January to
31st March, 1959;

(b) whether intensive drives against
owners of unlicensed radio sets are
in progress after the expiry of the
amnes y period; and

(c) if so, the results of such drives
so far achieved?

The Minister of State in the Minis-
try of Transport anq Communications
(Shri Raj Bahadur): (a) The total
number of unlicensed sets and for
sets whose licenses had expired for
which licenses were issued without
surcharge during *he amnesty was
56,169,

(b) Instructions have been issued to
launch intensive drives against radio
license defaulters.

(c) During the drives that were
launched after 31st March, 1959, 1445
unlicensed radio sets have been de-
tected upto July, 1959.

Reorganisation of the Central Water
and Power Commission

Shri Ram Krishan- Gupta:
*22% 9 Dr. Ram Subhag Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
2007 on 23rd April, 1959 and state:

(a) whether the scheme of reorga-
nisation of the Central Water and
Power Commission has since heen
finalised; and

(b) it so, the nature of the scheme
finalised?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) Does not arise

Alarm Chain Pulling

Shrimati Ila Palchoudhuri:
Pandit D N Tiwary:
*230. Shri At Singh Sarhadi:
Shri Rarhunath Singh
| Shn Bibhuti Mishra:

Will the Minis er of Railways be
pleased to state

(a) whether there has been any
improvement in respect of the incid-
ence of alarm-chain pulling on Indian
Railways since enforcement of the
Indian Railways (Amendment) Act,
1959, and

(b) 1f so, the extent thereof during
the fiist thrce months the amended
Act has been 1n force—as compared
to the coriesponding period before
the amended Act became effective?

The Deputy Minister of Railways
(Shr1 Shahnawaz Khan). (a) and (b)
The Indian Railways (Amendment)
Act 1959 has been cnforced fi m
2nd May, 1959

The figures of alarm chain pulling
during May and June 1959 do not
show any improvement as compared
with those for May and June 1958,
while the figures for July 1959 are
not yet available

Kathua Peeder Canal

*231. Shn D C Sharma Will the
Minister of Irrigation and Power be
pleased to 1efer to the reply given
o Starred Question No 611 on the
24th February, 1959 and state

(a) whether the scheme for con-
struction of the Kathua feeder canal,
has since been sanctioned and con-
struction work started, and

(b) if so, the amount spent so far
on the project?
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The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir

(b) Information 1s being collected
from the State Government concerned
and will be laid on the Table of the
House as soon as possible

Hindustan Shipyard

Shr: Nagi Reddy:

Shri A K Gopalan:

Shri Vasudevan Nair:
L Shri Kunhan:

Will the Minister of Transport and
Communications be pleased to state

(a) whether Hindustan Shipyard
has submittcd any proposals for the
extension of Jetty as an in‘egral part
of shipyard’s production programme,

(b) 1f so, what 1s the total cost
involved, and

*232.

(c) the foreign exchange necessary
for the purpose”

The Minister of State in the Minis-
try of Transport and Communijcations
(Sh 1 Raj Bahadur): (a) Yes The
proposal has since been approved by
the Government

(b) Estimated at Rs 25 lakhs
(c) Rs 7 lakhs approximately,

Surplus Rallway Land

{ Shri Panigrahi:
*233 \ Shr A M Tarlg:

Wil] the Minister of Rallways be
pleased to refer to the reply given
to Unstarred Question No 1155 on
the 9 h December, 1958 and state*

(a) whether 28,000 acres of sur~
plus land handed over to the State
Governments has since been allotted
to the cultivators m various States,

(b) if not, the nature of steps taken
or proposed to be taken in the matter;
and

(c) whether all this surplus land
has been found suitable for crop pro-
duction”
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“The Deputy Minister of Rafiways
(Shrl 8, V Ramaswamy): (a) The
actunl allotment of these lands rests
with the State Governments This in-
formation will therefore be available
with the State Governments

(b) State Governments are being
urged to allot all the land made over
to them to cultivators

(c) Yes—the State Governments
take over only such lands as are
considered swtable for cultivation
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Food Production in Uttar Pradesh

235 Shri Munishwar Dutt
Upadhyay. Will the Minster of
PFood and Agriculture be pleased to
state

(a) whether 1t 1s a fact that Uttar
Pradesh has produced about two mil-
lion tons of foodgraing more this year
as compared to last year,

(b) whether 1t 1s also a fact that
in spite of this increased production,
there has been little increase m the
marketed surplus,

(c) how the inter regional ban on
wheat movement has affectedq the
prices, and

(d) what 1s the monthly quota of
Uttar Pradesh released by the Centre
for fair price shops”
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The Minister of Food and Agrioul-
ture (Shri A. P, Jaln): (a) The pro-
duction of foodgrains in UP this year
has been about 1 8 million tons more
than that in 1957-58

(b) Precise information 1s not
avallable for all the markets but,
generally speaking, the arrivals in the
markets this year have been less

(c) The price level of foodgrains s
influenced by various factors from
time to time and it is difficult to
1solate the effect on prices of wheat,
of the single factor of restrictions
mmposed on the movement of wheat
on a regonal basis

(d) There 1s no fixed monthly quota
of wheat for supply by the Centre
to UP for fair price shops Allot-
ments are made from time to time
according to the requirements of the
State

Skymaster Air Service in Assam
Sector

%236 Shri Hem Barua. Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether 1t 1s a fact that the
Government propose to introduce
Skymaster air services in the Assam
Sector,

(b) if so, whether any deadline for
the implementation of this proposal
has been fixed and

(c) 1if not, what are the factors that
are mmpeding the fixing of this dead-
line?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur). (a) to (c) The
Indian Airhines Corporation have pro-
posals to intraduce a Skymaster Ser-
vice on their Calcut'a-Gauhati route
as soon as the work of extension of
the runway at Gauhati 18 completed
which is expected to be sometime n
the muddle of 1980
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Seeond Bridge over the Yamuna

Shri Ram Krishan Gupta:
4237. { Shri D, C. Sharma:
Shrl Bhakt Darshan:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 1283 on 17th
March, 1859 and state:

(a) whether Government have since
received report from the Central
Water and Power Commussion’s Hy-
draulic Research Station, Poona, re-
garding the construction of second
bridge on the Yamuna near Tugh-
lakabad;

(b) if so, the details thereof; and
(c) 1ts location?

The Deputy Minister of Railways
(Shri 8. V Ramaswamy): (a) No,
Sir

(b) Does not arise

(c) It has been tentatively decided
to locate the Second Railway Bridge
over the Yamuna near the Purana
Qila Final decision as to the exact
siting of the Bridge will be taken
when final report is received from
the Hydraulic Research Station

Extension of B. G Line from Barauni
to Samastipur

Shri Shree Narayan Das:
*238. { Shri Radha Raman:
Shri Bibhuti Mishra:

Will the Minister of Railways be
pleased to state

(a) whether the work m connection
with the extension of broad gauge
line from Barauni to Samastipur on
the North Eastern Railway has com-
menecd;

(b) if so, the precise nature of pro-
gramme drawn up in this regard; and

(c) the estimated expenditure in-
volved?

Phe Depuly Minister of Rallways
(Shrl S. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.

(c) The estimated cost of the line
will be aproximately Rs, 2:09 crores.

Unauthorised Medical Practitioners

*239. Shrimati Ila Palchoudhuri:
Wil the Minister of Health be pleas-
ed to state:

(a) whether it 1s a fact that the
Government of India have suggested
to the State Governments to take
steps to prevent unauthorised per-
sons from practising medicine;

(b) 1f so0, the details of the sugges-
tions made; and

(c) the nature of response thereto
from the State Governments?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir

(b) The Draft Model Bill prepared
by the Union Ministry of Health has
been circulated to the State Govern-
ments/Union Terrtorres for adoption
A copy of the Draft Model Bill is
laxd on the table of the Sabha.
[See Appendix I, annexure No. 65].

(c) No reply has so far been re-
ceived from any State Government,
except the Union Territories of Lac-
cadive, Mimcoy Islands, Manipur and
Tripura

Panchet Hill Project

Shri Nagi Reddy:
*240 Shri A. K Gopalan:
. Shri Vasudevan Nair:
shri Kunhan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any action has been
taken against Texmaco for their fail-
ure to supply spillway gates for the
Panchet Hill Project under D.V.C. as
per schedule; and

(b) whether their failure was the
primary reason for the delay in the
progress of Panc*et Hill Project?
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The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No, Sir.

(b) No, Sir.

Corruption Cases in Bikaner Division

387. Shri Ram Krishan Gupta: Will
the M:nister of Railways be pleased
to state:

(a) the number and nature of cases
of corruption committed by Railway
employees during 1858-58 on the
Bikaner Division of Northern Rail-
way;

(b) the number of persons acquit-
ted; and

(c) the number of persons con-
victed (case-wise)?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Number:
15.

Nature:

(1) Misappropniation of Govern-
ment money,

(11) 1llegal gratification,

( 1) misuse of Raillway material
and labour,

(iv) misuse of P T.Os.,

(v) sale of umforms

(b) and (c). None of these 15 cases
was put up before a Court. One case
has been dropped and two have been
finalised resulting wmn punishments of
3 employees. The remaining 12 are
pending 1nvestigation and depart-
mental action.

State Health Education Bureaus

[ Shri Ram Krishan Gupta:
338. { Shri Assar:
LShrl Wodeyar:

Will the Minister of Health be
pleased to state:

(a) the target date for establishing
Health Education Bureaus in the
various States;

(b) the names of the States which
have not set up the Bureaus so far;
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(c) the nature of the steps taken or
proposed to be taken for setting up
these Bureaus in those States;

(d) whether Umited Nations assist-
ance will be given to the Health Edu-
cation Bureaus; and

(e) if so, the details thereof?

The Minister of Health (Shri
Karmarkar): (a) It is proposed to
establish Health Education Bureaux
with Central assistance in ten States
duning the Second Five Year Plan;

(b) and (c). The Central Govern-
ment have agreed to the establish-
ment of Health Education Burcaux
with Central assistance during 1959-60
in the following States.--

1. Andhra Pradesh
Bihar
Bombay
Kerala
Madras
Orissa, and
West Bengal

1T A e W N

The Government of Rajasthan do
not propose to establish a Health Edu-
cation Burcau during the Second Five
Year Plan period

Proposals from the other States for
the establishment of Health Educa-
tion Bureaux have not yet been re-
ceived

(d) and (e) Equipment and sup-
plies, such as technical equipment,
vehicles ete estimated at Rs. 87,000
are expected to be provided by
UNICEF for each State Bureau The
details of UNICEF assistance are being
finalised 1n consultation with UNICEF
and the State Governments concerned

Railway Protection Force, Northern
Railway

339. Shri D. C. Sharma: Will the
Minister of Railways be pleased tc
state:

(a) the strength of the Railway
Protection Force of Northern Rallway
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on the lst April, 1950, separately on
s2ach division, and

(b) the total expenditure involved
for maintaining the above protection
force m each Division during 1958-59?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) and (b)
The required information 1s given
below —

Division Strength Exp
of 1involved
Railway  onthe
Protection mainten-
Forccas ancc of
on the Force
1-4 59 duning
58 59
(Figurcs
imn
thousands)
Nus Rs
Delh: 1,676 3,382
Allahabad 1,095 1,206
B kaner 4%9 590
Jodhpur 171 220
Furozpur 752 908
Lucknow 1,072 1,129
M radabad 6>2 772
Headguar ers Force
(a) Armed Wing 1,574 1,376
() Unuformed Ferec 158 L 32757
(¢) Latclligenee 9 f
RPE Iranung
School, Lucknow 54 259

Commissions and Committees under
the Mimstry of Railways

840. Shri D C Sharma: Will the
Minister of Railways be pleased to
state

(a) the names of Commissions and
Committees which worked under the
Ministry of Railways during the
period from the 1st April, 1958 to 31st
July, 1859, and

(b) the work done by each Com-
mittee?

The Deputy Minister of Railways
(Shri 8 V Ramaswamy): (a) and
(b) A statement 1s laid on the Table
[See Appendix I, annexure No 6§)

Survey of New Lines on Centrat
Railway

341 Sbri Pangarkar: Will the Minis-
ter of Railways be pleased to state*

(a) the details of the survey of
Railway lines so far carried out on
the Central Railway since 1956 up-to-
date,

(b) how far the survey work has
progressed, and

(c) when the actual work of cons-
truction of these hnes 18 lkely to be
completed?

The Deputy Minister of Railways
(Shri S V. Ramaswamy),. (a) and (b)
A statement showing details of the
Surveys carried out by the Central
Rallway in respect of new Railway
lines since 1956, 1s laid on the Table
[See Appendix I, annexure No 67].

(c) Construction can be taken up
only when the lines are approved by
the Planning Commission and esti
mate for the work sanctioned

Thefts of Treadles

342 Shri C K Bhattacharyya* Will
the Minister of Railways be pleascd
to state

(a) whether theft of treadles, an
essential part of the automatic lock
and block signalling system, have
increased on the Howrah-Bandel
Burdwan clectrified section of the
Eastern Railway,

(b) whether the Railway Protec
tion Force are finding 1t difficult to
guard agamst such thefts because the
muscreants are let off with six days
rigorous 1mprisonment, and

(c) whether any step has been
taken to prevent such thefts and (o
have the miscreants properly puni h-
ed”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes
There were 55 incidents of such thefts
during six months ending June 1959,
on this section

(b) It 1s not correct that miscreants
are let off with 6 days’ rigorous im.
prisonment as no case has been set-
tled so far, all being sub judsice,
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(c) It 13 not feasidle for the Raliway
Protection Force to guard effectively
each and every treadle round the
clock during day and night. Special
locking arrangements were devised
and all other possible steps taken
securing the co-operation ot the local
police to combat such thefts and to
apprehend the miscreants
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Tube-walls in Orissa

344 8hri B C Mauallick: Will the
Minister of Food and Agriculiture be
pleased to state

(a) whether any help has been pro-
mised to Orissa for digging tube-wells
during the current financial year, and

(b) if so, what 1s the amount”

The Minister of Food and Agricul.
ture (Shri A. P. Jain): (a) Yes

(b) Rs 365 lakhs

Air Services in NEFA.

345, Shri Ramam:
Shri T B. Vittal Rao*

‘Will the Minister of Transport and
Communications be pleased to state

(a) whether there 1s a proposal to
start freighter and passenger air ser-
vices m North East Frontier Agency
areas, and

(b) if so, the details thereof?

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): (a)
and (b) Passighat and Along in the
North East Frontier Agency are al-
ready connected by air The Indian
Aarlines Corporation’s service Calcuttas
Giauhati/Monhanbari/Passighat/Along
operates to Passighat four times a
week and to Along once weekly As
for freighter services the Corporation
is carrying out supply flights on be-
half of the North East Frontier
Agency Administration to points of
their choice

The Corporation have no immediate
plans for expansion of the passenger
or freighter services in that Area

Hindustan Shipyard

846 Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) whether it 18 a fact that stock
of materials of the wvalue of
Rs 17,50,000 has remained stagnant
for a considerable period in the
Hindustan Shipyard, and

(b) if so, what action 1s being taken
to dispose of the surplus stock?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b)
Yes Surplus stores of the approxi-
mate value of Rs 165 lakhs were
taken over from Scindias when the
Yard was taken over by the Hindus-
tan Shipyard in March, 1952 At.
tempts were made to dispose of the
materials to the other public .ector
organisations and also by inviting
tenders by advertisement m news-
papers, but without much success
The management have since decid-
ed to dispose of the materials
m lots by means of auction
So far, two auctions have been
held and a total sum of Rs 1 lakh has
been realised The practice of hold-
ing such auctions pernodically to dis-
pose of the remaining 1tems of store:
as quickly as possible 1s being conti-~
nued

Licensed Porters Union at Howrah

347 Shn H C. Sharma: Will the
Minjster of Railways be pleased to
state

(a) what 1s the yardstick laid down
for fixing up the number of licensed
porters to be kept at a station,

(b) what facihties are provided for
the licensed porters at Stations for
taking rest or attending to natural
calls ete;

(c) whether they are authoriscd to
use the amenities provided for 3rd
Class passengers, and

(d) whether 1t 1s a fact that at
Bombay Central Station of the
Western Railway the licensed porters
use the latrines provided for third
class passengers causing a great in-
convenience to the passengers?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No yard-
stick, as such, has been laid down for
determining the number of porters to
be licensed at each station. But
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their number 18 regulated by the local
officers, having due regard to the num.
ber of tramng passing through the
station, their frequency and the num-
ber of passengers entraining and dc-
training

(b) and (c) No separate facihties
are provided for the use of licensed
porters At the same time they are
not prohibited from using the waitirg
halls, lavatories and water taps pro-
vided for passengers, mn such g manner
as not to cause inconvenience to the
passengers

(d) No complaint has been received
of such inconvenience caused to third
class passengers at Bombay Central

Temporary Labour at Ports

348. Shri Anthony Pillai: Wi!l tne
Minister of Transport and Communi-
cations be pleased to state

(a) how many daily rated (other
than the shore workers) and temr
porary men are at present employed
in the ports of Bombay, Calcutta and
Madras, and

(b) to how many of them have the
Provident Fund benefits been extend-
ed as per Government's decision on
the Chowdhury Report?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b) The
information 1s being collected and
will be laid on the Table of the
House on receipt

UN Mission to Study CD.
Programme

Shri Rajendra Singh:
Shri Ram Krishan Gupta:
349 | Shri D. C. Sharma:
* 4 Shri Shree Narayan Das:
1sm Radha Raman:

Shri Bhakt Darshan

Will the Minister of Commaunity
Development and Co-operation bo
pleased to refer to the reply given
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to Unstarred Question No. 2888 on
the 9th April, 1859 and state.

(a) whether the UN Mission’s re-
port on the working of the Community
Development Programme i1n India has
since been submitted to the Govern-
ment,

(b) 1f so, what are the mam re-
commendations, and

(c) the decision, 1if any, of the Gov.
ernment to implement them?

The Deputy Minister of Community
Development and Co-operation (Shri
B 8 Murthy): (a) Not yet

(b) and (¢) Do not arise

11

Report on Ship-building and Ship
repairs
350. [ Shri Subodh Hansda:
1 8hri 8 C. Samanta:

Will the Minister of Transport and
Communications be pleased to state

(a) whether the report of the Ad-
visory Commuttee on ancillary indus-
tries relating to  ship-building and
ship repairs has been submitted to
Government,

(b) if so, when, and

{c) the important observations made
in the report?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur). (a) to (¢) The
Committee 1s a Standing Advisory
Committee and 1s expected to submt
reports to Government periodically.
Its first report is expected to be re
ceived by the end of this month

DV.C.

( Shri Ram Krishan Gupta:
Shri Nagi Reday:
35L { Shrl A. X Gopalan:
Shri Vasudevan Nair:
Shri Kunhan:
Will the Mmuster of Irrigation ana
Power be pleased to refer to tne
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reply given to Unstarred Question
No. 3474 on 23rd April, 1958 and state.

(a) whether the Damodar Valley
Corporation has since formulatea »
concrete programme of soil conseiva-
tion measures, and

(b) if so, the details of the pro-
gramme”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply 1s in the affirmative

(b) A statement giving the details
of the programme 1s given beliw.

STATEMENT

The Damodar Valley Corporation
has taken up the soil conservatiion
work in the upper catchment of the
Damodar Valley with a view to im-
proving and mamntaiming the produc-
tivity of the land in this arca and
also to reducing the silting rate of
the reservoirs to the mimimum The
programme of work includes ma.n.
ly —

1 Afforestation of highly eroded
lands and regeneration of lhe
existing forests which are in
an extremely depleted con-
dition to the extent of 5,000
acres annually

2 Soil Conservation demonstra-
tion on the cultivators’ fielas,
with the active partic'pat.on
of the farmers which include
treatments like construction
of terraces with proper waicr
disposal system, strip clop-
ping, crop rotation along with
proper fertilisation and neces-
sary plant protection meas-
ures The programme also
includes consolidation  and
reallotment of holdings aloug
contour

8 Demonstrations on grass land
development and management
along scientific lines This 1s
being done on both Govern-
ment owned land as well as
on tenancy lands

4 Construction of different types
of engineering structures in
gullied waste lands for retard-
ing runoff, safe disposal of
excess runoff, trapping silt
and retarding flood The
nature and size of the struc-
tures depend entirely on the
local conditions aad ca'l for
precise designing.

Before the land 1s taken up for zo1l
conservation treatments a so1l survey
is carried out by the Soil Survey Umt
and the soil 1s analysed :n the Labo-
ratory m order to classify the lands
according to their fertiity and poten-
tiality so that they can be put to the
best possible use Experiments re-
garding run off, cropping practices,
terrace designs, etc are conducted at
the Deochanda Station for werking
out proper soil conservation tech-
niques suitable under the local con-
ditions These are then recommended
to the farmers and ultimately adopt-
ed 1n the cultivators’ fields

DVC Act

352. Shri Ram Krishan Gupta: W.il
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No 3475 on
the 23rd Apri), 1959 and state*

(a) whether the draft amendments
to the Damodar Valley Corporation
Act have since been examined, and

(b) if so, the nature of the decision
arrived at”?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The draft
amendments are still under considera-
tion 1n consultation with the partici-
pating Governments

(b) Does not arise

Radar at Gauhati Airport

353 Shri Ram Krishan Gupta: Will
the Minister of Transport and Com.
munications be pleased to refer to the
reply given to Starred Question
No 2013 on 23rd@ April, 1959 and state
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the nature of the progress made 30
far in equipping the Gauhat: anpsrt
with radar?

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): It has
been decided to instal a storm warn-
ing radar on the terminal building at
the Gauhati airport The estimates
have been drawn up for the necessary
action, e g., creation of a steel-staging
on the terrace of the terminal buid-
ing, provision of power poimnts and
execution of certain other minor con
structon works The construction
works will be taken in hand as soun
as the present heavy monsoon season
abates and the radar will be ins.alicd
at the earhiest date possible

Irrigation and Power Potentia) of
Indian Rivers

354, Shri Ram Krishan Gupta:
Shri D. C Sharma:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 422 on
19-2-19569 and state

(a) whether the work of cverall
study of the irrigation and power
potential of the remamning river zones
and sub-zones has been completed,
and

(b) 1f so, the details of the ~voik
studied”

The Deputy Minister of Irrigation
and Power (Shri Hathi) (a) The
answer 1s in the negative

(b) Though the overall study of the
irrigation and power potential of
Indian nivers has not been completed
draft reports on the irrigation potcn-
tial in respect of the following sub
zones have been prepared m adcition
to the progress indicated 1n the renly
given to Starred Question No 422 on
18-3-1959

Ganga Rwer Basin

1 Sone and other river basins
between Tons and Sone
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2 Gogra river basa,
3 Gumti river basin

4 Right bank tributaries below
Sone

5 Left bank tributaries below
Gogra

Rent for Leased Railway Land

355. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to state

(a) whether 1t 1s a fact that huge
amount of rent for Re'lway leascd
land 1s to be recovered from outs ders
at a number of station areas,

(b) 1if so, the total amount to be
recovered, and

(c) the nature of steps taken or prn-
posed to be taken for the recovery of
the amount®

The Deputy Minister of Railways
(Shri 8§ V Ramaswamy): (a) It > a
fact that some amount of rent ztor
Railway land licensed 15 to be recover-
ed from outsiders at a number of
stations

(b) The total amount to be recosver-
ed 15 approximately Rs 27 19 lakhs

(c) Parties are served with notices
by Railway Adrumstrations for
making the payment within a speci-
fied ttme Suits are also filed against
defaulters 1f considered necessary

Surplus Machinery with Irrigation
and Power Projects

Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Mimister of Irrigation and
Power Dbe pleased to refer to the
reply given to Starred Question
No 2266 on the 6th May, 1939 and
state

(a) whether the Report of the
Officer appointed for the assessment
work regarding the availability of
capital equipment and spare-parts

Shri Ram Krishan Gupta:
356. {
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which are garplus with the Irrigation
and Power Projects has since been
submitted; and

(b) it so, the details thereof’

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply 15 1n the affirmative

(b) A statement containng & sum-
mary of the salient observations made
by the officer in his report 1s lad
on the Table [See Appendix 1, an-
nexure No 69]

State Agricultural Credit (Relief and
Guarantee) Funds

357, Shri Radha Raman: Vll the
Minister of Commumty Development
and Co-operation be pleased to state
whether the State Agricultural Cred:t
(Relief and Guarantee) Funds have
been created 1n the various States
and are in operation”?

The Deputy Minister for Community
Development and Co-operation (Shri
B. 8. Murthy): Yes, in all States,
except Madras and West Bengal The
funds have not been operated upon
as yet,

Pile Bridge near Badla Station

358, S8hri Shree Narayan Das:
Shri Radha Raman:
Will the Minister of Railways be
pleased to state

(a) whether the construction of a
Pile Bridge near Badla Station on
Mans: Supsul Branch of the NE
Railway has been completed;

(b) if so, whether trains are run-
ang over the bridge, and

(c) the amount of expenditure
incurred on this work”

147 LSD-3.

The Deputy Minister of Rallways

ésm 8. V. Ramaswamy): (a) Yes,
1

(b) Yes, since 3rd July, 1959

(c) The estimated cost of the
bridge 13 Rs 4:73 lakhs The actual
expenditure 1incurred 18 not yet
known

Ice-cream Plant in Delhi

359. Shrimatt Ia Palchoudhuri;
Will the Minister of Food and Agri-
sulture be pleased to state:

(a) whether 1t 1s a fact that the
Government of India have dec:ded to

install an 1ce-cream making plant in
Detlhi,

(b) if so, the reasons for taking
such a decision, and

(c) the details m regard to cost,
capacity and date of going into pro-
duction of the plant?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes Pro-
vision has been made for the munu-
facture of ice cream and other milk
products under the Delli Milk
Scheme

(b) Due to seasonal differences in
milk production, 1t will not be possi-
ble for the scheme to dispose of, for
hquid consumption, the entire
quantity of milk procured by it
Milk surplus to liquud consumption
will, therefore, have to be marketed
by manufacturing it into milk pro-
ducts such as sterilized milk, cream,
butter, ghee, cheese, 1ce cream and
milk powder and equipment for the
manufacture of these products has
been provided

(c) The cost of 1ce cream plant 18
Rs 4,28,047, 1t can produce about 300
gallons of ice cream per hour; and
1t 1s expected to go into production
this year
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Piiferage at Majer Ports

360. Shri Harish Chandra Mathur:
Will the Minister of Transport amd
Communiecations be pleased to state:

(a) what is the total value of pil-
ferage reported at each major port
during each of the last 3 years;

(b) what steps have been taken to
tighten control; and

(c) who were the people generally
found responsible for the pilferage?

The Minister of State in the Minis-
fry of Transport and Communications
(Bhri Raj Hahadur): (a) The infor-
mation is being collected snd will be
laid on the Table of the House on
receipt.

(b) Each major port has its Police
force and also a watch and ward
organisation to keep down crime and
check pilferage. The nature and
magnitude of the pilferage problem
differs from port to port. Accord-
ingly the measures also differ. The
messures taken by each of the majer
ports to tighten control against pil-
ferage are as follows:—

Celeutta Port:

(1) A Scheme for regulating entry
into the Dock and Jetty enclosures
by a system of permits has been
drawn up by the Port authority.

(2) Boundary walls around the
Docks have been constructed. Con-
struction of walls around the Yards
hag been undertaken.

(38) A programme for improving
lighting arrangements in the Yards
has been initiated.

(4) Lockfasts in the sheds are being
strengthened.

(5) To prevent lorries slipping
through gates, a scheme to provide
second barriers at the gates is being
tried.

(8) Special packages which have to
move from transit sheds to ware-
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houses will in future shove by lorries
and not by wagons.

(7) Mensures are being devised io
curtail the detention of cargo in the
transit sheds.

(8) The Commissioners propose alse
to set up a special section to ensure
that cases against persons arrested
for pilferage are more effectively
dealt with on behalt of the prosecu-
tion.

(8) Special instructions in the
matter of security arrangements have
been drawn up for observance by
Superintendent of Sections.

Bombay Port:

(1) Lockfasts are being provided at
all sheds and warehouses at the
Docks, where valuable cargoes are
secured.

(2) Cash awards are given to Pert
Trust staff for detection of theft and
pilterage of cargoes etc. at the Docks.

(3) Entry into the Docks i3 regulat-
ed by the issue of permits.

(4) Flying squads have been form-
ed to patrol the Docks all ‘ke twenty-
four hours.

(5) The Police carry out snap
checks of vehicles.

Madras Port:

(1) Practically the entire landed
area of the .harbour area has been
walled in,

(2) Entry into the Harbour s
regulated by the issue of passes.

(3) Valuable goods and loaded
wagons left over at nights are special-
ly guarded.

(4) During nights, only the rhini-
mum number of doors of Transit
sheds are kept open.

(5) Floodlighting is being a*ranged
at all vulnerable pointa.
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Cochin Port:

(1) The Port’s watch and ward staff
are posted at all vulnerable points.

(2) The Port Police force has been
augmented,

(3) A system of vehicles permits
and passes for persons has been
introduced.

Vizagapatam Port:

(1) The Police force has bcen
strengthened

(2) Wherever necessary, areas are
being fenced and wells raised

Kandla Port:

(1) All the important traffic pnints
are manned round the clock

(2) A compound wall around the
Docks 1s under construction so that
the entry of persons into the Docks
can be regulated

(c) Labourers employed at the
Port, habitual offenders and hired
vagabonds have generally been found
responsible for the pilferage

Departmental Catering

361. Shri D. C. Sharma: Will the
Minister of Railways be pleuased to
state:

(a) whether it 1s a fact that after
taking over vending and catering
business from contractors on North-
ern Railway, the Railway Administra-
tion 1s incurring a loss;

(b) ¥ so, what was the loss
incurred during the years 1957-58 and
1858-59 so far; and

(c) the reasons for this loss?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) Year Loss incurred

Rs.
1957-58 79,000 (Actual
1958-58 64,000 (Revised
Estimates)

(c) (i) Payment at the Central
Government’s prescribed scales of pay
to the staff, with the service condi-
tions applicable to Central Govern-
ment employees:

(1) The sale of better quality of
edibles; and

(1) Maintenance of better service
to the public

Purchase of Alrcrafts and Aircraft
Parts

8362. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total value of aircrafts and
aircraft parts purchased by Inda
from Britain during 1959 (upto 31st
July, 1959) for Civail Awviation; and

(b) the total value of aircrafts and
aircraft parts purchased from other
countries during the same period?

The Deputy Minister of Civil Avia.
tion (Shri Ahmed Mohiuddin): (a)
and (b) The value of aircraft and
aircraft parts purchased by the two
Corporations, Civil Awviation Tra.n-
ing Centre and Ghding Centres dur-
ing 1959 (upto 30th June, 1959) 1is
gven below'—

(1) From Britain, Rs 26°70 lakhs,

(1) From other countries,
Rs 129 72 lakhs.

Nore The above figures include
advance payments made by the Air
India International in the USA. and
in the UK agamnst 3 American Bue-
ing 707 aircraft fitted with Bnitish
Engines, on order.

Ticketless Travel

( Shri D. C. Sharma:
363. { Shri Bibhuti Mishra:
| Shri Hem Raj:

Will the Minister of Railways be
pleased to state:

(a) the number of ticketless
travellers detected on the Railways
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during 1959-80 (upto 3ist July, 1959),
Zone-wise;

(b) the total amount of loss of
revenue during the same period on
the above account (Zone-wise);

(c) the number of those who were
penalised (Zone-wise), and

(d) the total amount realised from
them (Zone-wise)?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a), (c¢) and
(d) The information 1s being collect-
ed and will be laid on the Table of
the Sabha

(b) It 1s not possible to estimate
the loss due to ticketless travel from
the results of day-to-day checks,
since from the statistics of such checks
no estimate can be made of the cases
that go undetected Spcual check
are necessary for estimating the
extent of ticketless travel that pre-
vails Such checks were conducted
during the year 1957, and the loss
estimated was Rs 5 crores per annum
approximately

Surface Drainage

364. Shri D, C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply siven
to Starred Question No 54 on the
11th February, 1959, and statc the
progress made so far in the surface
drainage improvement works out of
the funds available for flood control
in the country as approved by the
Central Flood Control Board?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
showing the progress made so far
with regard to surface dranage
improvement works in the States of
Andhra Pradesh, Assam, Uttar Pra-
desh, Punjab, Rajasthan and 1n the
Union Territory of Delh: 1s laid on
the Table [See Appendix I, annex-
ure No 70] No drainage schemes
have been received from other State
Government/Union Territories
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Orientation Training Centres

s¢s, J Sbrl R. C. Majhl:
Shri Subodh Hansda:

Will the Minister of Commmunity
Development and Co-operation be
pleased to state whether the Orienta-
tion training centres have been set
up at Jubbulpore and Junagarh?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): Yes, Sir.

Commonwealth Coaxial
Cable System

Telephone

366. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply to Unstaired Question No 2722
on the 6th April, 1959 and state the
nature of steps taken so far to have
Commonwealth coaxial telephone
cable system?

The Minister of Transport and Com-
munications (Shri S. K. Patil): The
position has not matenally changed
fiom that indicated 1n the reply given
to the Unstarred Question No 2722
on thc 6th Aprl, 1959

P. & T. Building, Chandigarh

367 Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to
the reply given to Unstarred Question
No 3059 on the 15th April, 1959, and
state at what stage 1s the scheme for
consttuction of a Central Post and
Telegraph Office building at Chandi-~
garh?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): The scheme for
the construction of a Central Posts
and Telegraph Office at Chandigarh
including office of the Postmaster-
General, which i1s now at Ambala, has
been under consideration for some
time The immediate requirement of
the P & T do not justify construc-
tion of an eleven storeyed building
which has been insisted upon by the
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Chief Town Planner of Chandigarh.
The cost of the 11 storeyed building
is approximately Rs. 1-10 crores. The
question whether such a big building
is required immediately for the P&T
is still under consideration.

In the meanwhile, a building for
accommodating Post Office and small
telegraph office 1s under sanction 1n
a separate plot of land. This will
meet some of the requirements of
Posts and Telegraphs Office at
Chandigarh.

Air Bervices

368. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to state the
names of foreign countries with which
new air services are proposed to be
started durmg 1959-60”

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): The
two Coiporations—Air India Interna-
tional and Indian Airlines Corpora-
tion—have no definite plans at present
to start new mir services to any
foreign country during the year 1959-
60

Fisheries Technological Institute

369. Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a Fisheries Technolo-
gical Institute will be set up 1n Mysore
State; and

(b) if so, what assistance the
Union Government have given to the
State Government, in  this connec-
tion?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) There {is
no proposal at present to establish a
Fisheries Technological Institute 1n
Mysore State.

(b) The State has not set up any
Fisheries Technological Institute and
the question of giving assistance has
not, therefore, arisen.

C.D. Programme in Bombay State

370. Shri Pangarkar: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether it is a fact that the
programme of the NES. and CD.
blocks in some regions of Bombay
State has been upset due to the
reduction of allocation by the Gov-
ernment of India;

(b) the amount of allocation applied
for 1959-60 by the Government of
Bombay; and

(c) the amount of allocation sanc-
tioned for the same period”

The Deputy Minister of Commnnity
Development and Co-operation (Shri
B. 8. Murthy): (a) The annual plan
allocation was made as usual by the
Planning Commussion 1n consultation
with the State Government. No
reduction was made later on.

(b) Rs 690 00 lakhs
(c) Rs 437 00 lakhs.

Co-operative Sugar Factories in
Bombay

871. Shri Pangarkar: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) the posrtion with regard to the
establishment of the Co-operative
Sugar Factories allctted to Bombay
State,

(b) the amount of profit paid to
the cane growers win the areas of the
co-opelative sugar factories during
the year 1958-59, and

{c) 1ts percenfage on the amount
of capital 1nvested by the cane
growers?
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The Deputy Minister of Community
Development and Co-operation (Shrl
B. 8. Murthy): (a) Of the 18 co-
o.crative sugar factories allotted to
the Bombay State upto the end of
the Second Five Year Plan, 14 had
gone 1nto production by the 1958-59
crushing season One factory 1s
expected to go into production m the
1959-80 season and ®nother in the
1960-61 season The 17th factory 1s
negotiating for an old plant and if it
succeeds, 1t will also go into produc-
tion m 1960-B1 The 18th unit,
though included in the Second Plan,
has not yet been given a licence under
the Industries (Development and
Rcegulation) Act 1851 on account of
foreign exchange difficulties

(b) The audited accounts for the
year 1958-59 have not been complet-
ed and 1t 1s, therefore, not possible
to indicate the amount of profits paid
to the cane growers.

(c) Does not arise

Development of Ports on West and
East Coasts of India

Shri Goray:
siz. {Shri Assar

Whll the Minister of Transport and
Communications be pleased to state:

(a) names of mnor ports on the
West and East Coasts of India which
are to be developed during the re-
maiming period of the Second Five
Year Plan; and

(b) which of them will be deve-
loped as all weather ports?

The Minister of State in the Minls-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) and (b) In-
formation in respect of the munor
ports in the Bombay and Kerala
States is awaited from the Govern-
ments of Bombay and Kerala, The
same will be laid on the Table of ‘!:he
Ssbha, when received. Information
fn respect of other mingr ports is
given below:—
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Nesmes of Minor To be developed s
Ports on the West  sll~weather s
and Bast Coasts ot  durnng second Plan
India which gre to
be developed dur-
ing the remaining
period of _the
Second Five Year

Plan
1 2
Chandbali (Eastern Alrcady an all-weather
Coast) Port.
Paradip Do Uander consideration,
Kakinada Do. Under cunsideration-
Masulipatnam Do, No.
Krnishnapatnam (Eastem No
Coast)
Pondicherry Do No.
Cuddalore Do. No
Nagapattinam Do. No.
Karwar  (Western No
Coast)

Malpe Do. No
Honnavar Do. No.
Bihkere Do No

Kumra Do. No.
Bhatkal Do. No
Coondapur Do No.

Tadn Do No

Kharif Campaign

$73. Shri Goray: Will the Mimster
of Food and Agriculture be pleased to
state:

(a) whether al] the State Govern-
ments co-operated with the Central
Government so far as the “Kharif
Campaign” 1s concerned; and

(b) which State did not co-operate
and for what reasom?

The Minister of Food and Agrioal-
ture (Shri A. P. Jain): (a) Yes

(b) Does not arise.
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Sofl Conservation

377. Shri Ball Reddy: Will the
Minister of Foed and Agriculture be
pleased to state:

(a) whether the expert assigned by
the F.AO, in 1056 to advise the Gov-
ernment of India on soil conservation
has submitted his report; and

(b) if so, what are the recommenda-
tions made in the report?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The Hon'ble
member is perhaps referring to Dr.
R. M. Gorrie who was deputed by
the Food and Agriculture Organisa-
tion for a period of six months to ad-
vise on the Control of erosion and
Soil Conservation in the Forest Zone.
1f so, the answer 1s in the affirmative.

(b) His main recommendations are
given 1n the statement laid on the

Table [See Appendix I; annexure
No 71].

Irrigation and Power Schemes in
Orissa

378 Shri Panigrahi: Will the Minis-
ter of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 338 on the
16th February, 1959 and state:

(a) whether the necessary informa-
tion with regard to Orissa State in
respect of investigations for irrigation
and power schemes included in th2
Second Five Year Plan and for future
projects has since been made avail-
able; and

(b) if so, the number of power and
irrigation schemes which have been
invesugated so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer 1s 1n the affirmative.

(b) Investigation on the Bhimkund
Hydro-Electric Scheme on the Baitern
River has been completed. Investi-
gations on the following multipurpose
projects in which power development
is also envisaged, are in progress.

1. Tikarpara on Mahanadi river.
2, Rongali Project on Brahmni river-
3. Balimela Project on Siieru river.

According to the information avail-

able the following irrigation schemes.
were under investigation:

1. Bahuda.

2. Dombaundhapia Canal Scheme.
3. Khandapada.

Rural Water Supply Schemes in-
Orissa

379. Shri Panigrahi: Will the Minis-
ter of Health be pleased to refer to
the reply given to Unstarred Question
No, 788 on the 24th February, 1959
and state:

(a) whether the Government have
received list of Rural Water Supply
Schemes from Orissa Government for
the remaining period of the Second
Five Year Plan; and

{b) 1if so, the names of the schemes
received with theiwr respective esti-
mated costs?

The Minister of Health (Shrl Kar-
markar): (a) No.

(b) Does not arise.

Consolidation of Land Holdings

330. Shri Raghunath Singh: Will the
Mimster of Food and Agriculture be
pleased to state how many States of
India are pursuing the policy of con-
solidating land holdings or have given
up the i1dea of consolidation or have
revised their policy regarding consoli~
dation since the policy of co-operative
farming has been adopted by the
Central Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The scheme
of Consolidation of Holdings 1s includ-
ed m the Second Five Year Plan.
This 1s being implemented by (1)
Andhra Pradesh (2) Bihar (3) Bom-
bay (4) Madhya Pradesh (§) Mysore
(6) Punjab (7) Rajasthan (8) Uttar
Pradesh and (9) Himachal Pradesh.
Assam and Jammu and Kashmir have
made provision for the scheme during.
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the current financial year. West
Benga]l has slso made a token pro~
~vision,

In Omssa and Kerala, consolidation
could be taken up at this stage until
land reform measures are implement-
ed. In Madras provisions for consoli-
dation of holdings has been made in
the Second Five Year Plan, but the
State Government have not yet bcen
able to take up the programme. In
the Union Territory of Delhi consoli-
dation has already been carried out In
a large number of villages and the
work will be taken up in the few
remamning villages after the implc-
mentation of the Delhi1 Land Reforms
Act,

There 1s no conflict between the
scheme for Consolidation of Holdings
and that of co-operative farming.
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P, & T. Committees and Beards for
Kerala State

%2 Shrl Narayanankutty Menon:
"\ Shri Punnoose:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of Commuttees and
Boards formed by the Posts and Tele-
g-'apk Depertment w2 the Xerala

tate;

(b) whether any Member of Parlia-
ment or State Assembly have been
nominated on them; and

(c) 1t so, the political party to
whith they belong?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Four. One
Regional P&T Adwvisory Committee
and three Telephone Advisory Com-
mittees, one each at Trivandrum,
Kozhikode and Cochun.

(b) Yes.
() Members of Parliument:

(1) Telephone Advisory Com-
mittee at Cochun.—One Inde-
pendent.

(2) Telephone Advisory Com-
mittee at Kozhikode.~One
Congress.

(3) Telephone Advisory Com-~
mittee at Trivandrum.—One
Communist,

(4) Regional P&T Advisory Com-
mittee for Kerala State~Two
Congress.
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Members of Legiuslative Assembly

(1) Telephone Advisory Com-
mittee at Cochin.—One Con-

gress

(2) Telephone Adwvisory Com-
mittee at Kozhikode —One
Congress

(8) Telephone Advisory Com-
mittee at Trnivandrum ~One
Communist

National Co-operative Development
and Warehousing Board Grants to
Orissa

883. Shri Panigrahi. Will the Min-
1ster of Community Development and
«Co-operation be pleased to state

(a) whether Orissa Government
had fully drawn the grants sanction-
ed by the National Co-operative De-
velopment and Warehousing Board
during 1957-58 for assisting the co-
operative societies i1n the State, and

(b) whether the programme for
1958-59, which got the technical ap-
proval of the Board, has been com-
pleted?

The Deputy Minister for Communi-
ty Development and Co-operation
(Shri B 8 Murthy): (a) Yes, but
subsequently out of a total grant of
Rs 476 lakhs the State Government
refunded an amount of Rs 88,838 on
the basis of actual expenditure

(b) Yes, except in respect of set-
ting up of Co-operative Cotton gins

Village Co-operative Societies

Shri A. K Gopalan:
Shri Eunhan:
Shri Ajit Singh Sarhadi:
384, { Shri Damani:
Pandit Munishwar Dutt
Upadhyay:
8hri M. L. Dwivedi:

Will the Minister of Community
Pevslopment ang Co-operation be
Plessad to state:

(a) whether the Government of
India propose to give loans to States

to contribute to the capital of Pri-
mary Village Co-operative Societies;

(b) 1f so, what are the conditions
for the loans, ahd

(c) what 1s the amount proposed
to be given to each State?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S Murthy): (a) No

(b) and (c) Do mot arise.

Kharagpur-Waltafr Passenger Train

Shri Surendranath Dwivedy:
385. { Shri B C Mallick:
{ Shri Panigrahi:

Will the Mimister of Railways be
pleased to state

(a) whether 1t 1s a fact that the
Kharagpur-Waltair passenger trawmn
has been withdrawn,

(b) if so, the reasons therefor; and

(¢) whether it 1s proposed to intro-
duce any new passenger train to meet
the needs of the passengers m the
Orissa Section of the S E Railway
between Kharagpur and Palsa?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, but
the runs of Nos 325 Up and 326 Dn
Kharagpur-Waltair passenger trawns
have been temporarily curtailed over
the Kharagpur-Khurda Road section
with effect from 22-5-1959

(b) As the capacity on the Kharag-
pur-Khurda Road section 18 over-
taxed, the runs of Kharagpur-Waltair
passenger trains have been curtailed
on the aforesaid section to conserve
capacity for the movement of essential
goods traffic

(c) Not at present.

Agricultural Loans in Tripura

386. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many petitions have been
received by the Tripura Administra-
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tion for agricultural loan this year
throughout the Tripura State;

(b) the number of applications re-
ceived from Displaced persons and the
applications ceceived from local pea-
sants for agricultural loan; and

(c) the number of cases in which
loan was advanced?

The Minister of Fooq and Agrioui-
ture (Shri A P. Jain): (a) 20,784
petitions for agricultural loans were
received by the Tripura Administra-
tion from January to June, 1839.

(b) 12,076 applications were receiv-
ed from displaced persons and 8.708
applications from other agriculturists.

(c) Loans have been advanced in
3,760 cases so far.
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Himachal State Transport

389 Shri Muhammed Elas: Wil
the Minmister of Transport and Com-
munications be pleased to state:

(a) the total strength of workers
employed in Himachal State Trans-
port including clerical and managerial
staff; and

(b) the number of permanent and
temporary staff, category-wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babadur): (a) and (b).
A statement giving the required in-
formation as on the 830th June, 1859
1s laid on the Table [See Appendix
1, annexure No 72].

ILARL

390. Shri Tangsmani: Will the Min-
1ster of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Question No. 1160 on the
gth December, 1958 and state:

(a) the rate of wages which wes
paid to the monthly-men of the
Indian Agricultural Research Insii-
tute during the period from 1st April,
1948 to 31st December, 1931;
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(b) whether it included the element
of compensatory allowance; and

(¢) i not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A, P. Jain){ (a)

(Rs. p.m.)
‘2. Dairy Chowdhries or mates ., (f) 38
(1) 45
2. Dairy Gwalas . 33
() 4o

3. Ploughmen and other

monthly-men 33

1)
(1) 40
Those employees who were provid-
ed with Government accommodation
in the JARI were placed under
category (1) and those who were not
provided with any Government ac-
~ommodation were under category
()

(b) Yes

(c) Does not arise

Wages of Workers in 1ARI

381. Shri S. M. Banerjee: Will the
‘Minister of Food and Agriculture be
pleased to state:

(a) the mmmmum wages fixed
under the Minimum Wages Act, 1943
for various categories of workers in
the Indian Agricultural Research
Institute,

(b) whether Register of Wages 1s
maintained,

(c) whether wage ships, as required
under section 26 of the Minimum
‘Wages (Central) Rules, 1950, are
gwven to the workers; and

(d) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) to (d) A
statement 1s laid on the Table of the
House

STATEMENT

(a) The minimum wages fixed
under the Minimum Wages Act, 1948

for various categories of workers in
the Indian Agricultural Research
Institute are furnished as under:~

Rs.

() Adult Mazdoors 1-8-0 t10) Per head
(Male) 2-0-0 per  day
according

(88) Adult Mazdoors 1-4-0 to  ope-
(Female) to ation on

1-8-0 which
engaged.
(i1s) Boys(big) . 1-0-0 Per head

(sv) Boys (smull) 0-12-0 per day.
(b) Registers of wages are main~
tained

(c) and (d) No wage slips were
being 1ssued to the labourers hither-
to. Acknowledgements for wages re~
ceived were taken from the labourers
on the muster rolls, on which the
details of wages paid are entered Ins-
tructions have now been issued for
1ssuing wage ships to the labourers

Assam Co-operative Socleties’ Act

392. Shri L. Achaw Singh: Will the
Minister of Community Develupment
and Co-operation be pleased to state:

(a) whether the Assam Co-opera-
tive Societies Act has been extended
to Manipur, and

(b) 1if so, whether rules have been
framed under the Act and the steps
taken to unplement the provisions of
the Act”

The Deputy Minister of Community
Development and Co-operation (Shri
B S. Murthy): (a) Yes

(b) The Admumistration is taking
necessary steps to frame the rules for
implementing the provisions of the
Act.
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Adulteration of Food-stuff

394. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture
be pleased to state.

(a) whether 1t 15 a fact that quite
a number of cases of adulteration mn
food articles like Ghee or non-essen-
tial (edible) o011 bearing Ag-mark
labels, have been detected recently;
and

(b) if so, the steps taken to ensure
purity n the supply of those articles?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir

(b) Does not arise.

Health Insurance Scheme in Delhi

395. Shri N. Keshava: Will the
Minister of Health be pleased to state

(a) whether there is any proposal
1o introduce Health Insurance Scheme
m Delhy; and

(b) 1f so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b) There 1s no
proposal at present for the mtroduc-
tion of Health Insurance Scheme in
Delhi, apart from the Employees
State Insurance & Contributory Health
Services Schemes, are already 1n
operation
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Purchase of Oil Tankers

Shrimati lla Palchoudhmri:
Shri Vajpayee:
398 { Shn Raghunath Singh:
| Shri Sadhan Gupta:
| Sbrimati Mafida Ahmed:

Will the Minister of Transport and®
Communications be pleased to state

(a) whether 1t 1s a fact that Govern-
ment are considering a proposal to
purchase three ocean-going tankers;

(b) 1f so, their capacity amd cost;
and
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(c) the country from which they are
proposed t0 be purchised?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Babadur): (a) to (c). The
matter is still 1n a preliminary stage
of consideration and therefore, it is
not possible to give any information
at this stage

Quarters for P. & T. Employees

gy J Bbri Kunhan:
“% 1} Shri T. B. Vittal Rao:

‘Will the Minister of Transport and
Cemmunications be pleased to state:

(a) whether there is any proposal
for the construction of quarters for
Post and Tclegraph employees at
Nagpur, during 1959 60,

(b) 1if so, the number proposed to
be constructed, and

(¢) the amount likely to be spent
on the same”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢) A
proposal to construct six Type II(a)
quarters at Nagpur approximately at
a cost of Rs one lakh is under con-
sideration

Doubling of Vijayawada-Gudur Section

400, Shri Kunhan:
° \_Shri T. B. Vittal Rao:

Will the Minister of Railways be
pleased to state:

(a) 1n how many parts the work of
doubling the track between Viaya-
wada and Gudur, Southern Railway,
is bemng carned out;

(b) whether the work 1s being done
according to schedule; and

(¢) whether
to accelerate the pace
view of increase in the
traffic in this section?

Government propose
of work in
volume of

1174~

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) In eight
parts, vz,

Miles.
(1) Gudur-Manubolu 55
(i) Talamanchi-Musunur 175
(in) Tettu-Ulavapadu 88

(1v) Ulavapadu-Surareddipalem 17'0
(v) Uppugundur-Chinnaganyam 40
(v1) Chinnaganjam-Kadavakuduru

2'5

(vn) Kadavakuduru-Bapatla 195
(vi1) Bapatla-Tenali 20'5
Total 1010

(b) Yes, Sir.

(c) These works are being done to
specific target dates which have been
fixed giving due consideration to
various factors like supply of mate-
rials, volume of traffic and interferen-
ce with the existing train services by
the imposition of speed restrictions.
It 1s, therefore, not possible to acce-
lerate the progress any further.

Civil Hospital, Impbal

401. Shri Warlor: Will the Minister
of Health be pleased to state:

(a) the pay scales of medical staff
in the Civil Hospital, Imphal, and

(b) whether Government have
taken a decision to revise their pay
scales?

The Minister of Health (Shri
Karmarkar): (a) A statement show-
mg the pay scales of medical staff in
the Civil Hospital, Imphal 1s laid on
the Table [See Appendix I, an-
nexure No 73]

(b) The existing scales of pay of
the gazetted permanent posts included
m the Central Health Cadre will be
revised with effect from the lst June,
1959, to those prescribed under the
Central Health Service Rules, 1959

The Manipur Admnistration are
considering the question of upgrading
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‘the non-gazetted posts of Assistant
‘Surgeon, Grade II, to Assistant Sur-
geon, Grade 1

T. B. Clinic of the Civil Hospital,
Imphal

402, Shri Warlor: Will the Minis-
ter of Health be pleased to state

(2) whether 1t 1s a fact that the TB
‘Chinic attached to the Cival Hospital,
Imphal does not have a full time TB
Speciahst, and

(b) 1t so, whether Government have
rdecided to appomt such a doctor?

The Minister of Health (Shri
Xarmarkar). (a) A minature TB
Clmic has been attached to the Civil
Hospital Imphal pending the cons-
truction of the building for a full-
fledged TB Chinic Hence a full time
TB Specialist has not yet been
appointed

(b) A specialist will be appointed
when the T B Chnic 1s established

Export of Wheat from Punjab

493. Shri Daljit Singh  Will the
Minister of Food and Agriculture be
pleased to state

(a) the actual quantity of wheat
exported from Punjab during the
amonths of May, June and July, 1959,
and

(b) the names of States and quan-
tity exported to each State?

The Minister of Food and Agricul-
ture (Shri A, P. Jamn): (a) and (b)
No wheat was exported from Punjab
on Government account during the
months of May, June and July 1959
The export of wheat on trade account
from a place in the Zone comprising
the State of Punjab and the Union
Territories of Delh: and Himachal Pra-
desh to a place outside the Zone,
except to the State of Jammu and
Xashmur, 1s prohibited, and no statis-
tics are maintained of movements of
wheat on trade account within the
Zone or to the State of Jammu and
Kashmir

AUGUST 7, 1959
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Purchase of Rice from Punjad

404. Shri Daljit Siugh: Will the
Minister of Food and Agricalture be
pleased to state:

(a) the total quantity of rice which
the Central Government have pur-

chased 1n Punjab during 1959 so far;
and

(b) the price at which purchased?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) About
45,000 tons up to July 25, 1959

(b) The prices at which different
varieties of rice have been purchased
in Punjab are given below —

Variety Prce
per
maund
bagged
Rs nP
Begmi . 18 00
Dara and Scla Joshi . 16 50
Basmati Raw . 25 00
Scla Basmati 22 75
Hansra) and Parmal
(a) Raw . 22 2§
(4) Botled 20 50
White Tota . 12 2§
Mongra . 16 2%
The prices specified are for fair
average quality conformung to the

specifications fixed for each variety
and subject to quality cuts as provi-
ded for m the specifications

Purchases from Small Scale Industries

405. Shri Bibhuti Mishra: Will the
Minister of Railways be pleased to
state

(a) the purchase made so far this
year from the st January, 1859 to the
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$1st July, 1939 by the various Railway
offices from small scale industries;

(b) the names of the important goods
purchased and amount spent thereon;
and

(c) to what extent they are servi-
ceable in comparison with foreign
goods?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
particulars of purchases from Small
Scale Industries as well as Cottage
Industries during the pe-iod from 1st
January, 1959 to 30th Junc, 1959 are
furnished 1n the statement (A) placed
herewith on the Table of the House.
Figures for the month of July, 1959
are not yet available

(b) A statement (B) 1s placed
herewith on the Table of the House
[See Appendix I, annexure No 74].

(¢) Such purchases are made to the
required specifications and/or approv-
ed samples

Gobind Sagar

406. Shri Hem Raj: Will the Mims-
ter of Irrigation and Power be pleas-
eod to state

(a) whether 1t 1s a fact that the
water from Gobind Sagar during the
summer season 1959 could not be re-
lensed; and

(b) 1if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.
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Indo-Russian and Indo-Polish Shipping
Services

408. Shri Kalika Singh: Wil the
Min;ster of Transport and Communi-
cations be pleased to state’ :

(a) whether India and U S.S.R. and
India and Poland have reciprocal
shipping services for carriage of import
und export cargoes; and

(b) f so, what percentage of total
Indian mmport and export cargoes did
the Indo-Russian and Indo-Polish
services constitute during the year
1958-59?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) India has
concluded separate agreements with
the US S.R. and Poland for the opera-
tion of joint shipping services between
India and the Black Sea Ports of
Russia and between India and Poland,
with equal tonnage participation by
both the parties. The Sripping Ser-
vice between India and U.SSR. has
already ccmmenced. The Service bet-
ween India and Poland has not yet
commenced

(b) lnformation in resnect of lndo-
Russian Service is being collected and
will bc laxd on the Table of the Sabha
as soon as possible.
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Handlicg of Indian Cargoes by British
Sbhipping Services

409. Shri Kalika Singh: Will the
Minister of Transport and Communi-
cations Le pleased to state:

(a) what percentage of total Indian
import and export cargo was handled
by British shipping services during
the year 1958.59; and

(b) the amount of freight paid to
British shipping serviees for the
carriage of cargoes in that year?

The Minister of State jo the Minis-
try of Trunsport and Communications
(Shri Ra) Bahadur): (a) and (b;. In-
formaucl is being collected and will
be placed on the Table ¢f the Sabha
as soon as possible.

Railway Primary Schools

Shri Kalika Singh:
Shri Pabadia:

Will the Minister of Railways be
pleased to state:

(a) whother students of Rauway
Primary Schools have been prescribed
uniforms which they have to wear
compulserily;

(b) it so, the details of the scheme
and the uriform prescribed;

(c) whether there iz any discrimi-
nation 1n 1espect of the wearing of uni-
forms whiclhi excludes the children of
parents getting salaries above Rs. 200;

(d} the estimated cost of provid-
ing free uniforms to primary class
childran in a year;

(e) whether free meals or snacks
sre provided to children of Railway
employees; and

410.

{f) it so, upto what classes?

The Deputy Minister of Railways
(Bhri Shahnawas Khan): (a) Ves.

(b) A statement is laid on the Table.
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STATEMENY

In acccrdance with the announce-
ment made by the Minister for Rail-
ways in parg 52(i) of his Budget
Speech, while presenting the Budget
for 1859-60 in the Lok Sabha, the
Ministry of Railways decided that
from the current school session f{.e.
June-July 1859, uniforms of a simple
style on a modest scale, and at a low
cost, mzy be supplied at the cost of
Railway Revenues to the children of
railway employees drawing pay (in-
cluding dearness pay) below Rs. 200
per month studying in Railway Pri-
mary Schools and that employees
drawing pay plus dearness pay at
Rs. 200 per month and above and non-
railwaymen will have to provide uni-
forms at their own cost to their
children studying in Railway Primary
Schools. The style of uniforms is to
be prescribed by the Railway Admin-
istrations to suit the local conditions
and they have been advised that the
scale should not exceed three seis of
summer uniforms per year in places
where there is no winter, or two sets
of summer uniforms per year and one
set of winter uniforms once in two
years in places where there are both
winter and summer.

(e) No.

(d) Instructions on the subject
having been issued only during the
middle of June, 1959, approximate
costs are being worked out and will
be laid on the Table of the House in
due course.

(e) No.
(£) Does not arise.

Bone Manure

411. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a very
large portion of bones resources
availab'e in the country and capable
of being utilised as manure iz being
wasted for want of organised efforts to
collect them; and
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(b) it so, the measures proposed
to be iuken to utilise the manure for
growirg more food®

The Minister of Food and Agricul-
ture {Shri A. P, Jain): (a) It 1s est-
mated thst at present about 40 per
cent of bones are being collected and
it may be possible to increase the
collection to 70 or 75 per cent of the
potential availability of about 3 lakh
tons of bones

(b) Tne question of utilisation of
the bone resources of the country fully
was considered at the Semnar on
Local Manural Resources held at
Madra, from the 19th to the 22nd
Januaiy, 1959 Amongst others, the
following recommendations  were
made.—

1 The right of ownership on the
dead vodies of animals should either
be ve:.¢d i1n the States or Gram Pan-
chayat- so that States or Gram Pan-
chayats can give contract to an agency
which may be found to do the work
on proper scientific basis

2. The State Governments should
take such measures as might be neces-
sary to make available increased col-
lection of bones and also make availa-
ble large quantities of bones for
bone digesters with the help of which
raw bones are completely converted
into steamed bonemeal

3. As far as possible, all the bones
which are unutilised at present, should
be converted mto bonemeal. In
places where 1t is not possible to in-
stal bone digesters, mobile-crushing
units worked by tractors may be re-
commended.

4. The preparation of steamed bone-
meal snould be organised on coopera-
tive basis, as far as possible, but if
any individual wants to take up this
work, he should be encouraged

The States have been urged to take
urgent action on the recommends-
tions.

It nas been reported that about 350
bone digesters have so far been set up.
The Aul-India Khadi and Village
Industries Commussion gives financial
assistance for the setting up of flaying
centres where carcass recovery, in-
cluding bones, 13 one of the items
attended to.

Milestones on National Highways

412, Shri K. S. Ramaswamy: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any instructions have
been 1ssued to inscribe the mlestones

‘on National Highways in Hindi; and

(b) whether there 18 any such ins-
tructior: to write them in the regional
language also?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) and (b).
The following procedure for inscribing
milestones on all roads including
National Highways in the different
languages has been laid down:—

Mile No Script
0 English
1 Hind:
2 Local language
3 Hind1
4 Local language

and so on 1n the above order

Thus out of every five milestones
one 35 inscribed in English and two
each 1n Hind1 and the local language.

Sofl Testing Laboratories
413. Shri K. S. Ramaswamy: Will
the Minister of Food and Agriculture
be pleared to state the area surveyed
during the Second Five Year PFlan
period so far by the various Soil Test-
1ing Laboratories m the country?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): About-5 lakh
acres have been covered by the Soil
Testing Laboratories so far
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Milk Powder Factory, Vijayawada

414, Shri E, Madhusudan Rao: Will
the Minister of Food and Agriculiure
be pleased to refer to the reply given
to Unstarred Question No, 4041 on
the 6th May, 1959 and state whether
the UNICEF has agreed to provide
assistance t{o the Andhra Pradesh
Government with the imported equip-
ment required for the construction of
Milk Powder Factory at Vijayawada®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The scheme
was cvaluated by a joint FAO.-

UNICEF Team. It has suggested that-

the Vysyawada project should be
linked up with the scheme for the
supply of mmlk to the City of Hydera-
bad-cum-Secunderabad The State
Government has accepted the sugges-
tion and it is hoped that the proposal
will be considered by the UNICEF's
Executive Board m March, 1960

After meeting the lhiquid require-
ment of Hyderabad-cum-Secundcra-
bad, the surplus milk will be used for
manufacture of milk products, includ-
ing milk powder The proposal for
the consiruction of a Milk Powder
Factory will also be considered by
UNICEF for assistance.

Auuit of Eastern Shipping
Corporation

415, Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether Government have
been mmtimated about the results of
supplementary or test audit of Eastern
Shipping Corporation conducted on
behalf of the Comptroller and Auditor
Genera} for 1057-58 under Section
819 (3)(b) of the Companies Act,
and

(b) if so, whether a copy of the
same will be laid on the Table?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) It has been
reported that, as a result of Supple-
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mentary or test check ot the accounts
of the Pastern Shipping Corporation
for the year 1857-58 there were mo
points, under Section 619(3)(b) of
Companies Act, 1956, to be included
in the ccnventional Audit Report of
the Comrtroller & Auditor General.

{b) Does not arise

Sheds on Nangal Platform

416. Shri Daljit Singh: Will the
Minister of Rajlways be pleased to
refer to the reply given to Unstarred
Question No 1918 on the 19th Decem-
ber, 1957, and state the progress made
so far in providing sheds on the plat-
form of Nangal Dam Railway Station?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The work
has not yet been taken 1n hand as the
acceptance of the Punjab Government
for their share of cost has not yet
been received
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Hindustan Shipyard

418 Shri Morarka: Will the Mius.
ter of Transport and Communications
be pleased to state

(a) whether the Hindustan Sn.p-
yard has been intimated the result of
the supplementary or test audit con-
ducted by the Comptroller and Audi-
tor General under Section 619 (3)(b)
of the Indian Companies Act, and

(b) if so whether a copy of the
same will be laid on the Table®

The Minister of State in the Minus
try of Transport and Communicatious
(Shri Raj Bahadur): (a) It 1s not clear
to which particular year the qucstion
refers The Comptroller and Aud:
tor General’'s comments under Section
819 (3)(b) of the Compames Act are
mcluded m his conventional Audit
Reports relating to the Civil accounts
of’ Government of India Such com-
ments on the accounts of the Hindu-
stan Shipyard (P) Ltd for the years
1955-56 and earlier and for 1956 57
have been included in the Civil Audit
Reports, 1957 and 1858 respectively
These comments were also intimaled
to Hindustan Shipyard  The Supple-
mentary Audit on 1957-58 accounts of
the Hindustan Shipyard (P) Ltd has
been completed but no comments have
been mcluded 1n the Audit Report
1959, which 15 under print now

(b) The Civil Audit Reports, 1937
and 1958 were laid on the Table of
the House on 23-4-1958 and 19 12 1958
respectively

Plane Accident at Santa Crus

4 Shrimati Nla Palchoudhur:
19. { Shri P. G. Deb

Will the Minister of Transporf and
Commanications be pleased to state

(a) whether 1t 15 a fact that an Air
India International plane which was

on a scheduled flight from Tokyo to
Bombay caught fire on the night of the
19th July, 1959, while making a land-

Ing 1n heavy rain-storm at Santa Cruz
airport, Bombay,

(b) f so, the details and causc of
the accident, and

(c) the steps taken to prevent recur-
rence of such accidents”?

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): (a) to
(¢) A Super Constellation 1049-G
type aircraft VT-DIN of Air India
International crashed at 2237 hrs
IST on the 19th July, 1959 at Santa
Cruz Airport, while landing 1n condi-
tions of poor visibihity due to ramn
The aircraft was operating the
Calcutta.Bombay sector of the Tokyo-
Bombay scheduled passenger service
unde:r the command of Capt Razdon
and carried 39 passengers (including
an infant) and a crew of 7 None of
the passengers or crew was injured,
but the aircraft was destroyed by fire

The aircraft was insured for Rs 72
lakhs

The accident is under investigation
and appropriate steps will be taken to
prevent recurrence of such accidents
after the cause of the acaident 1s
known
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“Kashmir Tourists"

481, Shri P. O, Borooah: Will the
Minister of Transport and Communi.
cations be pleased to State

(a) the number of Indian and
foreign tourists who visited Kashmur
i 1959 t1ll the 31st August, 1859, and

(b) the facihties extended to them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 3,248 Indianc
and 1,011 Foreigners, visited Kashmur
during the period January to April
80th 1959 Information from May to
31st August 1959 1s not yet avallablc

(b) A statement 1s ]aid on the Table
[See Appendix I, annexure No 78]

CORRECTION TO THE ANSWER TO
UNSTARRED QUESTION No 1884
DATED 17-12-1858

The Deputy Minister of Railways
(Shyl Shahnawar Khan). I beg to lay
a statement correcting the reply to
Unstarred question No 1884 dated
17-12-1858 on the Table of the House

STATEMENT

The answer to part (b) of the quea
tion would now be as under —

All the nine stations on the section
will be provided with rudimentary

locking’

12 hrs.
MOTIONS FOR ADJOURNMENT

ARresT or Screpurkd CASTEe AND
ScHEDULED TRIBES PERSONS IN
WesT KHANDESH

Shrimati Renu Chakravartty (Basir
hat) May I ask, Sir, as to what has
happened to my ddjournment moti01
about the situation in Pondicherry”

Mr Speaker. Befoie that there is
another motion, No 37 notice of
which was given by Shri Gatkwad and
other hon Members regarding the
arvest of about more than 2000
Scheduled Castes and Scheduled
Teribes and other Backward Classes
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agricultursts m West Khandesh, Bast
Khandesh and Nasik Districts of
Bombay State during the last three or
four days, who i1n accordance with the
recommendation of the Planning Com-
mission as regards reclamation and
distribution of Government waste
lands have brought under culuvation
such lands This 1s purely a matter
of law and order, but inasmuch as it
refers to Scheduled Castes and Sche-
duled Tribes I thought I will pass it
on to the hon Home Mimister Has
he got any information regarding this
matter?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): We
have called for some information

Shri B. K Gaikwad (Nask) May 1
say a few words?

Mr Speaker. No Let him give the
full mformation to the hon Home
Minister

Shri Datar Without prejudice to
this objection that you have referred
to we have called for 1information
which I might privately supply to tum
but not on the floor of the House
betause 1t may create a bad prece
dent (Interruption)

Mr Speakei. We aie all interestcu
1In every sub)ect that concerns the
legislatures of the States We we all
interested because we aie all citizens
of India But those questions have to
be asked in those State legislatures.
If any hon Member wants uany In-
formation I will ask him to contact
the hon Home Minister He 15 wil)-
ing to make enquinies Beyond that
we cannot r: and convert this House
mmto . .te legislature I therefore
withhold my consent to this adjourn-
ment motion

Now, the next adjournment

motion

Shr1 B K. Galkwad: ] have not
followed what the hon Home Mimste:
has said

Mr Speaker: The hon Minmster has
saxd that he will get the information
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and pass it on to the hon Members
who have tabled this adjournment
motion. That 1s all that I would
allow We are also interested 1n 1t
and therefore I have advised the hon
Home Minister to take this step

SITuaTION IN PONDICHERRY

Mr Speaker Now, the next ad-
journment motion 18 regarding the
situation prevaiing 1n Pondicherry
tabled by Shrimati Renu Chakravarity,
Shr: Tangamani and other hon Mem-
bers It reads

'‘The situation prevailling n
Pondicherry when elections to the
Representative Assembly are to
take place from 11th August, with
the police taking a partisan atti-
tude arresting the candidates and
the election workers of the
People’s Front, thereby affecting
the conduct of free and fair elec-
tions’

Where does she get all this infor-
mation from?

Shrimaf:; Renu Chakravartty I was
there in Pondicherry myself and 1
found that there

Mr. Speaker' In her presencc the
arrests were made”?

Shrimati Renu Chakravartty 1 was
not present when the arrestc were
made but a candidate has been put
into jail on a charge of just small
fracas at which he was not even pre
sent at that time Not only that
Under the French law the Public
Proseccutor can just say I am no.
going to give bail” and therefore 1t
becomes a non-bailable arrest and h.
1s kept 1n jail ‘This has happened on
more than one occasion Sh:
Ramalngam one of the candidates s
still 1n ja3 Thire arc also peoplc
who are working for the People=s
Front candidates 8hri Thooradr wa-
actually kidnapped but after being
rescued when they went to police
statton, the police did not make au
entry in the diary Next day they
arrested him and put him 1n the jar'
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There 15 no appeal egainst 1t  This
18 the type of thing that 1s going on

Mr Speaker: How long ago was the
hon lady Member there”

Shrimati Renu Chakravarity, About
seven days ago

Mr Speaker

since’

Shrimati Renu Chakravartty: We
have been making representations but
nothing has happened The election
1s on the 11th August

An Hon Member. Ask them to
arrest all the candidates'

Shri Tangamani (Madurai) About
the elections in Pondicherry, we have
received reports mostly from Pondi-
cherry They deal with Pondicherry,
Karaikal and two other places where
elections are going to take place on
the 11th August We hear that
(Interruption) There are two other
places, Mahe and Yanam These clec-
tions are now taking place because
the Assembly was dissolved as the
Council of State Ministers did not
have the majority Now, you know
that m Pondicherry whenever the
elections

Mr Speaker If candidates are
arrested on trivial charges that is a
matter which 1 have allowed to come
He need not go into past history as to
why elections are taking place now

Shr1 Tangamani Whenever elec-
tions took place in the past, that 1s,
before this de Jacto transfer took
place there has always been rowdy~
ism Some peace loving people had
to evacuete from Pondicherry  Tnat
has been m the past Now represen-
tations have been made to the Chief
Commusesioner by the leader of this
People« Democratic Front that a
particulay Pglice Officer, one Shri
Palamappan has been taking a parti.
<an attitude Instances have been
prought to notice as to how he goes
about in the jeep and canvasses for
the Congress Party He has also
threatened the villagers that it they

What has happened
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{Shri Tangamamy]

vote either for the DMK or for the
Communist Party or for this People’s
Democratic Front they will have to
meet the consequences These 1ins-
tances have been brought to the
notice of the Chief Commussioner him-
self

Mr Speaker: How long ago”

Shrimati Renn Chakravartty:
About the 28th or 29th of July—just
ten days ago

Shri Tangamani: On various dates

Mr. Speaker: We have been meet-
mg since the 3rd August A ques-
tion might have been asked here
Hon Members always think only of
the adjournment motion as 1if this was
the last day of the session

Shrimati Renu Chakravartty: You
had been telling us that we must write
to the hon Mimster on some occa-
sions Nothing happens When we
bring up the adjournment moticn
then you say that it 1s too late

Mr. Speaker: Between bringing the
adjournment motion and wnting to
the hon Minister a question also can
be tabled

An Hon Member: It cannot come
up before the 11th August

Mr. Speaker: We are not going to
allow ail representations

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nebhru): Day before yesterday I
received a letter from the hon lady
Member and other hon Members more
or less to the effect of this adjourn-
ment motion with which she enclosed
a copy of the representation which
a representative—l take 1t—of the
Communist Party m Pendicherry had
sent to the Chief Commussioner there
mentioning some of these matters
which she has mentioned now I have
no information about these things
That very day we sent her letter to
the Chief Commissioner of Pondi-
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cherry immediately to enquire and
take nccessary action, that 15, day
before yesterday. We had no reply
from him Since this morning when 1
received this notice of adjournment, I
have been trying to get m touch with
him over the telephone to find out. I
have not succeeded yet We may later
naturally draw his attention

Even from the copy of the letter
of the Communist Party representa-
tive thete which was sent to me I
have no other information as I said.
It appears that this charge and coun-
ter-charge 13 between two parties who
had apparently some troubles, scuffle
or whatever 1t 1s Anyhow, we are
enquiring into this matter immediate-
ly and are asking the Chief Com-
missioner to try his utmost so that
fair and fiee elections might be held

There are some complaints about the
police ana the judiciary there. Now
all these are old police and old judi-
cjary The House will remember that
unfortunately even now de jure it is
not a part of India—de facto 1t is—
and the French law applies there
French methods apply and it
becomes difficult It 1s not very easy
for us to find even judges who know
the French law and the French lan-
guage {0 deal with this snatter

However, 1n view of these elections
we have arranged for some police
forces from neighbouring States to go
there for these few days, that is, for
the election period to help in seeing
that nothing wrong happens there
That 1s being done and we shall
try our utmost naturally to see that
no 1mpropriety occurs there and in-
form the Chief Commissioner

Shrimati Renu Chakravartty: The
main thing 13 that m Pondicherry
they do not allow bail for those who
are candidates for the election and
who have been arrested on the flim-
siest of grounds They refuse bail on
the ground that French law applies
there and if the Public Prosecutor
says ‘No bail’, there is no bail
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Shrl Jawaharlal Nehru: It 1s very
difficult for me without knowing the
facts of the case to issue orders from
here, but broadly speaking 1t does
seem 1mproper to me that candidates
etc. should be put in prison We
should draw the attention of the Chief
Commuissioner to this But having
drawn 1t, unless we function as an
appellate court here and go into the
facts of the disputes, perhaps 1t 1s
rather difficult to issue orders But I
do think that normally no disability
should be placed on the candidates

Mr. Speaker: Unless the offences
are of a very serious nature, of murder
and so on, they must be allowed to
contest the elections I am sure the
hon Prime Miister will 1ssue ins-
tructinns I do not think that any
discussion at this stage, 1n view of the
fact that the elections are on the 11th
August, will be helpful either to one
party or to the other It may pull
the weight one way Therefore 1t 1s
not necessary for me to give per-
mission for raising this motion on
adjournment

12.09 brs.
RE MOTION OF PRIVILEGE

Mr. Speaker: Now, 8hr1 V P Nayar
has given notice

Shrt A. K. Gopalan (Kasergod) 1
have given notice of an adjournment
motion

Mr. Speaker: I have disallowed 1t

Shri A. K. Gopalan: There 1s a
serious situation in Pondicherry caus-
ed by religious mmterference

Mr. Speaker. I have disallowed 1t
1 will not allow any hon Member to
raise anything once I have disallowed
it If he 1s not satisfied then what
will happen today will happen to
morrow or on some other day

Shri A K. Gopalan. I have not said
about Kerala Tt 1s about Pondicher

ry
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Shri Tangamani (Madurai). We
have not received any wmformation
from you that it has been disallowed

Mr, Speaker: If four hon Members
are a party to a particular adjourn-
ment motion 1s 1t not enough if I in-
form onc hon Member? Am I to
go on inform ng all of them? (Inter-
ruption) 1 will not allow a number
of hon Members to join 1n an ad-
journment motion hereafter It 18
enough if one hon Member gives
notice of an adjournment motion I
find 1t 1mpossible to get along

So far as the Privilege Motion of
Mr Najyal 1s concerned

Shri T. B. Vittal Rao (Khammam)
Can we not append our signatures
jointly to the adjournment motion?

Mr. Speaker: But they cannot
expect me to intimate to every one of
them 'That 1s all that I would say

Shri T. B. Vittal Rao: That 15
different matter

Shri Tangamani: May I know whe-
ther you have withheld consent?

Mr., Speaker: I have withheld con-
sent with regard to all the other ad-
journmeni motions

Shr A. K. Gopalan: May 1 know
whether you have looked into 1t and
then

Mr. Speaker: I have looked into it
This kind of aspersion whether I bave
looked 1nto 1t or not 1s improper The
hon Member 1s indulging 1n this kind
of thing Yesterday he said that 1
was guilty of discrimination (Inter-
ruption) Order, order I won't allow
any hon Member to interrupt No
hon Member, to whatever party he
might belong and  however big he
might be in that party, ought to get
up wher I am on my legs Hon
Members must observe decorum and
decency here I find 1t 1s more and
more being abused I don’t allow 1t
or tolerate 1t There is a way of
making representations here, and not
making 1t impossible or behaving in &
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disorderly manner. Therefore, when
T am on my legs no hon. Member will
stand or make representations. That
shall be observed by every hon.
Member,

1 have disallowed 1t No hon. Mem-
ber has a night to ask me what are
my grounds. I have the right to dis-
allow or allow it. I am not bound to
give reasons. Let me proceed
fo the privilege motion

The scope of it is this Yesterday
this was referred to. I have received
some requests from some other hon
Members belonging to other Groups
that inasmuch as it ig an important
matter, they would also like to make
their own representations. The short
point now before me 15 this. I have
not allowed this privilege motion. I
have to satisfy myself as to whether
there 18 a prima facie case: that s,
with respect to law, so far as the
Governor's report on wh ch the Presi-
dent has acted amongst other matters
1s concerned, whether this House o1
any Member is entitled to ask the hon
the Home Minister to lay it on the
Table of the House If in pursuance of
that request the hon. the Home Min-
ister is bound to lay it on the Table,
then the question whether there 1s a
breach of privilege or not arises. But
if the House 1s not entitled to call
upon the hon the Home Minister, o:,
even if they should ask him, if the
Home Mnister should say ‘“in public
interest I am not gomg to place 1t
before the House”, whether this House
can still force him to lay it on the
Table, and 1n default of his doing so
whether there 18 a breach of privi-
lege—this is the short legal point

I will hear Shr1 Nayar first and
after that the representative views of
Groups—not @ number of people hut
a few from each group

Shri V., P. Nayar (Qulon): Mr.
Speaker, I shall confine my statement
to the points you have referred to
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I eontend that the hon. the Home
Minister's statement made in the
House, that he is not prepared to lay
a copy of the Governor's report on the
Table of the House, const.tutes, accord-
ing to me, a breach of privilege of
this House mn this way. As you know,
Parliament hag not so far defined by
law what the privileges are, and any
curtailment of the privileges as they
obtamn today in the United Kingdom,
whether it occurs in our Rules of
Procedure—because 1 find certan
rules 1n the Rules of Procedure giving
power to the Minister to withhold
certain documents—or whether it is in
the Standing Orders according to me,
will be ultra vires the provisions of
the Constitution on that point

1 rely particularly on the scope of
article 105(3) which reads that “In
other respects”—"In other respects”
would mean mn respects other than
freedom from arrest as also compul-
sion 1 the court—*“In other respects,
the powers, privileges and immunities
of each House of Parlhament, and of
the members and the committees of
each House, shall be such as may
from time to time be defined by
Parl ament by law, end, until so
defined, shall be those of the House
of Commons of the Parhament of the
United Kingdom, and of its members
and committees, at the commencement
of this Constitution” According to
me, as we have not so far defined by
law—I make a distinction between
Rules and law—so far as we have not
defined the privileges by law, the
privileges as they obtained at the com-
mencement of our Constitution in so
far as the privileges of the British
House of Commons are concerned will
apply

What are such privileges? I again
rely on May, because that has been
quoted here very often I am reading
from page 42 of the Sixteenth Edition,
the very first sentence*

“Parliamentary privilege is the
sum of the peculiar rights enjoy-
ed by each House collectively as
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a constituent part of the High
Court of Parhament, and by mem-
bers of each House mdividually,
without which they could not dia-
charge their functions, and which
exceed those possessed by other
bodies or individuals Thus pr -
vilege, though part of the law of
the land, 1s to a certain extent an
exemption from the ordinary
law "

And 1if you go still further down on
the same page, May says under the
heading “Ancillary neture of Privi
’egeii

“The distinctive mark of a pr
vilege 1s 1ts ancillary character
The privilegcs of Parliament are
rights which are ‘absolutely neces
sary for the due execution of its
pOWel‘b' ”

I contend that these documents are
very necessary for the due discharge
of the functions of Pacliament
What are the functions of Parliament”
What 1s the function of Parliament
as given 1 article 356(3)? You
know tha. the President has power
under article 356(1) to 1ssue a
Proclamation the condition being that
he should have derived subrective
satisfaction from certain objective
facts, whether they are in the Gover
nor's report or otherwise That
power, according to me, 18 a power
inferior to the power given to Parha-
ment under article 356(3) Because
you find there that ‘Every Proclama
tion under this article shall be lawd
before each House of Parhamert and
shall, except where it 15 a Proclama-
tion revoking a previous Proclama
tion, cease to operate at the exp ration
of two months unless before the exp
ration of that period 1t has been
approved by resolutions of Dboth
Houses of Perhament”

Therefors my contention 1s that
while the Constitution confer< that
definite, specific power on the P:es:-
dent to promuigate an order and
thereby take over the administration
of a Government for whate' e reavons
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he considers fit, the Parliament has a
superior power Because, if the Par-
liament does not choose to approve the
Proclamation, the Proclamation cannot
have effect on the sixty-first dav Now,
when it 1s known to every one of us
that the Proclamation 18 before us and
the fact that already twelve hours
have been allotted for the diccussion
would indicate that Parliament wall
b called upon to exercise 1ts furct on,
namcly he approval of the Pre~ident’s
Proclamation, and 1f we are to exer-
cise that function, there 1s nothing
the Constitution which says or which
enjoins upon us to put our rubber
stamps on the Proclamatior made by
the President We must also have a
subjective sat sfaction based or the
objective facts which the Pres:dent
had

And where are those objective facts?
The hon the Home Minister was ask-
ed the other day whether he would
lay 1t on the Table, and he smid ‘No’
I looked into 1t, and there 1c a prece-
dent in the House also, aboi t an 1den
tical matter, and the ruling which was
then given by the Speaker Mr
Mavalankar i1s m my favour I am
reading from the proceedings of the
House for 19th November, 1984 I
have to draw a distinction after read-
ing this, because the word, uced by
the hon the Home Mmister were, 1if
vou look at the proceedings for the
Srd, he said that this 1¢ @ confdcntfal
document, that any disclosure made
would put certan officers in jeopardy
He dd not claim anywhers 1r his
statement that the public -"nterest
would he involved He did not claim
that a disclosure will mean anything
against the interest of the State On
that occasion Mr Mavalankar observ-
ed hke thic (column 414)

T am not going to compet this
time at least "

Mr M walankar said this at that time
when Acherya Knpalam whom I do
not find hera now, had made a symilar
request for the production of the
Governor’s report on Andbra, and
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when that question was debated in the
House Mr Mavatankar said

“I am not gomng to corzpel, this
time at least, the Home Minister
to disclose the document which
he, as a responsible Minister,
states 1s of & ‘secret’—not mercly
confidential—nature.”

So the Speaker then drew a distine-
tion between a document which claim-
ed to be a confidential document and
a document which was simultaneously
claimed to be a confidential and
secret document. This time, the Home
Minister did not make any clam. I
can understand if the Home Minister
had said at that time that & disclosure
would be against the interests of the
State I have read the proceedings
very carefully and I do not find that
he had anything to say except that the
document 1< one of a ronfidential
nature.

I also draw this distinct'on We all
know the distinction between a con-
fidential document and a secret docu-
ment. I need not go into that, When
you say that a document 1s secret, it
is necessary that it shculd be kept
back from the knowledge of all others
Its discovery should be prevented Its
production should be prevented That
is a secret document Everv confiden-
tial document is not a secret document

I could have understood the Home
Minister denying a copy of the report
to the House i1f he had claimed that
1t would be agamnst the interests of
the State I also find that while this
House 1s being denmied the facts as
embodied in thc Governor's report,
while this House 1s being denied an
opportunity to have a verification of
the objective facts, even the hon
Prime Minister elsewhere if not in
this House is relying upon the con-
tents of that document, for definite
purpose—party purposes and party
advantages—I am not concerned with
that here now According to me
thus constitutes a breach of privilege
because such a privilege exists in
the United Xingdom end such a
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privilege, therefore, by wvirtue of
article 105(8) must necessarily aceruwe
to us as a House. If this House has &
privilege, I also as a part of the House
have a pnivilege. That cannot be
demied

Mr. Speaker: What 1s the privilege
of the House of Commons?

Shrt V. P. Nayar: The privilege in
the House of Commons is, House of
Commons has the power also

Mr. Speaker: Apart from the gene-
ral observations 1n May, page 42 that
pr vilege 1s an ancillary right to
enable hon Members to discharge
ther functions properly. has he got
any specific case?

Shri V. P. Nayar: My contention
rests upon this observation of May, for
the discharge of my functions—aund i
anything impedes that, there 15 a
breach of privilege The House as a
wholc, as 1n the case of the House of
Commons has power to compel pro-
duction of any document

Mr. Speaker: Therefore the hon.
Member feels that this portion in the
general observations at the outset of
the Chapter relating to Pr.vilege
excludes the possibility of any Min-
ister protecting any document or
withholding anv document in the pub-
lic 1nterests?

Shri V. P. Nayar: Yes

Mr. Speaker: That 15 ruled out
according to him and therefore it is
not open to any Minister to say, “in
the public interest I am not placing
it on the Table of the House” Let us
distinguish between these When he
refers to a document, he may be called
upon to place it on the Table of the
House He himself has used 1t But,
in case he says, I am not going to
produce any document whether con-
fidential or secret—it is a question of
his expression, we will assume, not
sticking to the words, that the mean-
ing 18, in the public interest I with-
hold production of this document—is
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there any authority in May, apart
from the general expressions, that in
such cases, 1t 1s open to the Rouse to
ins st upon even that document bemng
produced which, according to the
BMnister 15 not desirable to be produc-
ed in the public interest?

8hri V. P. Nayar. I can cite cases
m which even legal opinions which
are considered to be most confidential
have been compelled to be produced
in the House

Mr. Speaker I am talking of a
casc where the M nister defimtely
says, in the public interest I am not
prepared to place 1t on the Table of
the House If the general observat ons
of May ought to be accepted, this 1s
against the authoritv of the House A
Minister 1s subordinate to this House
He can be disrussed But, n  this
case where f he refuses to produce
be can be charged for contempt, a
breach of privilege aises or further
action or dismussal consequently if he
15 recalcitrant, can be taken? If 1t 18
not open to the House, no further
proceedings can be taken I want to
&now 1if there 1s a specific ruling to
this effect I would hke to have 1t

Shri V P Nayar' In that case, I
do not distinguish between the role of
& Minister as such in Parhament as
distinguished from the role of a parti-
cular Member Rights and privileges
which accrue to the House as a whole
are both for the Min ster and for the
Member to enjoy equally

Mr. Speaker Does he then mean
that it is open to ask the Government
to produce 1t”

Shrt V. P Nayar It i1« what May
says, it 15 not what I say I would
refer to page 270 It 1s stated

“Parhament 15 1nvested with the
power of ordering all documents
to be laid before it, which are
necessary for its information”

This 18 the only passage on which I
rely If Parliament i3 invested with
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the power to compel production of all
documents which are necessary for its
information, would you say that it is
not necessary for information of the
House?

Mr. Speaker. Is i1t unqualified?

Shri V. P. Nayar: It 1s unqualified
This 15 the sentence I am not change.
Ing even a comma

“Parhament 1s invested with the
power of ordering all documents
to be laid before it, which are
necessary for its wmnformation

Each House en)oys this authonty
separately, but not in all cases inde-
penden.ly of the Crown Where does
the Crown come in here?

Mr Speaker Very well, let hum
proceed

Shri V P Nayar., Therefore, 1 say,
when Parhament 15 invested with the
power of order ng albdocuments to be
laid before 1t which are necessary for
its information and when a request
1s made to the Home Mmster, the
Home Minister while saying that it 1=
a confidential document, did not make
any claim You were pleased to say
that the whole mean ng of the speech
has to be taken 1 would submat to
you that of all the Ministers, the
Home Minister as we know, measures
every word and every syllable which
he uses has the meaning which he
wants to import In that way I made
a distinction 1n the ruling of the
Speaker Shr1 Mavalankar, because he
said at that time, I am not inclined to
compel him at present It must have
been very much in his mind as you
read the whole proceedings that he
also thought as you did the other day
1 read from the proceedings that you
al<o thought that a substantial portion
or all the points will have to be given
to us

My contention 1s that this House is
asked to d scharge a function which
we are given under article 856 You
know very well, in a case where, for
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example, a sessions court awards sen-
tence of death, do you mean to say
that only the judgment of that court
18 sent to the High Court for confir-
mation? I am asking 1t because most
of our Members will understand that
example Why 1s that when the High
Court has the power to confirm

Mr. Speaker: Very well, these
general observations apart, will the
hon Member refer to page 460 (16th
Edition) particularly to “C ting docu-
ments not before the House” The
other one 1s general In the last line
it says

“It hag also been admitted that
a document which has been cited
ought to be Jaid upon the Table of
the House, if it can be done with-
out inyury to the public interests”

Th g 1s a document which has not
been cited at allV

Shri V. P. Nayar: That 1s a differ-
ent point In such cases, our Rules
of Procedure are clear

Mr. Speaker: The only point ts
this From this I draw the inference
that even with respect to a document
whuch has been cited, 1t 13 not open to
this House to insist upon its being laid
on the Table of the House if the Min-
wster claimed that he won’t do so in
the public interests. A fortioms m the
case of a document which he does not
rely upon here, are we entitled to
insist upon its being placed on the
Table of the House?

Shri Easwara Iyer (Tnivandrum)
May I raise a point of order®

Mr. Speaker: Not now

Shri V. P. Nayar: What 15 provided
later on m May and which you were
ploased to refer in page 462 is amply
provided for m the Rules of Proce-
dyre. We have a rule:
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“J# a Minister gquotes in the
House—you must also mark the
word ‘quotes’—s despatch or
other State paper which has not
been presented to the House, he
shall lay the relevant paper on
the Table

Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of
such a nature that their produc-
tion would be inconsistent with
public interests ”

My contention was that public inter-
est was not claimed Even if public
interest was clainfed by the Minister,
in so far as the application of article
105(3) 1s concerned, any rule—that 1s
why I prefaced by saying that—or
standing order or ruling from the
Chair whch 1s in derogation of or
which abrogates the scope of article
105(3) clearly and per se becomes
unconstitutional, ultra vires We are
given the largest powers and the best
privileges only because this House 1s
treated above the ordinary law of the
land I can understand this privilege
being claimed 1n a court of law where,
accord ng to the law of evidence, there
are some matters in which privilege
can be claimed. I contend that at
least the British House of Commons
hag the general right to compel pro-
duction of any document which s
necessary for its proper information
and for the due discharge of its func-
tions I contend also that a similar
right must necessarily exist here for
the simple reason that we have not so
far framed any law to define our pri-
vileges. If Parliament had passed an
Act which laid down that this is the
privilege of the House, then I would
not have been at all keen on raising
this point. That we have not so far,
In our nine years of existence, thought
1t wise to pass a law would mean that
we want to stick to the Constitution
and to the rights and privileges and
immunities of the British House of
Commons,



1208 Re Motwon SRAVANA 16, 1881 (SAKA)

My contention is that when a spec:
fic demand was made, any jeopardy to
the public interest was not cla.med,
the interests of the State were not
even referi.d to The hon Minster's
case was that a few officers who had
sent up certain reports would be put
to a difficult position in expressing
their opinion Even if you go through
the Rules of Procedure you will find
that the rules do provide to meet
such an emergency or such a contin
gency What s the purpose 1n embody-
mg m our rules certamn rules relating
to the holding of a secret session? The
hon Minister says that the House as
a whole cannot get a document, that
the House as a whole, which 1s entitl-
ed to get a document, which is called
upon to discharge its function under
a provision in article 356, 1s not
entitled to get 1t If Parhament is
supreme and if we are a sovereign
body, there can be no restriction

And then again, I would refer vou
to what the hon Minister himself had
to say about the disclosure of ~ertain
documents which are claimed to be
confident al, his attitude towards the
House in the case—we will all be
remembering that case—where the
Chief Minister of Kerala was alleged
to have committed a breach of »rivi-
lege as against one Member I am
contending here that a breach of pn-
vilege as against the whole House has
been committed, and in that case my
hon friend the Home Min ster inter-
vening in the debate said

Mr. Speaker: He refused to pro-
duce the document, let us not forget
He said that it was a confidential
document relating to what passed bet-
ween him and that Chief Minister,
and he refused to produce it notwith-
standing a direct on or a kind of sug-
gestion by me at the instance of the
whole House He still claimed that it
was not right that it ought to be
produced

Shri V P. Nayar: All our memo-
ries are very fresh, but it 1s very good
10 gefresh our memories by reading
the text of the speech. I submut to
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you that I shall read from the print-
ed debates and convince you that the
hon Home Minister was of an entire-
ly different view although he did not
produce it He expressed it m un-
mistakable fashion I am reading
from page

Mr Speaker We are not discuss-
ing here anything else Any other
authority 1s only used as an authority
to enl ghten us to arrive at a decision
upon this Whatever mught have hap-
pened then, the substance of it 13 that
the document was not placed by him
on the Table of the House Let us not
forget 1t That 1s not available for
this Has he anything more to say”

Shri V P Nayar' I am only sub-
mitting that the hon Home Minister
knew the distinction about a document
of a confldent al nature very well, and
he gave expression to what he would
do if the document was of a confiden-
tial nature and if the House wanted
it  He at that time knew and he
expressed himself as to what he would
do 1f the House wanted 1t, and this is
what he said I am reading from
column 9022 of the proceedings of the
27th September 1958

“I cannot resist the wishes of
the House Ultimately, th 8 House
is the master of Government, and
if this House directs me to do a
thing, even if I may be 1n a posi-
tion to claim privilege "

He knew where he had to claam =
privilege at that time He clamed &
privilege also This time he did not
claim an identical privilege

“ —whether I am entitled to
n this case or not, I am not going
into that matter fully because I
have not given careful thought to
that—I would not resist the wishes
of the House The House 18 ulti-
mately the master of everything
and it can claim privilege for 1t"

This 18 what the Home Minister says
in the case of a telegram You will
remember that at that t me I raised
the plea that being a document of &
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confidential nature, it would set @ bad
precedent if it was disclosed. (laugh-
ter).

Shrimati Renu Chakravartty
(Basirhat): And now the boot is on
the other leg.

8hri V. P. Nayar: I can understand
their laughter because at that time I
warned that several other Chief Min-
isters would have to come before the
House, that it was gong to create a
precedent which would be taken
advantage of later, and here I am
teking advantage of that precedent.

Shrimati Renn Chakravartty: Quite
right.

Shri V. P. Nayar: And that 1s why
they laugh.

1 would again submut to you Mr
Speaker, that this is a very serious
matter. Whether or not a breach of
privilege has been committed is not
4or me to decide. The House in 1its
avisdom has elected a Privileges Com-
mittee. 1 seek the intervention of the
House to send this matter to the Privi-
leges Committee for a proper investi-
gation and submission of a report on
what they consider i1s best. I do not
say that rightaway the Home Minister
should be brought before the bar of
Parliament for condign punishment
Far from ;t. I only say that this
being a matter of & very peculiar
nature, a matter which has never
arisen in the history of our Parlia-
ment, it is a fit matter to be referred
to the Privileges Committee and the
Committee being asked to send up a
report within a few days so that by
the time we take up the other matter
viz,, President’s Proclamation 1n
Kerala for discussion, we will be in
possession of all facts.

Shri Easwara Iyer: I crave your
indulgence to speak on one point.

In respect of th's matter the Home
‘Minister has been taking the plea that
it will not be in the interests of the
pubdlic......
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An Hon. Member: He has not
taken,

8Shri Easwara Iyer: 1 assume for
the purpose of argument that he is
taking up such an argument. In that
case who should be the judge? 1Is the
Home Minister to constitute himself
an arbitrary judge to decide whe-
ther a particular document cannot be
d sclosed 1n the interests of the public
In other words, is it for this House to
say that the disclosure will not be in
the interests of the public or for the
Home Minister, or, for that matter,
any other matter to come to the con-
clusion that the document cannot be
disclosed in the interests of the public?

I am of the view that the guestion
as to whether the dsclosure of e
document is detrimental to the public
mterest is to be decided by the House
and not by any other person My hon.
friends are interrupting; they may
listen. The courts have all along been
taking this view that even in courts
when the question of privilege ar’ses
with respect to the production of a
document, the courts will not allow
production if it relates to matters or
affairs of the State, and the question
whether it relatec to the affairs of the
State has to be decided by the court.
Is this sovereign Parliament bereft of
that power to dec’de whether a parti-
cular document relates to the affairs of
the State or not?

I would say with great respect that
if the Prime Minister could share the
confidence of the report with his
party people,.. . .

An Hon. Member: Shame

Shri Easwara Iyer: where he
could say there has been a strong
recommendation, it is a matter that
you have to consider whether it was
in the public interest so far as the
party is concerned and not in the
public interest so far as this Parlia-
ment is concerned.

Sbri Naushir RBharucha (Rast
Khandesh): May I say one word?
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Mr, Speaker: On behalt of the
‘P.SP. Group. BShri Nath Pai,

Shrl Nath Pal (Rajapur): I look at
the issue raised by my hon. friend
Shri V. P. Nayar purely from the
point of view of the rights and privi-
leges of this House. For me it is a
constitutional matter, having nothing
whatsoever to do with the politics
involved in it. The fact that it
arises out of an issuc connected with
Kerala is purely incidental for the
purposes of the debate we should
have on this.

At the very beginning I should like
to say this that I stand for the en-
largement of the rights and privileges
of this House and am opposed to any
curtailment of it. I feel also that
the House should have all the infor-
mation it needs to reach a sober
judgment on a matter like the sus-
pension of the Constitution and the
imposition of President’s rule on that
State. Here I am at one with Shri
Nayar, but the desirability of a thing
is not to be confused with the legality
or the legal justification for the thing.
I think the Home Minister should
place before this House all the in-
formation which they had in thefr
possession before they took this very
drastic step about which not many
have been particularly happy.

But having said this, I will come
to the neat law point which you have
been kind enough to frame before
the House, that is, the production of
the original document itself. There
can be a law on the matter and there
can be precedents on the matter. Let
us see that the law is not very clearly
stated in our Constitution, but there
are some precedents,

First, let us take the precedents of
our own House, and what do they
say? So far asg the precedents of this
House are concerned, there have been
precedents on four occasions. On
9-8-1951 there was the Punjab case.

Mr. Speaker: Is he supporting Shri
Nayar or opposing him?
147 LSD.—5.
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Shri Nath Pai: I am coming to my
point.

Mr. Speaker: Bo that I may follow
what exactly he is saying. Very well.

Shri Nath Pai: I have made it
clear.

The precedents were on 9-8-1951,
12-3-1953, 20-3-1954 and then the case
which Shri Nayar quoted. 1 would
like to say that the precedents un-
fortunately are not likely to strengthen
the case. That is why I have said
that the desirability of a thing is not
tantamount to the legality of the
thing. Shri V. P. Nayar has quoted
from the latest edition of May's Par-
liamentary Practice. But I have the
previous edition. Shri V. P. Nayar
claims to have the latest one. But he
has omitted a very important para
which he ought to have quoted. May
1 draw your attention to that para?

An Hon, Member: What page?"

Shri Nath Pai: The page will not
help my hon. friend, because the
edition from which I am quoting is
diffcrent. I am quoting from the
Fifteenth Edition. If you come away
from page 256 which he quoted, I
would now like to draw your atten-
tion #o page 298. Having begun with
this para which reads:

“Parliament is invested with
the power of ordering all docu-
ments to be laid before it...... ”,

this is how May concludes that parti-

cular treatise:

“However ample the power of
each House to enforce the produc-
tion of papers may be, a suffi- .
cient cause must be shown for
the exercise of that power and
it considerationg of public policy
can be urged against a motion
for papers, it is either withdrawn
or otherwise dealt with according
to the judgment of the House.”.

A breach of this House accurs
when we order the Home Minister to
produce it. A breach occurs only
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when we order him to produce it;
and if he refuses, if he does such a
thing, I shall be one with Shri V. P.
Nayar in saying that"a breach

been committed, and we shall resist
him as strongly as my hon. friend
would like us to. But a breach has
not been committed here as yet. The
House has not made up its mind,
whether we should order him or not

As regards what happened on the
previous occasion, which he has quoted,
may I also quote a relevant portion?
It 1s true that Acharya Kripalam had
demanded 1t. We shall get our rights
fortified, by quoting all the relevant
evidence and not omutting one which
may be shightly agamnst us

I want you and the House to decide
in 1ts wisdom, after we have all of
it Dr. Katju had claimed on that
occasion not what has been just
stated, but as follows

“The report of the Governor
to the President 13 a document of
a very secret and confidential
nature, and 1t wall nof be m pub-
lic interest to produce at”

Then, of course, the Speaker had
said what has just been quoted

“I am not gowng to compel, this
time at least, the Home Minister
to disclose the document which
he, as a responsible Minister,
states is of a ‘secret’—not merely
confidential—nature.”

This was the ruling on that parti-
cular occasion And on all the three
other occasions, the ruling has been
that the mformation cannot be laid

I am with my hon friend in plead-
ing that the information must be laid
You have laxd a way for this There
is a way out 1 am not interested in
defeating his motion, because I am
one with my hon friend in enhancmg
the privileges. But a way has been
found out which will perhaps satisfy
him. That was laid by you by your
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ruling of the day that this House
is entitled to have l.ll points and
all the material needs  beforp
reaching & conc'ﬁ'sfon If I may invite
your attention to the proceedings of
the House of the 3rd August, 1889,
and quote you, this is what you were
pleaked to say; and this gives us a
way out of it:

‘“Therefore, whether that docu-
mént 1s placed before this House
or not,. . "

—it 1s left by you to the judgment
of the Home Minister, but you have
ordered him nonetheless:

....the hon. Minister must
take this House into confldence
and say what are the points
which induced the President and
what are the irregularities which
induced the President to take
action ”

This 15 a sufficcent thing which
does not lead to any breach. And
this has been the reaction earlier of
the Home Minister on this point

“It 1s a confidential document.
I wish 1t had been possible to let
the House know all that the
Governor has said, and I will
perhaps try to do s0 at least to
the extent 1t 1s necessary”

1 am demanding that we must get
all the necessary information, and he
18 offering us all And you have
said that he must give it.

I do not, therefore, see how a
breach 15 commatted If there is one
committed, I think you will allow
us, and you will be one with us, in
resisting encroachment and curtail-
ment of the privileges of this House

Funally, there is one quotation with
which I shall conclude, to stregnthen
this statement. And it is this point
of law It 15 at page 141 of the
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Fifteenth Edition of May's Parlia-
mentary Practice:

“A Minister of the Crown 1s
-Aot. at lLberty to .read or quote--
from a despatch or other state
paper not before the House,
unless he be prepared to lay it
upon the Table”

The statement 1s very clear And
then, May quotes many cases, and
this 1s how he concludes

“This restraint 1s similar to
the rule of evidence in courts of
law which prevents counsel from
ating documents which have not
been produced in evidence”

And then, we find that

the Speaker ruled that
confidential doctiments or docu-
ments of a private nature passing
between officers of a department
and the department cited 1n
debate are not necessarily laxd on
the Table of the House, especially
if the Minister declares that

they are of a confidential
nature ”
‘Then, there 1s a reference to the

law So, the law and the precedents
are very clear

1 conclude, to avoid any misunder-

standing, by saying that I demand,
and my party demands
Mr. Speaker. What was the last

page that the hon Member was re-
ferring to”

Shri Nath Pal: The last page that
1 was referring to was page 442 of
the Fifteenth Edition, the chapter
being ‘Maintenance of Order durnng
Debate’

Shrimati Renu Chakravartty: That
refers to private communication

Shri Nath Pai: Between the depart-
mental heads and the department
also

So, I fully endorse the plea of Shn
V P Nayar that the House be taken
into confidence, and all relevant

Re. Motion SRAVANA 16, 1881 (SAKA)

of Privilege 1214
material and documentg that Govern-
ment have in their possession be laid.

But, regapding the breach of pri-
vilege, I want to submit—because 1
do not want to give the impression
that some people only were conscious
about the privilege—we are very
watchful and alert I have not seen
a breach of privilege of the House,
and, therefore, I would not support
the motion If one such occurs, we
shall resist jt

I submit that your ruling is the
way out, and I hope the Minister wall
abide by 1t by taking this House into
confidence and laymg all the infor-
mation at his disposal

Shri Khadilkar (Ahmednagar): 1
would not like to add to the confusion
already made by the two hon Mem-
bers who preceded me, concerning
whether there 1s a breach of privilege
or not I have i1n my own way tried
to look into the law, and I could not
reach a positive conclusion that would
support the motion before this House
But I want to make a submussion

The other day, when this issue
was raised, only a mention was made
regarding the Governor's report In
the Proclamation that was issued at
the time when the administration of
Pun)ab was taken over, there was
only the mention of the Governor's
report In this particular case, there
15 reference to the report of the
Governor and other information re-
ceived by the President I would like
to know whether your ruling covers
also the other information Regarding
the other information also, 18 it
claimed to be secret and confidential?
That also should be clamfied

From the constitutional pomnt ot
view, as it was observed by you, and
as you felt the other day, ultimately
this House will have to be satisfled
A certain judgment has been reached
at a subjective level by the Presi-
dent, and this House can come to &
correct decision, if objective facts,
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that 1s, whatever facts and whatever
evidence be in the possession of Gov-
ernment, are made available to us If
all the relevant facts are not placed
before the House, this House will be
deprived from comung to a judicial
decision concerning this matter

So far as the privilege 1ssue 1s
concerned, as my hon friend Shn
Nath Pai has said, 1 would certainly
support every case where there 1s a
breach of privilege, if on any occa-
sion, even the slightest breach of pri-
vilege 1s there, we shall have to come
forward to safeguard it But as I
said earher, so far as this particular
1ssue 1s concerned, after reading vour
last ruling I do not feel confldent
that a deflmte breach of privilege
has taken place

I would just make one more obser-
vation On the last two occasions,
whnat I found was that the matters
were referred to the Pnivileges Com-
mittee, and after the Committee sub-
mitted their report, we considered
that 1t was something very fliimsy So,
before handing over any matter to
the Privileges Commuttee, this House,
and you, Sir, should give very serious
consideration to 1t because this 1s the
prehminary stage Therefore, with
an open mund, I would appeal that
serious consideration should be given
to the 1ssue raised by my hon friend
Shrn V P Nayar

Shri Naushir Bharucha (East
Khandesh) The 1ssue before the
House 1s extremely simple and
Iimited My hon friend Shn V P
Nayar has claimed that a breach of
pnivilege has occurred In order to
substantiate that he has to show
what that particular or specific pr-
vilege 18, and secondly how the
breach has occurred 1 am afraid he
has failed in both

In the first place, there 1s a dis-
tinction between saymng that the
House orders a Mmister to produce
the document and a Member of the
House asking for the production of
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the document A breach of privilege,
or at least a prima facie evidence of
breach of privilege, could arise only
after the House in its wisdom had
called upon the Mmmster to produce
that particular document and the
Minister said that he would not pro-
duce 1t But 1f he said that m the in-
terest of the State he would not pro-
duce 1t, then, at best, you could say
there was a pmima facie case of
breach of privilege, but not a breach
of privilege

The point has been laboured by my
hon friend Shm V P Nayar, that
this House 1s supreme That proposi-
tion 15 not disputed If the Minister
claims that this 1s a particular confi-
dential State document and in the
public interest he would not like to
place 1t before the House, he 1s not
overriding the authornity of Parha-
ment because Parliament, n 1its
wisdom has made a rule that mn such
cases the Minister should have that
power to claam such a thing But
assuming for a moment that a Minis-
ter bccomes cussed and refuses to
produce 1t under the pretext that it
15 a State socret, it 1s open to the
House to demand the resignation of
the Minister, and in that way the
House can assert its supreme autho-
nty So 1t 1s not at all a question of
the supreme authority of the House
(Interruption)

The sccond point, which 1s agamn
mixed up with the 1ssue of privilege
—which 1s totally alien to that—is
this, that the question of what type
of evidence the Government will pro-
duce before the House to enable this
House to come to a conclusion that
the Proclamation was justified must
be left to the Government itself—I
am speaking strictly from the pont
of law It is open to the Government
either to produce the Governor's Re-
port or to lay before the House the
verbatim report of the criminal in-
telhgence department, if they have
received any It 1s open to them not
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to produce either at all and to pro-
duce simply a memorandum saying
that, according to their information,
such and such causes have contribu-
ted to the issue of the Proclamation
Then 1t 1s for the House to decide
whether the material which the Gov-
ernment have placed before 1t s
sufficient for the purpose of justifying
the Proclamation or not The pont
18 that the onus of justifying the
Proclamation squarely rests on the
Government, and how that onus 1s
discharged must be left absolutely to
Government to decide We need not
demand that the Report of the Gov-
ernor must be produced They may
producc 1t or they may take the risk
of not producing 1t and in  defeult
thereof, the House may give a verdict
against them It 13 open to them to
take that risk But I fully concur
with my hon friend, Shri Nath Par’s
view that the House must have suffi-
cient material 1n whatever form the
Government hkes to place whether
it 15 1n the form of the Governor's
Report or reports from the criminal
intelligence department or representa-
tion by lawyers but whatever
source 1t may be the House must
have before 1t sufficient and full
material bv which 1t could judge and
say that really there was )ustification
for the Proclamation

Therefore, on the liimited gquestion
on which privilege 1s claimed, I think
that the application 15 completely
misconceived As to the other thing,
what material, and in what form the
Government has to place before tne
House, 1t 1s up to Government to
decide (Interruption)

Shri P. K Deo (Kalahand:)
While appreciating the inherent power
of Government to withhold the pio-
duction of any document which they
deem fit, I beg to submut that they
should not seek protection behind
this pretext, and they should make
all the documents available to this
House before we put our seal of
approval on this Proclamation of the
President.

of Privilege xzx.

This 1s a peculiar and delicate sit.
uation which has arisen by this Pio-
clamation It 1s for the first time
that a Ministry has been dismissed
and the Legslature dissolved even
though the Ministry enjoyed a majo
rity in that particular House This
has no parallel 1in history You will
probably find some lkeness to 1t in
the t.me of Charles the First when
he dismissed the Parliament

In this context, I feel that all the
materials should be available to us
before we are asked to discuss this
matter, and I beg to submut that Gov-
ernment should not seek protection
behind this pretext
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Mr. Speaker: I have asked only

representatives of various groups to
speak Now, the hon Law Minister

The Minister of Law (Shri A. K.
Sen): Mr Speaker, Sir, I do not think
2 am called upon to make a long
veply Of course, the privileges are
well-defined and ascertained and those
who want to introduce a new visitor
in the gallery of privileges must
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establish its right ag & pre-existing
one We do not find any such pri-
vilege anywhere cited or referred to
or recogmised. On the contrary the
law has been quite well settled, and
1t 1s embodied in our rule 368 I may
read rule 368, which in my opinion,
fully sets out the law on the point

“If a Mmister quotes in the
House a despatch or other State
paper which has not been pre-
sented to the House, he shall lay
the relevant paper on the Table:

Provided that this rule ghall
not apply to any documents which
are stated by the Minmster to be
of such a nature that their pro-
duction would be inconsistent
with public interest ™

The rule 18 quite clear that even
where I quote a paper, if I claim
protection under public interests I
cannot be compelled to produce it.

“Provided further that where
a Mimister gives 1n his own words
a summary or gist of such des-
patch or State paper it shall not
be necessary to lay the relevant
papers oo the Table ”

1 suppose the rule makes it per-
fectly clear A good deal of confu-
sion has been created by the hon
Member from Kerala, Shr1 Nayar, on
the undoubted right of the House to
demand production of papers, if 1t
chooses to do so The hon Home
Muster when he dealt wiath the
telegram last time, 1n his own precise
way put the law exactly as it 15 Ha
said, ‘I claim privilege but if the
House s0 desires I shall have to obey’.
That 18 the law but that agamn is not
a question of privilege If such an
order 13 made on a Minister by the
House notwithstanding the claim of
privilege—it rarely happens anywhere
either here or outside—then, it s a
case of contempt if the Minister dis-
obeys 1t, 1t 1s not a question of pri-
vilege

With these words 1 would conclude
my answer I am only sotry that
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Shr1 Nayar who always used to
canalize his energies on worthy
causes has wasted his energies on a
bad pont.

Shri V. P Nayar: I would not have
condidered 1t necessary to speak now,
but for certain misinterpretations that
have been put on what I stated
Firstly, Shri Bharucha for whom I
have some respect said that it 1s the
right of the whole House If he had
heard me patiently he would have
known that I said because we are
Members of this House, as Members
of the House we have a part of the
right I am strengthened m what I
said by the observations 1n May
Agam I read from page 40

‘“They are enjoyed by mdivi
dual Members, because the House
cannot perform 1its functions
without unimpeded use of the
services of 1ts Members, and by
each House for the protection of
its Members and the vindication
of its own authority and digmty ”

When the question was raised, it
would appear that Shr1  Bharucha
wanted all of us—the whole
House—to get up and demand 1t The
position 1s certainly not that If the
House has a right then the :ndividual
has the right

Secondly, he said that we can ask
the hon Home Minister to resign 1
do not know any provision by which
I can ask the hon Home Minister to
resign Would he care to enlighten us
on the relevant prowvision?

1 was very sorry to hear the hon
Law Minister say that we have a defi-
nite rule I myself quoted the rule
My contention was that ;n so far as
rights have been given tous by a
definite provision of the Constitution,
the Rules or Standing Orders which
we have framed which abrogate or
which are :n derogation of the provi-
sions of the Constitution are clearly
ultra vires. I never expected the hon.
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Shrt A. K Sen: If a provision is
shown in the Constitution 1 shall obey
it. But I have not seen it

Shri V. P. Nayar: I will show him .

Mr Speaker: He has already seen
it

Shri V P Nayar: Sir, your observa-
tion makes me all the more sorry for
the Law Minister

Mr. Speaker. The matter which has
been raised 1n this motion of privilege
i1s a simple one At this stage I have
to make up my mund whether there 1s
a prima facie case of breach of privi-
lege for which I should give consent
and bring 1t before the House for such
action as 1t may deem proper—whe-
ther 1t decides to dispose of 1t then and
there or whether 1t would like to send
1t to the Committee of Privileges to
€et 1ts report and take action thereon
later Now, we are at the 1nitial stage

I have becen anxious to see whether
& prima facie case has been made out
Therefore at the outset I said that 1t
must be shown to me first of all that
there 15 an obligation cast upon the
Home Minister to place the document
on the Table of the House whether an
individual Member asks for 1 or
whether the whole House collectively
asks for 1t I will assume that not
merely Shnn Nayar but the whole
House asks for the production of this
document If the hon Minister cannot
withhold 1t and if he 1s bound to place
1t on the Table of the House then if he
refuses to do so certamnly, there would
be a breach of privilege

But 1s the hon Mimister bound to
place it on the Table of the House,
apart from the fact whether without
that this House can come to a conclu-
sion on the Proclamation” The sunple
question 18 whether the report of the
Governor ought to be placed on the
Table of the House at the mnstance of
any hon Member of the House or even
at the instance of the whole House If
2 Member or the House has got a
right to insist upon the document
being placed on  the Table of the
House, certainly, 1 will give my con-
sént to this
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So far as that matter is concerned,
Shri Nayar who tabled this motion
mentioned Rule 368 of our Rules of
Procedure which lays down that even
in cases where a Minster refers to a
particular document and reads 1t out in
the House, ultimately when the House
nsists upon 1ts bemng placed on the
‘Table of the House, 1t 1s open to the
Minister to say that in public nterest
he 1 not placing 1t on the Table of the
House That 1s the clear wording of
Rule 368 It does not admurt of any
doubt so far as that matter 1s con-
cerned

Therefore, Shr1 Nayar at the outset,
wanted to say that this Rule 1s ultra
wmres of the Constitution and referred
to article 105(8) of the Constitution
which says thet in other respects our
privileges will be thos~ of the House of
Commons until a law has been made
by Parhament relating to privileges

It 1s true that no Bill or Act has been
passed by Parliament But Rules
have been framed Therefore, he
wanted to say that the rules which
are mn conflict with or inconsistent
with the gcneral provisions of the
Constitution are to that extent not
valid He referred to article 105(3)
and said that 1t must be read along
with the procedure m the House of
Commons as laid down in May’s Par-
hamentary Practice or otherwise He
referred to page 270 of May's Parha-
mentary Practice and said that 1
general 1t 1s open to Parhiament to
call for any papers Then, on page
460, something 1s said specifically mn
relation to documents which are re-
ferred to 1n the House under the
heading “citing documents not before
the House” There 1t 1s said that 1t
has also been admitted that a docu-
ment which has been cited ought to
be laid on the Table of the House 1if
it can be done without mnjury to the
public interest Now, therefore, he
admits that this 15 proper The provi-
sion which has been made under Rule
368 imports the substance contained
in May’s Parligmentary Practice
urder the heading “citing documents
not before the House” Even if the
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Minister cited some documents, he
may say “No, no, m the public
interest I am not going to place them
on the Table of the House” There 1§
nothing ultra vires in these rules So,
reading May's Parlamentary Prac-
tice and the rules together, 1t 138 open,
even in a case where the Minister re-
fers to a particular document, for
hum to say a fortiomi “I am not
gomng to place 1t on the Table of the
House” A fortior:s, when the Minis~
ter does not refer to a document at
all, I cannot compel nor ocan the
House compel him to place on the
Table of the House that document 1
do not see how a Minister refuses to
discharge the duty imposed upon him
or how 1t 15 open to the House to call
upon him to produce such document

So far as general matters are con-
cerned, 1t 1s unnecessary for me to go
into them while considering this
question of privilege All the same, [
am equally 1nterested as all the other
hon Members here are, to see that
democracy works properly and no
resolution 1s passed or the hon House
15 not called upon to come to any
conclusion without the facts being
placed before 1t

Article 356 under which this Pro-
clamation ha been 1ssued consists of
two parts  First of all, the Head of
the State has to comc to a conclusion
—that 1s subje tive—on such material
as 1s placed before htm He comes to
a conclusion on those materials We
are asked to come to a conclusion
here Unless the Proclamation s
followed up by a Resolution of the
House conforming or approving 1t,
automatically, at the end of two
months 1t will lapse Therefore, the
hon Home Mmnister has tabled a
Resolution already and 1 have fixed
17th and 19th August—two days—
for discussing that matter at length.
Now, when he introduces or makes a
motion, he 1s bound to plece all the
relevant material before this House
so that this House may come to a con-
clusion The Governor’s report may
contamn one thing Merely because an
hon Member reads it, does he
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guarantee that he will approve the
Proclamation? Independent of the
material that is contained in the
Governor's report, he has to satisfy
this House how it 13  justifiable to
issue the Proclamation Therefore,
this House is called upon to decide
upon what the hon Home Mmster
says here and the facts that are plac-
ed before us The President might
have made a mistake but it is for
this House to find out whether it is
right or wrong to approve or not to
approve the Proclamation Placing
the document which was before the
President is not the only matter or
the matter on which this House will
come ¢o a conclusion It will be in-
dependent of that. Let us wait and
see what the hon Home Minister is
gomg to say on that day and how hels
going to justify the Proclamation If
the House comes to the conclusion
that the material has not been placed
here which can stand scrutiny, cer-
tainly this House 1s not going to g;ive
its approval to the Proclamation
Therefore, we are not stultifying our-
selves or blindly following what the
President has said We are entitled
to come to a different conclusion in
this House, mdependently of what
the President has come to

There is absolutely no breach from
the pomnt of view of privilege So far
as law 1s concerned, I am not satis-
fied that there 15 prima facie a case
of breach of privilege for which 1
should give consent Let us proceed
to the other work now

Shrimati Renu Chakravarity: May
I just have an explanation?

Mr Speaker: No explanation on
anything 1 have said (Inter-
ruptions) Order, order I have re-
peatedly said that so far as my ruling
s concerned, I am not going to give
further explanations in this matter.
My rulings have to be accepted;
there i2 no question of clarification of
my ruling. . (Interruptions)
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1315 hrs.
PAPERS LAID ON THE TABLE
Sucar SrruarTioN

The Minister of Food and Agricul-
ture (Shri A. P Jain): I beg to lay
on the Table a copy of a statement
on sugar situation in the country.
[Placed in Library See No LT-1490/
59].

ACTION TAKEN BY (GGOVERNMENT
ON ASSURANCES

The Minister of Pariiamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to lay on the Table, a copy of
each of the following statements
showing the action taken by the
Government on varisus assurances,
promises, and undertakings given by
the Ministers during the various
sessions of Second Lok Sabha‘—

(1) Supplementary  Statement
No 1V, Seventh Session, 1959
[See Appendix I, annexure
No 78]

(1) Supplementary Statement
No VIII, Sixth Session, 19538
[See Appendix I, annexure
No 177)

(u1) Supplementary Statement
No XI Fifth Session, 1958
[See Appendix 1, annexure
No 78]

(iv) Supplementary Statement

No XX, Fouth Session, 1858

[See Appendix I, annexure
No 79}

(v) Supplementary Statement.
No XXI, Third Session, 1987
[See Appendix I, annexure
No 80]

(vi) Supplementary Statement.
No XXV1, Second Session, 1957
[See Appendix I, annexure
No 81)

NOTIFICATION ISSUED UNDER ESSENTIAL
ComMmoprres Acy

The Deputy Minister of Agrioul-
ture (Shri M. V. Krishnappa): Ih.
to lay on the Table, under
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on the Tadle
tion (6) of Section 3 of the Essential
Commodities Act, 1955, a copy of
Notification No. G.S.R. No. 550 dated
the 9th May, 1989. Placed in Li-
brary. See No. LT-1497/58].

ANNUAL RxPorT or CENTRAL WaARE-
HOUSING CORPORATION

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (9) of Section 42 of the Agri-
cultural Produce (Development and
Warehousing) Corporations Act, 1956,
a copy of the Annual Report of the
Central Warehousing Corporation for
the year 1957-58 along with  the
Audited Accounts. [Placed in Li-
brary. See No. LT-1498/59].

Prices oF Rice 1N WEST BENGAL

Shri A, M. Thomas: Sir, I beg to
lay on the Table a copy of a state-
ment showing retail prices of coarse
rice in Calcutta and in the sub-
divisions of West Bengal during
1958-59. [Placed in Library. See No.
LT-1499/59].

Mr. Speaker: Shri Satya Narayan
Sinha..... (Interruptions.)

Shri S. M. Banerjee (Kanpur): A
statement has been laid on the price
of rice. May I know whether a dis-
cussion be allowed on that?

Mr. Speaker: I am not in a position
to say. Hon, Members know how to
move the House. There is no good
asking me at random 2s to what s
going to happen. I am not going to
allow these interruptions hereafter.
1 have shown sufficient indulgence to
all sides of the House. 1 will be
stultifying myself; I am not going
to do so0..... (Interruptions.)

Shrimati Reau Chakravartty
(Basirhat): You are not going to
abide by the rules of the House?.. .

Mr. Speaker: Order, order. Hon.
Member ou(ht not to make remarks
like this.... (Interruptions.)

fhrimati Remu Chakravartty: You
have been saying all sorts of things
above everybody.....

Business of the 1330
House

Mr. Speaker: Hon. Member is
going on whispering. I know what
she is going on saying, It is very
derogatory to the Chair, She thinks
uhehugotarigh”ouy such things
in the House..... . (Interruptions.)
She has not been observing decorum.
When I stand she also stands.....

Shrimati Renu Chakravartty: I am
asking you on a point of clarification.

Mr. Speaker: It is not proper to
ask a clarification of a Speaker about
his ruling. Nothing of that kind will
be allowed.

Shrimati Renu Chakravartty: On
many occasions, if you look into the
Hansard you will find thet hundreds:
of clarifications have been asked....
(Interruptions.)

Mr. Speaker: Order, OUrder. Shri
Satya Narayan Sinha,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairy (Shri Satya Narayan Sinhs):
With your permission, Sir, I rise to an-
nounce that Government Business for
the week commencing 10th August,
will consist of—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper;

(2) Discussion on the Report of the
Road Transport Reorganisation Com-
mittee, on a motion to be moved by
the Minister for Transport and Com-
munications;

(8) Consideration and passing of
the following Bills—

State Bank of India (Amendment)
Bill, as reported by the Joint
Committee;

State Bank of India (Subsidiary
Banks) Bill, as reported by
the Joint Committee;

Ojl and Natural Gas Commission
Bill;

International Monetary Fund and
Bank (Amendment) Bill;

Arms Bill, as reported by the
Joint Committee.
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(4) Discussion on the Annual Re-
port of the National Coal Develop-
ment Corporation for the year, 1987-
68, laid on the Table of the House on
the 17th February, 1959, on a motion
to be moved by Shri Vidya Charan
Shukla and others at 3 pMm. on 18th
August.

—

©OIL AND NATURAL GAS COMMIS-
SION BILL*

The Minister of Mines and Oil (Shri
K. D. Malaviya): Sir, I beg to move
for leave to introduce a Bill to provide
for the establishment of a Commission
for the development of petroleum
resources and the production and sale
of petroleum and petroleum products
produced by 1t and for matters con-
nected therewith

Mr Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
establishment of a Commassion for
the development of petroleum
resources and the production and
sale of petroleum and petroleum
products produced by it and for
matters connected therewith”

The motwn was adopted.

Shri K. D. Malaviya: Sir, I beg to
introduce the Bill.

PHARMACY (AMENDMENT) BILL

The Minister of Health (Shri Kar-
markar): I beg to move that following
amendments made by Rajya Sabha in
the Bill further to amend the Phar-
macy Act, 1948, be taken into consi-
deration.

‘Clause 3

1. That at Page 2, after line 21, the
Zollowing be inserted, namely:—

“(sia) registered in a medical
register of a State who, although

*Published in the Garzette of India
dated 7-8-1989.
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not falling within sub-clause (i)
or sub-clause (ii) iz declared by a
general ar special order made by
the State Govermment in this
behalf as a person practising the
modern scientific system of medi-
cine for the purposes of this Act;
or”.

Clause 11

2 That at page 4, for lines 20 to 24,
the following be substituted, namely —

“(d) the names of persons who
carry on the business or prafession
of Pharmacy in the State, and

(1) would have satisfied the
conditions for registration as set
out in section 31, on the date
appointed under sub-section (2) of
section 30, had they applied 1or
registration on or before that date,
or

(12) have been engaged in the
compounding of drugs in a hosp'-
tal or dispensary or other place in
which drugs are regularly dispens-
cd on prescriptions of medical
practitioners as defined in sub-
clause (ua) of clause (f) of sec-
tion 2 for a total period of not less
than five years prior to the date
appointed under sub-section (2)
of section 30,”’°

Sir, 1 have very few observatlons to
make with regard to these amend-
ments that have been passed by Rajya
Sabha and which are here for the con-
sideration of this House As the hon.
House is aware, when the Pharmacy
(Amendment) Bill was being consi-
dered in this House, there was a sug-
gestion to make the advantages avail-
able to modern medicine practitioners
applicable in respect of the diploma
holders or graduates of what 1s known
as the integrated system of medicine
as also the ayurvedic and unani prac-
titioners, and that their prescriptions
should also he honoured in the same
way as those of persons practising
modern medicine. This question came

Extraordinary, Part I—Section 2,
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up before the Rajya Sabha Also,
there has been a certain amount of
feeling amongst those who have quali-
fied themselves in the colleges, ichools
and nstitutions which are giving
instructions in both the ayurvedic and
the modern system of medicine They
are essentially ayurvedic institutions,
and I understand that the number of
such institutions 1s about 48 by this
time

In some of the States, these diploma
holders or graduates from the collcges
of integrated medicine have been in
government service and they have also
been dispensing modern medicine 1n
the hospitals m those States Thirc-
fore, Government felt that 1t would bt
a hardship to these people if now 1t
were to be said that the prescriptions
of these physicians should not be
honoured That 15 why Government
accepted these amendments in  the
Rajya Sabha I think the acceptance
of these amendments will remove all
sense of grievance 1in the minds of
those who were essentially subposed
to practise ayurveda but have ben
practising modern medicine also

Sir, I have nothing more to .dd at
this stage If any new points arise 1n
the course of the debate, I shal] be
happy to reply

Mr. Speaker Motion moved

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Pharmacy
Act, 1948, be taken into considera-
tion:

‘Clause 3

1 That at page 2, after Line 21,
the following be 1nserted,
namely —

“(ua) registered 1n a medical
register of a State, who,
although not falling within sub-
clause (1) or sub-clause (1) 1s
declared by a general or special
order made by the State Gov-
ernment in this behalf as a per-
son practising the modern scien-
tific system of medicine for the

1234
purpoges of this Act, or”

Clause 11

2 That at page 4, for lines 20 to
24, the following be substituted,
namely —

(d) the names of persons
who carry on the business or
profession of pharmacy m the
State and

(1) would have satisfied the
condit ons for registration as set
out in scction 31, on the date
appointed under sub-section (2)
of scction 30, had they applied
for registration on or before that
date, or

(u) have been engaged .n the
compounding of drugs in a hos-
pital or dispensary or other place
in which drugs are regularly dis-
pensed on prescriptions of ‘medi-
cal practitioners as defined in
sub-clause (ua) of clause (f)
of section 2 for a total period of
not less than five years prior to
the date appointed under sub-
section (2) of section 30,”'"

Shr: Nanjappa (Nilgins) Mr.
Speaker Sir 1 am one of those who
suggested that people tramned in the
medical colleges of integrated medi-
cme should also be included ia this
Bill or that they should be made chgi-
ble to be included As a matter of fact,
the Rajya Sabha has adopted these
amendments so that those people who
have passed out of the med:eal col-
leges of integrated medicine mav also
b¢ mcluded 1n this Act

But I think, Sir, he has not brought
out that point very well In the or -
nal Act of 1948 only practitioners of
allopathic system are ehgible for
registration In the subsequent Bill of
1958, the eligibihity was widened in
this way that the word “allopathic™
was dropped and the expression
“modern scientific system of medicine”
was used I do not know why he has
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Iought in the word “modern” there,
Will that not affect those people who
have passed out of the colleges of
integrated medicive™ Now;-he says™
that people trained in ayurvedic col-
leges and also unani, of which I do
not know anything, will be included
I know about the ayurvedic colleges in
Madras State I wiil be happy if
syurveda also becomes scientific
medicine I have no objection But
the State Governments may take
objection to the use of the word
“modern” there

I would not say that ayurveda is not
scientific It 1s a scientific system, but
it has not developed and it has not
taken the advantages of modern
science and developed as such But I
won't call it an unscientific system of
medicine Therefore, if the word
“modern” 1s deleted, I think people
trained 1n ayurvedic colleges—they are
recognused by the Government, and
a8 the hon Minister said people who
have passed out of those colleges are
employed 1n Government service and
also under local bodies—w1ll be made
<ligible to come under this Act What
stands 1n the way of these people
being made ehgible 1s the use of the
word “modern” before the words
“scientific system of medicine” If he
deletes that word, even the amend-
ments suggested by some of our hon
friends seeking to substitute the
words “ayurvedic and unam” in the
amendments passed by Rajya Sabha
<cannot find a place

These ayurvedic people actually do
1t now Even though they may not
have been tramned m modern medi-
cines, the life-saving medicines as we
call them—antibiotics, sulphanols and
such other things—m actual practice
in the remote villages, they do use
penicilin for pneumonia, chloromyece-
tin for typhoid, streptomycin for tuber-
culosis and sulphanol preparations for
leprosy. If that is the case and m
everyday practice, they do carry on
with the use of such life-saving drugs,
why should they not be allowed to
vegister themselves under this Act?
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They have also to get a ocertain
standard of knowledge before they
enter thelr ayurvedic colleges They
have to--ettain certain artequalfiea-
tions for entering into colleges. That
being their capacity, their standard,
they will be able to digest the modem
hiterature and they will be able to use
the modern medicines also

Therefore why unnecessarily pestrict
them, because of some prejudice that
was developed during the British rule
agamst ayurveda, and unnecessarily
put at a disadvantage those people
who are trained in ayurvedic colleges?
Many people in this House have
expressed a grouse against Govern-
ment that proper treatment is not
bemng given to ayurveda and people
tramned 1n recognised colleges and
schools of ayurveda That will also be
removed 1f this word “modern” s
deleted They are also scientific people
and they can become eligible under
this Act

Sir, I thought the hon Minister will
have some doubt in his mind about
this pomnt Now, I thinh he has no
doubt 1n his mund, and he will agree
to the delction of the word “modern”
from the amendment that he has
moved, because that will make the Act
quite clear

Shri C K Bhattacharya (West
Dinajpur) Mr Speaker, Sir, the
amendment that the Rajya Sabha has
made 1n that particular clause of the
Bill necessitates some change that I
have suggested in an amendment of
mine, The particular section of the
principal Act which has been redraft-
ed 1n the present Bill and which the
Rajya Sabha has amended refers to
the registration of persons practising
allopathic system of medicine What
the Bill now does with this, 1t has
changed the phrase, ‘“practising the
allopathic system of medicine” and
has said, “practising the modarn
scientific system of medicine”. In a
way, the Bill has retained the intention
of the principal Act Instead of stating
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“allopathic systemm of medicine” it
states “the modern scientific system of
medicine” 12 it had only stated “prac-
tising a modern scientific system of

medigine”, it.might have left tha ..

scope open for other systems to come
mn, but it has put in clause 3 sub-
clause (b)(f)(n) the words, “the
modern suentific system of medicine”
That phrase can mean only one sys-
tem and not more than one system
Whenever we say “practising the
modern scientific system of medicine”
it means one system only

What I thought when I read this
Bill was that it was some sort of
euphemusm which saves the face of
the Government in this way, namely,
that they did not appear partial to any
particular system of medicine It was
stated 1n the principal Act that per-
sons prachising the allopathic system
of medicine would be given this priva
lege, and that locked hke being partial
to that particular system of medicine
So, that phrase was omitted and this
new phrase, “practifing the modern
scientific system of medicine” was
brought in, which preserves the inten
tion of the principal Act and 4t the
same time does not make the Govern-
ment box as giving the impression that
they were being partial to a particular
system of medicine It might have
been allowed to go that way even
though the intention was that which
was contained in the principal Act, but
after what the Rajya Sabha has done
I believe that these two words, “the
modern’ are to be omutted and the
article ‘a’ placed there What the
Rajya Sabha has done 1s this It has
added in that clause the following

“pegistered 1n a medical registel
of a State, who, although not fall-
mmg within sub-clause (1) or sub
clause (u) 1s declared by a general
or special order made by the State
Government mn this behalf as a
person practising the modemn
scientific system of medicine for
the purposes of this Act, or”

It these two terms taken together mean
one particular system, you cannot, by
putting m a different phraseclogy,
bring in another system to be a sub-

stitute for that particular system. You
can only allow the other systems to
come in as being scientific systems,
along with the allopathic system which
the. principal Act was upholding, Theu:
Rajya Sabha has opened the doors for
other systems to come In

Therefore, when 1t 1s stated that only
persons practising the modern scienti-
fic system of medicine can come in,
or only the persons whom the State
considers as practising the modemn
scientific system of medicine can come
1n, I believe the two become inconsis-
tent Unless these two particylar
terms are changed and the phrase 1is
made general, 1t will not be clear
Instead of limiting the phrase in
clause 3(f) (n) only to “the modern
scientific system of medicine” what I
suggest is, 1t should be made general,
and the phraseology should be “prac-
tising a scientific system of medicine”
If the Bill adopts this form of expres-
sion, only then the amendments sug-
gested by the Rajya Sabha would be
consistent with the provisions in it
Unless that 1s done, this particular
sub-clause and the sub-clause suggest-
ed by the Rajya Sabha put together
will bring m an nconsistency which
will lead to future complications They
may be legal but 1n the case of persons
who will be called upon to come under
this particular Act itself, there will be
difficulty as to whether this particular
expression does actually allow persons
other than persons practising the allo-
pathic system of medicine to come
under this Act That 1s why I have
suggested that that particular ~xpres-
sion ought to be made a general one
Instead of stating that this sub-clause
1s meant for registration of persons
‘practising the modern scientific sys-
tem of medicine”, the wording should
be, “of persons practising a scientific
system of medicme” Only in that case,
the sub-clause as 1t 1s 1n the Bill would
become consistent with the further
sub-clauses that the Rajya Sabha has
suggested for being inserted in the Bill
as different paragraphs

I believe that, taking the words in
therr usual expression of English,
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unless this is done these two sub-
c¢lauses would become inconsistent and
would lead to future complications. I
have suggested the wording in the way
that I have understood it, and I believe
the hon Minister will consider whether
the suggestion that I have made 1s not
the most proper thing to be accepted
under the circumstances.

st TR (dauwg)  wAd
WG, W TH-HTT § T § FIT
qg WdAq fear war 97 f§ ag madk
aar wey arEe fafecaraghka &
sfar 33T Y AT FTArTFaTFTAT L
#3Y Y @ 99 WA F7 A% foar a7,
femg o awr ¥ S&gA fadas 7 oy
qaaq Y & wrar @, fad awwe ga
AT § FIT AT FET S €, 34 X,
s fafemragfen & sfa awwre
&1 gfewrr 7371 ¢, 52 B N F A9E
fawdlt & 1 Y57 /9T FT ATET afg
&Y% gAr 7 &L &7 fogn, @y e
qfenrTea® M193¢ sqar AT fafs-
Ar-agfa & wqa fafeer &9
™ saf| g3 fafore s & -
fad¥ st fr¥q 91 3T HT FIW FIA w7
wfgsre & 437 | & qwwmar g 5
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qg gfaar ¥aa AL F1 A9 T9d
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andar § 6 aTHIT WY £Q WA §
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& agr § \ w7 g 9 dat & ar
ot N W 71 G &
i ¥ 4w v Ay g ? R oy
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“All-India legislation should be
<enacted for the registration of
people who have been practising
Ayurveda, Unama and other sys-
tems of medicine for a specified
number of years and the practice
of medicine of unregistered per-
sons should thereafter be prohibit-
d’)

oY wvt I ag faer—
“Existing practitioners of Ayur-
yveda, Unani and other systems who
have had a basic training in the
principles of modern scientiic
medicine may be given such fur-
ther traming in public health work
as may be necessary and utilised
by the Provincial Governments in
the expansion of the health ser-
vices to the extent necessary.”
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“Institutionally gualified persons
and traditionnl Valds' and
with fifteen  yeors of ctice
should be on the renpectiv;f’s&lte
Reg'sters

There should be a Board in each
State to control the practitioners
qf ipdgenous systems and ajso to
regulate the academic training.”

VT €8 ¥ W3 I forerr § —

“The prwileges given to Begis-
tered practitioners of indigenqus
systems of medicme shopld be
equal to of the meodern
medical practitioners.”
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Shri V. P. Nayar: Mr  Deputy-
Speaker, Sir, as I read the amend-
ments which our elders have been
pleased to pass on to us, I could not
understand how they could import in
the first amendment which the hon
Minister now seeks to move the defi-
nite article “the” before the words
“modern scientific system of medicine’
I am sorry I was not here when the
hon Mimister made his opening
remarks, but I presume that according
to the Government, modern system of
medicme means only allopathy It
that be so, 1t 18 not very much differ-
ent from where we stood, because in
the onginal Act medical practitioners
were defined There, in section 2(f)
we find

“ ‘medical practitioner’ means a
person ehgible for registra-
tion m a medical register of a
State meant for the registration of
persons practising allopathic sys-
tem of medicine”

It it 18 the contention of the hon
Minister that only the allopathic sys
tem can be called a modern system of
medicine, I beg to disagree from him
We know 1t for certamn that despitc
unparalleled advances made by the
allopathic system, it has been found
that in several cases, people who get
no cure by that system necessarily
resort to other systems I do not say
that as a system any other system 1s
today as developed as allopathy I do
not say that But in gpecific cases, I
know that medical practitioners who
practise unani system, or practitioners
who practise ayurvedic system or
siddha system have been able to cure
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auments for which allapathy as swh
has no remedy. If the hon. Minister
wants, 1 can qive geveral examples.

Shri Karmarkar: I do not want

Shri V P. Nayar: You do not want
1t because i1t comes from me, 13 it? I
know that even the hon. Minister,
though he will not have any major
aillment, if he has some little ailment,
first he will try not to go in for pen:-
cillin or streptomycin but will go and
try some medicated oil which will give
him some relief, or if around his place
siddha 1s more popular, he may resort
to that

Why 1s 1t that we are now having
the word “the” madern scientific sys-
tem of medicine? Because, I consider
that when the defimite article “the”
1s there, it will only mean the one
system which 1s in the mind of the
Government We do not know what
it 13 Would the hon Minister tell us
what he means by the modern svstem
of medicine? If 1t 18 his view that
only the allopathic svstem can be con-
sidered to be modern, the other sys
tems are certainly morz ancient; 1if
that 13 the distinction to be drawn, I
can understand 1t Several other sys
tems have to be considered, to some
extent, at least for the purpose of
registration, as modern as the allopathy
system After all, we are not going to
open hospitals for that, we “re not
going to encourage surgery in major
cases 1n that It 1s only for practice
of Pharmacy Therefore, I would re-
quest the hon Minister to consmder
the amendment which I suggested
even before the elders passed it, as it
15 worthwhile considering

Secondly, there 1s another point and
that 18 in the second amendment he
has reverted to the old position Last
time when we were discussing the
Pharmacy Bill I pointed out the pos-
sible danger in today’s context when
the pharmacists have to deal with
drugs which were not known 15 years
ago, a variety of synthetic drugs, seve-
ral of them very potent poisons, very
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lethal poisons, which we have to per-
mit them just because they have been
compounding certain medicines for a
period of five years. Is it not absolute-
ly essential to prohibit that when you
have to compound medicines out of
very poisonous materisl, some of which
even more poisonous than potassium
cyanide? For example, there are so
many other sulphates and chlorides
which were not used 15 or 20 years
ago but which are used today because
of the development of this branch. The
use of known poisons are on the
increase today. If such poisons are
being handled by people only with the
qualification “who have been engaged
m compounding the drugs in the hos-
pital or dispensary”, it will be verv
dangerous We know what a hospital
was or what a dispensary was In
every place a vaid or hakim op~ns a
dspensarv although he 1s vending
only Anshtas, Asavas or churnas Here
m the modern sense of the termn. 1t 1s
different  If you say that compound-
ing can be done by a person who has
been in the hospital or dispensary or
a place n which drugs are usually
handled, 1t will be a dangerou. provi-
slon and you will be taking too much
of a risk I do not suggest any alter-
native for that because it 15 noi my
duty here But I submit that hen
we give licence to a compoundcr ‘n
compound medicines on pi1e-ciiption—
here I agam go back to the time when
we diccussed this Bill Let the
hon Minister take his advice first

Shri Karmarkar: ! am able to hear
with one ear

Shrt V. P Nayar: I am not accus-
tomed to that

Shri Karmarkar: You are not, but 1
am

Shri V. P. Nayar: The hon Mimster
will take particular care‘to incorporate
a provision whereby there are restric-
tions at least on the poisonous drugs
the use of which will be very danger-
ous. Even the addition of 2 or 3
minims of a drug in a particular
mixture by the pharmacist when com-

pounding it will be very deleterious
to the patient who has unfortunately
to consume it Therefore, I submit
that this also requires revision. There
must be some provision whereby we
we will be ensured that nobody who
has basic knowledge of chemistry, no
basic knowledgr of pharmacy, even
though he had experience of two or
three years, 13 not permitted to com-
pound such dangerous drugs

Wt amdy s (freare)
On a pomt of information Sir,
qr argfefes farzw wre dfefer &
o s g ? dmidr §, R
g g i ag At @ @y
fo 5@ #1 =7 waow wwwar  afEd
g AN guw A AR wEAT &

»t §o wo AR A4 T TF AAW
Ter arv | )

T "T¥ A (wEEN) Jqray
g, it AT frr =y ol fom
WYY OF AT o e & e &
Jfea fipar § 1 & 97 ¥ wgafy we
s & fd gufermr o g

IYTAW AFRY [T AF AT WG
uTE WrET F) Y, i 9w & ATy
wgufy ¥ e @ T8 &

Wiow W uwpEe & forar §--

‘gfe W fg @ o

waty forg ¥ & dev g §, Swe
g & Gar gf o f @ &
fad wmw Wl § 1 T W &
fegem & wiqde 4 s ® wgrq
Far Y &, i o o fF Wik o
¥ awq § 39 & Iy A 7 §, W
g A § are 2Rad oY g w\ww
fir WTgE & 3T W wiww favaE
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Shri C R. Patiabhi Raman
(Kumbakonam) . Mr. Peputy-
Speaker, Sir, I must confess that I
am rather oppressed by the word
‘modern’ 1n the amendment suggested
to clause 3, which has passed through
the Rajya Sabha It 1s no doubt true
that the hon. Minister has been able
to state that integrated medicine
degree holders of varlous systems of
Indian medicine have got some sort
of a scientific basis now In some
States. It is also true that he gave
an assurance that they will also come
into the list but so long as you have
the woid ‘modern’ in the amendment
proposed, 1 submit it 1s gomng to be
very difficult if not 1mpossible for
any State to include not only the
ayurvedic system but also the sidha
system and the unani system. There
may be some very good medicines
there 1 will give you one or two
examples

Till the other day Rauwolfla
Serpentina  or Sarpagandha  was
ayurvedic medicine It is a great
specific now ds has been admitted bv
all the Western doctors and adapted
by pharmiceutical firms Now the
Germiin  firms are producing
medicines from this creeper which is
famous cure for blood pre This
% purely an cine. If

deﬂn!ﬁon continues, 1 submit it
I knodk out many other systems

because the word ‘moletn’ is really
a backwash of the old British days.
They wete vety keeh dn iibt illswitig
our medicines to be made in tables
form or to be modernised for their
own redsons. Why should we con-
tinue with this old expression used in
the old Pharmacy Act and have the
stigma of the old days?

The word ‘modern' will knock out
many other systems of meédicine. You
miy say that the State ctin diso
notify. It is for the State to indlude
it. But I would like to know which
legal adviser of any State will be
able to say thdt Ayurveda is modern
scientific, I can understand—because
he will be a bold man whé says that
the othet systems of medicihe, éxcept
the allopathic system, are unscientific.
It just will not cook now-a-days.
People are now studying and think-
ing of these things So, so long as
the word ‘modern’ is there, 1 respett-
fully submit that it will cause great
hardship It will just knock out 4l
other systems of medicine except
allopathic. It is alwsdys possible to
mtroduce this definition.

Shri Jangdé rose—

Mr, Deputy-Speaker: Does he want
to speak”

ot wimE (famrg) o Iraw
#eeT, a8 &= w1 fawg § fis aw
g i ¥ O ot amA wEER
AR A A e M w g

aﬁ%mﬁmmmm
e wR qfarr arft f fafeen
wrgds Y & ot ey § @ SoF
TANNY AT ¥ A & qr T W
o & o fadfir gardar 3 4y o
wrere g freer § 1 sl R ¥
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st wing - A s wgr & fo
wraft wAsie faw @ F @A @
t ol wade ow gan fafee
worrelt ¥ o Sfwcerad § gawy o mifaer
e T | 9 T & W FETE

Shri Karmarkar: Mr. Deputy
Speaker, Sir, if I might say so with
very great respect, most of the dis-
qussion that has taken place is abso-
lutely outside the purview of ¢his
amendment. I am afraid the exact
scope of either this Bill, which has
ance come before this House, or of
these amendments is not at the pre-
et moment clear to some of my col-
Jeagues who spoke on this measure.

AUGUST Y, 1089
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Something was said about modern
acientific system of medicine. In the
origingl Pharmacy Act of 1048 hon.
Members will find that the medical
practitioner was defined as a person
holding a qualification, say, under
section 38 of the Indian Medical
Degrees Act etc. or a person register-
ed or eligible for registration in a
medical register of a State meant for
the registration of persons practising
the allopathic system of medicine.
That scope of the Act has not been
extended. Let me make myself clear
about it. What we are trying to con-
trol now through this amendment of
the Pharmacy Act is not the medici-
nes prescribed m the ayurvedic sys-
tem of medicine at all. It is open to
an ayurvedic practitioner or wunam
practitioner or for the matter of that
anyone else whose system is not yet
contralled by the State to take all
liberties except those that are prohi-
bited by the law with regard to the
practising of the systems of medicine.
Tomorrow if a certain veidya or a
hakim says, “I am going to prescribe
this or I am not gomng to prescribe
this” or if anyone says, “I am going
to have a pharmacy in tlus manner
and I am going to dispense this meda-
cme at the prescription of & vaidya”,
nothing is controlled. We propose to
control that imn future for thc safety
of the people of the State.
But tilll now we have not
controlled that. So, the freedom. of
ayurvedic, unani and homeopathic
practitioners has absolutely no
bounds We have not touched them.
We want to touch them later but not
yet What is supposed to De regulated
by this amendment to the original
Act iy dispensing of drugs which we
used t0 call and which are in the
system of allopathic medicine. We
have called it a modern scientific
system, We do not mean any slur or
any other system. It is a modern
system. It is a scientific gystem, It
you had left a modem......

Shri C. K. Bhatiacharyys: If I may
make a submission to the hon Minds-

ter, lot him use the expression in the
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Bill that he has just now used. Let
the Bill contamn the expression ‘a
modern scientific system’ and not ‘the
modern scientific system’

8hri Karmarkar: If I have 10 use
a modern scientific gystem’' then I
will have to find out another system
which goes by the name of a modern
system We want defimtely to Limat
ourselves exactly to whatever the
word allopathic meant Allopathic 1s
a perfectly unscientific term It has
no scientific basis  Allopathic is
something that belongs to others per-
haps I have asked my officers to
find out the origmal dictionary mean-
mg of the term

Shri C R Pattabhi Raman It is of
technical import Today it means
only modern scientific degree in  a
medical college 1n anatomy, physio
logy, etc

Shra Karmarkar 1 am very happy
that my hon friend has saved my
trouble because that is precisely what
we mean Now the present Pharmacy
Act does want to control medicines
which are used in that systemm which
my hon friend has described and no
other And, therefore, we have said
the system of medictne which is
being taught in the medical colleges
whose degrees are MBBS, MD and
so on That 1s precisely the pharmacy
of modern medicine which we want to
eontrol by this Bill Other systems,
ether medicines we are not touching

Shri C. K Bhattacharya: These are
m your speech, not in the Act itself,
that the system we adopt 15 the one
that 1s bemng taught m the medical
colleges That 15 not 1 the Act

Shri Karmarkar It 18 not neces-
sary If people find any difficulty
We shall come up with an amendment
Because, when we describe a medical
practioner according to this defimition
we have mentioned the Indian Medical
Council Act, those degrees recognised
By 1t or some other categories that
are there

Now, where did the precise diffi-
culty which gave rise o this amend-
ment arise? It was rather, if yow
look at 1it, from an unayurvedic point
of view There were other colleges
also which purport to be ayurvedic
medical colleges, but because we
thought that every good ayurvedic
practitioner should also have a
modern medical backing, tuifions im
modern subjects also like anatomy.
physiology, etc were given in those
colleges Now, the products of thess
mstitutions, we had thought bona
fide, would be ayurvedic products
But because they had also a certain
knowledge of modern medicine, some
of them largely, some of them partly
began to use modern  medicines,
though they were followers and they
purported to follow the ayurvedie
system—not only the graduates of
these integrated institutions but alse
purely ayurvedic pandits who, if they
want to be true to their science, have
no business to dabble with modern
medicines (An Hon Member Why
not?)  Because, ultimately, it I
believe 1n ayurveda, I believe m
ayurveda, otherwise, 1t 1s not a»
unalloyed allegiance to ayurveda by
itsclf, then I begin to believe not only
1in ayurveda but 1n modern medicine

Even those people who are purely
Vaids who have had absolutely no
tramning 11 modern medicine, some of
them by practice adopted modern
medicines some of them give injer
tions also and things Lke that Now
largely from the graduates and
diploma-holders of the integrated
colleges the protest came Some of
them in Bombay have been employed
1In government hospitals also We
thought about the matter If we shut
out those people from the scheduled
drugs, from which they would be shut
out if the onginal defimtion had
stood—for mnstance there 1s schedule
H and schedule L. which cover anti-
biotacs ete, if till yesterday a man who
1s a graduate of these integrated
colieges has been dispensing these
drugs and if today on account of this
law we prevent that man from doing
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it, we thought it would not only be
a hardship but anomalous.

Therefore, we wanted to widen the
definition of ‘medical practitioner’ for
the purposes of this Act, enabling
such people also to be covered, and if
the State Government considers that
they should for the purposes of this
Act be also called as following
modern medicine, then in that case
we have allowed the definition to be
so widened that they are not affected
by the provisions of this Act.  That
was purely the intention.

In the mean time we have received
also representations  from what are
purely ayurvedic practitioners, people
who are  lighting for the case of
avurveda so much so “that they say
that everything is contained in
ayurveda and “down with modern
medicine.”. We have received repre-
sentations from them that ‘“we would
be prevented by this Act from giving
penicillin injections™ That might look
anomalous, but that is so and we
have to face facts in life. In this
matter different States have different
policies. Therefore, what we have
done by this amendment is that we
have «c¢reated a new  category bv
which not only people have received
degrees recognised by the Indian
Medical Council Act like M.B.B.S.
and the rest, but olhers who in the
earlicr days in some States were
recognised though they had no
degrees, will also be covered. We
have said there will be a third class
of medical practitioners also for the
purposes of this Act, and that class
should comprise of persons not cover-
cd by the earlier things, that is a
person who is not an M.B.B.S. nor has
he been registered as a practitioner
in modern medicine; he may be a
graduate or diploma-holder in the
integrated system. For all 1 know
he may be a purely ayurvedic Vaid
who had absolutely no qualification
whatever, whose name some time
back was registered and included in
the medical practitioners’ list. We
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have left the responsibility squarely
on the shoulders of the State Govern-
ment. We have allowed such people
also, those that they think proper to
recognise for the purposes of this Act,
to be recognised as medical practi-
tioners.

So. SUPPOSINg tomorrow this
amendment is extended to its logical
length, and supposc a State Govern-
ment wants to proceed unwisely, 1t
is open under this Act {o recognise a
person for the purposes of this  Act
as a medical practitioner competent
to administer even penicillin and even
moie dangerous drugs, someon¢ Who
does not  know absolutely anything
ahout these  drugs. It is open 10
them.  But 1 hope no State Govern-
ment will use their discretion unwise-
iv.  They will ask themselves the
question, “is it safe in the case of this
person _to entrust  him with the
administration of these modern drugs,
cspecially since the sulpha cra  and
the antibiotic cra?” They are good
drugs, very useful, no doubt. But if
unwisely used they are deleterious.
It is open to the Stale Governments
to recognise persons who - are not
covered by the carlier definitions also.
The State Government can say., “For
the purposes of our State we are pre-
pared to admit a person who holds
the 3.AM.S. degree of Poona or some
other University or a diploma-holder
who has received training in  both
ancient and modern medicine”. Or
they may say. “Such and such a Vaid
is there. we know he has practised
modern medicine, we can trust him
with modern medicine, we recognise
him as such.” Therefore. we have
kept the door open.

My hon, friend Shri Jangde was
saying about ayurveda and all that.
Really this amendment is a little un-
ayurvedic. I will say why it is un-
ayurvedic. Because, it enables
ayurvedic  people who have had
training  in  ayurveda to  handle
modern drugs also. But we thought
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about this matter and it 1s also our
view that ultimately systerh ot
medicine to he evolved ghould be a
competent system which takes from
all systems, whether modern or
ancient It may not be a system at
all It may be a grandmother's drugs,
some of which may be more potent
than any other medicine  Therefore
we thought that we should not inflict
a hardship if the State Government
takes the responsibihity of including
those persons and enabling such
followers of unam or ayurveda also
to handle modern drugs That 1s the
precise objective of this amendment
1 am really sorry that I took so much
time of the House

Shri Vajpayee May I know what
policy will be adopted in the Umon
Territory about allowing pure ayur-
vedic practitionais?  After all, the
Central Government has to make up
its mind

Shri Karmarkar The State Gov-
ernment will make up i1ts mind We
have made up our mind to give
liberty to the State Government to
make up 1ts mind

Shn Jargde
Territories®

What about Union

Shri Kafmixrkar- We shall make up
our minds obviously of course We
cannot have a vacant mind

Dr M S Aney (Nagpur) May I
ask whether the State Governments
are likely to take a different view
particularly in  view of the wiews
ekpressed by the hon Minister on
the floor of this House?

Shri  Karmiarkar After this
observation our muddied mind wll
get clear

Shri C R Paitablu Raman So far
as they afe modern, you are loading
it No State Government can get out
of the word ‘modern” If you do it,
do it openly
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Shri Earmarkai: That should be

mite clear The wordng of the

Jinentdinient imakes it clear If

hon ftiéh@l has read the ameén

1t says

‘regastered in a medical regis-
ter of a State, who, although
not falling within sub-clause (3)
or sub-clause (1) 1s declared by
a general or specidl order made
by the State Government in this
behalf as a person practising the
modern  scientific system aof
medicine for the purposes of this
Act”

Shri C K. Piitibhl Rasuin To the
word “sciehtific” 1 do not object If
I may tdke a second, may I say this®
I am grateful for the indulgence I
am not fighting with the wotd “scien-
tific”, nor with the words “system of
medicine’ 1 am only fighting with
the word ‘modern” There are drugs
like Makaradhwaja Amrit Dhara,
Jamm’s Liver Cure and so on I cam
give so many mstances

Mr Deputy-Speaker It 15 not that
they are taboo, not that they would
not be allowed to practise The only
question 1s that even when persons
are not practising thi, modern scien-
tific system then oo the State has
got the authority that by this amend-
ment they right declare, for the
purposes of this Act alone, certain
other pcisons Vaid, or others practi-
sing othet systems also might be
1llowed to use these« medicines

Shri C R Puttabhi Raman- Not 1f
the word modern’ i there

Shn Karmurksr My hon friend's
difficulty arises because he has picked
up his brief only_from what appears
in this amendment The whole diffi-
culty 15 the problem s not with
regard to all medicines For istance,
for Amrntanjin no dhe requifes a
certificate nor for Amritdhara, nér
for any of these medicines The
restriction 1s regarding dispensption
which 15 covered by the Drugs Rules,
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not by this Act. Theé difficulty arises
only with regard to such medicines
‘which are of a serious nature, which
are mentioned in a certain schedule.
With regard to others, it does not

matter at all.

Shri Nanjappa: I would like to
make a clarification. Today, a person
practising the modern scientific
system of medicine is only the allo-
pathic doctor and this only means the
.aliopathic system.

Shri Karmarkar: Yes, it means.
But, we do not condemn others.

Mr. Deputy-Speaker: The Minister
«claims that this would apply only to
medicines that have been put in the
schedule, not with respect to all
medicines.

Shri Nanjappa: They apply the
British Pharmacopoeia: not other
systems.

Mr. Deputy-Speaker: The question
is:

“That the following amend-
ments made by Rajya Sabha in
the Bill further to amend the
Pharmacy Act, 1948, be taken into
consideration.

‘Clause 38

1. That at page 2, after line 21, the
Yollowing be inserted, namely:—

“(iia) registered in a medical
register of a State, who, although
not falling within sub-clause (i)
or gub-clause (ii) is declared by
a general or special order made
by the State Government in this
behalf as a person practising the
mnodern scientific  system of
medicine for the purposes of this
Act; or”

Clause 11

2. That at page 4, for lines 20 to
24, the 2following be substituted,
Ramely:—

“(d) the names of persons who
wcarry on the business’ or profes-
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sion of pharmacy in the Siats,
and

(i) would have satisfied the
conditions for registration ag set
out in gection 31, on the date
appointed under sub-section (2)
of section 30, had they applied
for registration on or before that
date; or

(ii) have been engaged in the
compounding of drugs in a
hospital or dispensary or other
place in which drugs are regular-
ly dispensed on prescriptions of
medical practitioners as defined in
syb-clause (iia) of clause (f) of
section 2 for a total period of not
loss than five years prior to the
date appointed under sub-section
(2) of section 30;"’

The motion was adopted.

Mr. Deputy-Speaker: Clause 3, any
amendment?

Shri C. K. Bhattacharya: I believe
all the amendments relate to clawwe
3

Mr. Deputy-Speaker: If he wante

to move, he may move.

Shri C. K. Bhattacharya:
already stated in my speech
move,

1 have
that I
T beg to move:

That in the amendment made by
Rajya Sabha to clause 8,—

for “the modern” substitute “a”
Mr. Deputy-Speaker: I will put
this amendment to the House. The
question is:

That in the amendment made by
Rajya Sabha to clause 3,—

for ‘“the modern” sudstitute ‘“a”

The motion was negotived.
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Mr. Deputy~-Speaker: The question
is:

That at page 2, after line 21, the
sollowing be inserted, namely:—

{na) 1.gisteied in 8 medical
register of a State, who, although
not faling within sub-clause (i)
or sub-clause (si) is declared by
a general or special order made
by thc State Government in this
behalt as a person practising the
modern  scientific system of
medicine for the purposes of this
Act, or".

The motion was adopted.

Mr. Deputy-Speaker: Clause 11,
any amendment? No The question
is {

That at page 4, for lines 20 to 24,

the {ollowing be substituted, name-
ly —

‘“¢d) the names of persons who

carry on the business or profes-
sion of pharmacy in the State,
and

(1) would have satisfied the
conditions for registration as set
out in section 81, on the date
appointed under sub-section (2)
of section 30, had they applied for
registration on or before that
date; or

(11) have been engaged in the
eompounding of drugs i a
hospital or dispensary or other
place 1n which drugs are regularly
dispensed on prescriptions  of
medical practitioners as defined
m sub-clause (sia) of clause (f)
of section 2 for a total period of
mot less than five years prior to
the date appointed under sub-
section (2) of section 30;"’

The motion was adopted.
Shri Xarmarkar: I beg to move:
“That the amendments made

by Rajya Sabha in the Bill be
agreed to.”

Pudlic Wakfs 1363
(Extension of
Limitation) Bill

hur. Deputy-Speaker: The questiom

“That the amendments made by
Rajya Sabha in the Bill be agreed
to.”

The motion was adopted.

14.25 hrs.

PUBLIC WAKFS (EXTENSION OF
LIMITATION) BILL.

The Deputy Minister of Law (Shri
Hajarnavis): Sir, I beg to move:

“That the Bul to extend the
period of limitation in certain cases
for suits to recover possession of
immovable property forming part
of public wakfs, be taken into con-
sideration

This 1s a simple Bill dealing with a
limited class of cases and will have
temporary duration First of all, I
might begin by remunding the House
that, under the Limitation Act, the
period of limitation provided for a suit
for possession both under articles 142
and 144 15 12 years Where the point
of limitation begins depends upon the
manner in which the claim 1s made
or defence 1s raised In the hmuted
class of cases, 1t 1s intended that this
period of limitation should be extend-
ed to about 20 years. The occasion for
this 1s a fact well known to all of us
that after Partition, large-scale dis-
turbances took place in which there
was apprehension that the protection
to property or persons was not ade-
quate All the persons who had to de-
fend possession of property left the
scene of property We are dealing
here with only a particular class of
property, namely property that 1s the
subject of a public wakf

It will be admitted on all hands that
property which has been set apart for
a purpose which is pious, religious or
chanitable in nature, deserves special
protection In the circumstances
which prevailed from 15-8-1947 on-
wards, many such properties did not
have adequate protection Many per-
sons who were entitled to claim back
possession of the property or, in legat
parlance, had the right of suit, had
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left the country. In the circumstances,
it is provided by section 3 of this Bill
that if a suit is brought by a person
who is entitled to claim possession in
respect of property which is the sub-
ject of a wakf which is recognised by
the Muslim law as a purpose of a
charitable, pious or religious nature,
the period of limitation for such a suit
would, if that dispossession or dis-
continuance of possession took place
between 14-8-1947 and 7-5-1954, be
extended to 15-8-1967. This is a Bill
which makes amendment of a pro-
cedural kind. Since many of the suits
were likely to be barred, by August,
1957 the President issued an Ordinance
and this Bill seeks to replace that
Ordinance.

Mr. Deputy-Speaker: The question
is:

“That the Bill to extend the
period of limitation in certain
cases for suits to recover posses-
sion of immovable property form-

ing part of public wakfs, be taken
into consideration.”.

The motion was adopted.

Mr. Deputy-Speaker: Are any
amendments going to be moved?

Shri Hajarnavis: No.
Mr. Deputy-Speaker: The question is:

“That clauses 1 to 4, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 4, the Enacting Formula
and the Title were added to the Bill.

Shri Hajarnavis: I beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

AUGUST 7, 1959
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14.29 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FORTY-SIXTH REPORT

Shri Easwara Iyer (Trivandrum): I
beg to move:

“That this House agrees with
the Forty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 5th August,
1959.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Forty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 5th August,
1959.”

Shri Braj Raj Singh (Firozabad): I
have an amendment,

Mr. Deputy-Speaker: He has sent it
too late. ’

Now it cannot be taken up.

Shri Braj Raj Singh (Firozabad): [
sent it in the morning.

Mr. Deputy-Speaker: When? Just
now I received it. When was the re-
port presented? Day before yester-
day.

Shri Braj Raj Singh: Could I say
something about this?

Mr, Deputy-Speaker: Yes. What is
it that he wants?

Shri Braj Raj Singh: I wanted that
at the end of the motion the following
should be added, namely:

“subject to the meodification that
the time allotted for the discussion
of the resolution regarding the
nationalisation of banks be reduc-
ed by 1} hours.”

And then again:

“subject to the modification that
the time allotted for the discussion
of the resolution regarding ceiling
on incomes be increased by half
an hour.”
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Mr. Deputy-Speaker: Perhaps after
som. time he may not feel the neces-
sity of it

Shri S. M. Banerjee (Kanpur): He 1s
not moving it I believe.

Shri Braj Raj Singh: I am moving it.

Mr. Deputy-Speaker: Perhaps if he
has paticnce and this is adopted, he
may no! feel the necessity of it in
view of the proceedings that we are
going o have. Another motion is
veing made. and perhaps there might
he no necessity at all.

Shri Braj Raj Singh: Could I say
something more? While we were dis-
cussing Shri Anthony’s resolution, the
consensus of opinion of the House was
that the utmost time should be allow-
ed for this resolution, but that the
1ime chould not be taken from other
non-official business. We are prepared
to sit longer for the discusszion of the
resclution of Shri Anthony.

Mr. Deputy-Speaker: But he has not
said anything, nor can he say, about
the time that is to be taken up on the
resolution. If the whole time today
is spent up on this resolution. why
should he need any amendment?

Shri Braj Raj Singh: That is my
point, that one resolution should not
he allowed to take up all the time of
the day’s sitting.

Mr. Deputy-Speaker: That is the
next motion, and when that is moved,
he might object. not at this time.

Shri V. P. Nayvar (Quilon): He anti-
cipates it.

Mr. Deputy-Speaker: The question

“That this House agrees with
the Forty-sixth Report of the Com-
mnittee on Private Members' Bills
=nd Resolutions presented to the
House on the 5th August, 1959.”

The motion was adopted.
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14.32 hrs,

RESOLUTION RE: INCLUSION OF
ENGLISH IN THE EIGHTH SCHE-

DULE OF THE CONSTITUTION—
contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the following resolution moved by Shri
Frank Anthony on the 24th April,
1959:

“That in the opinion of this
House, English should be included
in the Eighth Schedule of the
Constitution and necessarv  steps
taken in that regard.”

Three hours were allotted for the dis-
cussion of the resolution, but 3 hours
and 14 minutes have already been
taken up. and thus the resolution has
exceeded its allotted time by 14
minutes, I might just find out the
sense of the House as to what is the
desire here.

An Hon. Member: More time should
be given.

Mr. Deputy-Speaker: The hon.
Minister of Parliamentary Affairs is
going to make a motion.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): 1
beg to move:

“That the time allotted by the
House on the 24th April, 1959
(vide 43rd Report of the Commit-
tee on Private Members’ Bills and
Resolutions) for the discussion of
the resolution regarding inclusion
of English in the Eighth Schedule
of the Constitution be increased
by 2% hours.”

That is, till the end of today’s sitting.

Shri Braj Raj Singh (Firozabad): I
oppose it.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I move an
amendment to that because I would
request you to allow me to reply for
at least half an hour? May I with
vour permission move an amendment
that we carry on till half past five so
that I may be called at 5 O’ Clock?
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Mr. Deputy-Speaker: Why should he
wish that? If he wants only that half
an hour should be reserved for him.
that can be done in some other way.

Shri Frank Anthony: Then, some
others ma* wan! to speak, and the
Perime Miaister. . . .

Mr. Deputy-Speaker: If that were
the question, then even ten hours
would not be sufficient in order to
enable all the Members to speuk.

Shri Frank Anthony: Probabiy the
House would be agreeable to sit till
half past five, and then I may be call-
od at 5 O’ Clock.

Shri Satya Narayan Sinha: He may
reply at 4.30.

Shri Frank Anthony: I do notl think
the Members will object.

Shri Braj Raj Singh: Let me say
something about the time for this
resolution. ] have got no objection
to the time being increased by any
length, but that should not mean that
other Private Members’ resolutions
should be barred. And this motion
giving 2} hours more to this resolu-
tion would mean that no other resolu-
tion can come up today. So, that time
should be taken from Government
time.

Mr. Deputy-Speaker: But what can
I do? 1If the House takes a decision
that it is to be extended by 2} hours
and the whole day is to be taken. what
can I do?

Shri Tangamani (Madurai): It
should be 2 hours and 29 minutes.

Shri Naushir Bharucha (East Khan-
desh): May I suggest that we should
sit today till 5.30? Shri Anthony
may be called upon to reply round
about 5 O’ Clock. He might close at
5.29 and the next Member might be
given one minute to move his resolu-
tion.

Mr. Deputy-Speaker: It is for the
House. If the House is prepared to
sit after 5, I have no objection. 1 will
certainly sit.
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Some Hon. Members: No, no.

Shri V. P. Nayar (Quilon): May ]
submit that the discussion on the
resolution tabled by Shri Anthony
must come to a close by 5§ O’ Clock?
I would request you ito give at least
one minute for the next resolution, so
that it can go on record.

Mr. Deputy-Speaker: But that would
not serve the purpose of Shri Braj Raj
Singh then.

Shri V. P. Nayar: I do not hold a
brief for him now.

Mr. Deputy-Speaker: That wuas the
only objection taken.

Shri Braj Raj Singh: Since the Gov-
ernment have already expressed their
views yesterday through the Prime
Minister that they are going to oppose
the resolution for nationalisation  of
banks. I do not know what purpose

will be served by a discussion of it

Mr. Deputy-Speaker: Order, ovder.
We should not anticipate the decisions
of the House. Then I put the mation
to the House. ’

Shri Frank Anthony: My amend-
ment {o extend the time by three hours
may be put first.

Mr. Deputy-Speaker: Then theve is
another that it should bc 2 hours 29

" minutes,

Shri V. P, Nayar: Or oven 2 Lhaurs
25 minutes.
Mr. Deputy-Speaker: Let thix

motion be adop 1 a; it is. M the
House agrees, wu will allow the next
Member to move his v s3olution.

Shri Shree Narayan Das (Darbhan-
ga): The motion should b: smondad,
because we should conclude the dis-
cussion by 5 O’ Clock. W~ should
not go beyond the time fixed for the
sitting of the House. What is the
necessity? The resolution has  been
discussed.

Mr. Deputy-Speaker: Order, order.
The question is:

“That the time allotted by the
House on the 24th April, 1959
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(mnde 43rd Report of the Commit-
tee on Private Members' Bills and
Resolutions) for the discussion of
the resolution regarding inclusion
of English 1n the Eighth Schedule
of the Constitution be 1increased
by 2} hours”

The motion was adopted

Mr Deputy-Speaker: Subject to that
motion we proceed further Shn
Munisamy has to continue his speech

Shri N. R. Munisamy (Vellore):
The other day I was stating that the
sponsor of ihe resolution had Limited
1ts scope to the enrichment of Hindi
by assimilating the forms, style, and
expressions used in other languages
including the Enghsh language It 1s
for this purpose he wanted English
to be included in the Eighth Sche
dule of the Constitution

The caption of the Eighth Schedule
18 only “Languages” 1 find neither
the word “national’ nor the word
“regional” 1n the caption Thes.
two words are very often used by
many of our Members both inside
and outside the House We are using
these two words ad nfinitum without
understanding their implications

I do not find these two words being
uged anywhere in the entire Con-
stitution, but on one occasion the
Prime Minister stated that though the
word ‘regional” or “national” was
not used :n the Eighth Schedule, the
14 languages enumerated theremn
referred to national languages That
would mean that we have to dis-
tinguish between the national langu-
ages and the official language, the
official language being Hindi The
framers of the Constitution avoided
this ambiguity by avoiding the use
of the words “regional” or “national”

Article 351 clearly states

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop it
80 that it may serve as a medium
of expreasion for all the elements
of the composite culture of India
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and to secure its enrichment by
assimilating without interfering
with 1ts gentus, the forms, style
and expressions used in Hindu-
stani and in the other languages
of India specified in the Eighth
Schedule, and by drawing, where-
ever necessary or desiwrable, for
its vocabulary, primarnly on
Sanskrit and secondarily on other
languages "

The following words might be noted
here, namely ‘and in the other langu-
ages of India specified in the Eighth
Schedule’ Now, the question is whe-
ther English should be regarded as
one of the languages of India And
that 1s the only point which we have
to decide now If really English 1s
to be regarded as one of the langu-
ages of India, then it 1s but natural
that this demand should be conceded.
But the question 1s whether 1t should
be regarded as one of the languages
of India o1 not My answer to this
question 1s that it 1s a language of
India now, though it was not a
language of India some time back I
say 1t with a certain amount of asser-
tion that 1t 1s a language of India,
because a sizeable number of people
here 1n India speak the English
language But, two or three cen-
turies back, English was not a 1angu-
age of India

As 1egards the question whether 1t
could be regarded as one of the
regional languages, 1 would say that
just as no one region can be ascribed
to Sansknt or Urdu, likewise, 1n the
case of English language also, no one
1egion could be ascribed to 1t ¥
wonder whether we could ever say
that we could ascrabe a certaln
territory or m certain region to Sans-
knt or Urdu I can understand
Assamese being ascribed to Assam,
Bengal: to Bengal, Gujarat:1 to
Saurashtra, Tamil to Madras, Telugu
to Andhra Pradesh and so on and so
forth, but I do not think Sanskrit
and Urdu could be ascribed to any
particular  region Sansknt, for
instance, was an ancient and classical
language It 13 a language which has
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been deyeloped by learned sgholurs
and men of erudition. Buj we cannot
say that it was & langnage of India
some five thousand years back When
the Arysns invaded India, they came
‘with the Sanskrit language §o,
Sangkrit was a language which came
410 India. 8o, from the point of view
of time we cannot say that some- five
thousand years back, it was a langu-
age of India

So also 1s the case with Urdu
“When Mohammed Ghazn1 and Moham-
‘med Gory invaded India, round about
600 to 800 AD, there was no Urdu
language in India It was only after
the invasion of India by the Mussal-
mans between 600 and 800 A.D., that
this language had come to India; and
-when they displaced the rujahs of
Dethi, and they had their own gover-
mors, Urdu became the court language
ot India. So, Urdu was not a langu-
age of India some thousands of years
‘back. But 1t is a language of India
today, though we could not ascribe
any territory or any region for this
janguage

Likewige, about two or three cen-
turies pack, English was not a langu-
-age of India, but 1t 1s a language of
India today, for this reason thai a
sizeable number of people are speak-
ing it; and after flve thousand or two
‘thousand or even a thousand years
later, the future generation would
say that we had rightly included that
language, because that language
‘would be at that time just hke what
Sanskrit or Urdu is in India today
“Therefore, historically, traditionally
-and culturally speaking, I should say
that this language must find a place
in the Eighth Schedule of the Con-
-stitution.

Mr. Deputy-Speaker: The hon
Member must try to conclude now
He had taken five minutes on the
Tast dechsion, and he has taken seven
minutes today.

fihri N. B. Manisamy: May I request
you to give me three more mintutes,

T L,

of the Constitution

because 1 was also ape of the
spansars of the resplytion?

I would respectfully submit that
India is a cradle of clvilisation; India
1s a cradle of cultures. People with
different cultures have come to Indis,
and peaple speaking different langu-
ages have come to India, and we have
done so much for them India is
known fof its hospitality, and there-
fore, from the point of wiew of
culture, hustory and tradition, I shouid
say that this language should find g
place in the Eighth Schedule of the
Constitution The reason which I
have stated is quite enough for this
purpose, though, of course, there are
othe: reasons which I shall presently
place pefore the House.

Now, people are somewhat afraid
that if this language were to be
mcluded mn the Eighth Schedule, 1t
might be possible later on to wtilise
it for all practical purposes. Byt
nowhere in the Constitution do I
any article enjomming or authorising
that there should be complete syper-
session of English by Hindi 1 do not
find gny article to that eflect in the
Constitution On the contrary, I find
that there 1s scope for continued use
of Pnglish even after the {prget
period; that 1s safeguarded, because
for so many purposes, English has to
be utilised

I would say that English languq*e
was the only language which has
made it possible for the Indian Unjon
to be united and solidly kept, and
the same language will continue to
keep it so

After the report of the Kher Com-
mittee on the Official Language was
submitted, there has been a gaod
deal of agitation. There has bheen
supersession of K at
Centre and in the Shm;bm:‘nd'u‘:.h
State 18 trying to go its own way by
developing its regional language, mot
giving precedence even to the Hiadi
language. Hindi langumge is not
being spread all throughout India, for
this reason that the Centre is very
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slack in the granting of money, the
result 15 that so many non-Hmnd
speaking areas are not able {0 pramote
or develop that language I would
request that the Centre should take
this pont into consideration and grant
more money with a view to see that
the Hind: language 1s properly spread

It 1s said that we have got Hindi
as the official language of Indim Ia
so far as the dehberations of Parla-
ment are concerned, I darc say that
we do not have Hind: only as the
official language appearing 1in the
debates, here, all the fourteen langu-
ages are represented 1 do not mean
that there should come a time wher
everyone of the Members represent-
ing a particular region must speak In
his own language, and they wil!
msist upon thewr speeches being
recorded i1n thar own languages in
the Dcbates In that case there will
arise this difficulty that peoplc will
be speaking 1in theirr own languages,
and a simultaneous translation of the
speeches m thc different language:
will have to be there, just as we have
1t 1n the UN and other places There-
fore, 1 would say that English should
continue for some more time I am
sure that in the process of time,
Englhish would certainly run awav
from India, and Hind1 will take 1ts
place

I would <ay one thing more, and
that 1s that we are members nf the
Commenwealth and, therefore, we
cannot afford to 1gnore Englhish We
are having close association with UK
and USA, and we are also having su
many schemes for the improvement
of industry and for scientific develop-
ment and so on Therefore, I would
say that English cannot be ignore-
30 easily and so very lightly

Everybody thinks that the super-
session of Enghish 1s the only practi-
cal way I would, however, point out
that 1t 1s not so easy to supersede
English 1n that way After all, what
is msisted upon by hon Members 1s
that there must be a fiexible approach
snd a practical approach Having
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learnt the lessons from past experi-
ence of the ugitation that has been
taking place in South India, we can-
not afford to ignore and disregard
those lessons and say that Hindi be
introduced, 1In a very hasty manner.

I would only plead with the Hmndi-
speaking areas that the inclusion of
the Englhish language n the Eaghth
Schedule 1s not going to hamper the
progress of India in any way On the
other hand, we shall have a weapon
in our hands, because the Eaglish
people were driven away by the use
of the English language, not by any
other thing That does not mean that
we would again invite Britishers to
Indie This Engleh language 15 @
weapon Wwith which we can drive
away any aggressors having any bad
design over India I would, there-
fore, urge that the English language
must be included in the Eighth Sche-
dule of the Constitution

qiva wsmiww waw (fragd)
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Dr. P. Subbarayan (Tiruchengode):
Mr Deputy-Speaker, Sir, I find myself
rather 1m a difficult position, having
expréssed my opinion already mn the
dissenting Minute that 1 appended to
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the Report of the Officia] Langusge
Commission presided over by our
distinguished friend, the late Shri
B G Kher B8till, I hope people will
forgive me for emphasising my point
of view

There 18 a shght misconception
over Shri Frank Anthony's Resolu-
tion They feel that his Resolution
deals with the question of official
language I do not think that that
18 the intention of Shr: Frank Anthony
at all His intention 1s only to have
Enghsh included in the Eighth Sche-
dule of the Constitution

Some objections have been put for-
ward to this because the Eighth
Schedule 1s supposed to contam the
national languages of India, languages
spoken by a number of peonle 1n
various regions, I do not say
‘regional languages’ because then
Urdu will not find a place Urdu
finds a place because 1t happens o be
the language of my friend

Dr. Ram Subhag Singh (Sacaram)
Jammu and Kashmir State 1s there

Dr. P. Subbarayan: My hon friend
Dr Ram Subhag Singh, corrects me
by saying that it 1s the language In
Jammu and Kashmir

An Hon Member: In Andhra also

Dr. P. Subbarayan: In Andhra, 1t
1s not Even in Jammu and Kashmur,
I have been told when we went to
Srinagar that the language of the
region 1s Kashmiri and not Urdu
Urdu may be the spoken language of
the majority of the people trere

Mr. Deputy-Speaker. They have
adopted Urdu script, but the langu-
age spoken 1s Kashmin

Dr. P, Subbarayan: Therefore the
question to be considered 1s whether
we could adopt and recognise Enghsh
as a national language I contend we
could, for the simple reason that the
intelhigentsia of this country for
nearly two centuries have adopted
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English 8s their language, not because
they talk it at home for becuuse it
is their mother tongue, but it has
been used in various cases, m official
positions, 1n the matter of medium of
instruction even in schools before the
new policy of regional languages came
m Till 1837 =n my own State,
Enghsh was the medium of nstruc-
tion from the primary classes right up
to the University stage Even now
in Universities 1n most paits of our
country, 1t 1s still the medium, and
I think 1t 1s a very good thing that
1t remamns so, for the simple reason
that 1t 1s the one languare which
could be understood by most of the
people Unless we have one mredium
of nstruction in Umversities—I have
said that ;n my dissenting Minute also
—we cannot maintain the unity of
India I could very well imagine
Hindi after having become the
official language, becoming the
medium of mstruction 1n Universities,
because to that extent, 1t would help
to keep the unity of India The
unity of India 18 far more¢ precious
to me than any hinguistic quarrel or
linguistic  controversy that mght
arise And, if unmty 1s to be kept,
I think the medium of instruction et
least at the umiversity stage should
be one language And as unity 1s nnt
possible at this stage and as even
the Committee of the two Houses has
said that a certain number of years
will have to elapse before Hindi can
become the one official language of
the Union, 1 feel it 1s only proper
that English should find a place in
the Schedule

1 do not mean to say that it wall
help the growth of Hindi That 1s
a case which has got to be consider-
ed as well But what makes me afraid
of the future of Enghsh 18 move-
ments like my friend Shri Braj Ra)
Singh’'s party’s—Angrezt ko bhaga do
—meaning that Enghsh should be
driven out altogether That rather
frightens me because I thunk English
has contributed a great deal towards
our unity English has contributed
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& great deal to the growth of know-
Tedge.

At Bangalore when Shn C V.
Raman was Questioned by the Chair-
man he said that English opened
many windows of knowledge ant
“4oday what I am as & scientist is
because 1 learnt English. It is not
that I am not proud of my own
language Tamul because I was educat-
ed in Telugu because I was born in
a Telugu area’ He said there are
things 1n Tamil of which he was
always proud though he could not
read theml himself because he learnt
Telugu

Still English has 1ts own use as 1
said and I think 1t 1s only correct
that English should find a place n
the Schedule I do not thmk any
harm would be done by including 1t
in the Schedule because as I have
saad 1n the beginning itself it does
not settle the question of official
language in any manner That 1s a
matter which has got to be settled
m Parhament and we have already
provided m the Constitution that the
official language eventually should be
Hindi And, I do not think anybody
1s quarreiling with that. Bat I think
it will be a great gesture to a mino-
rity like the Anglo-Indians who are
a very small minonty, but who are
still recognised as citizens of this
country, that Enghsh should find a
place in the Schedule I do not think
we need close our minds to this We
are all emotional when the question
of language 1s concerned 1 think
emotion should also be governed by
reason and I feel reason demands the
winclusion of Enghish in the Eighth
Schedule

Shri Nath Pai (Rajapur): Mr. De-
puty-Speaker, Sir, I should-like to try
to look at this controversy from &
slightly different point of view, a line
which was touched by Dr. Subbara-
yan towards the conclusion of his
speech,

At the very outset 1 should like to
plead with the House that the man-

SRAVANA 18, 1881 {SAKA) Inclusion of Engluh  rifia

in the Eighth Schedule
of the Constitution

ner wn which tree India looks at the
question of English should be fun-
damentaily different from the way
stibject India was locking upon Eng-
lish. That was a language . . .
(Interruption).

You will hear me 1if you hear me
patiently

That was a language at that time
mmposed by an alien rule. Such kind
of use to which we are employing
English now for 18 entirely a matter
of free choice The stigma of slavery
and imposition does not attach to it.

1 have been a protagonist of Hindi
and I take pride in 1it. At a very
early age I learnt Hindi though I
am afraid because of the fear of ex-
pressing myself in this House. This
1 only say to remove any misunder-
standing

1 would like to say another thing.
It 1s this that this inferiority com-
plex towards Enghsh 1s likely to lead
to two different but equally detest-
able results. One ig the irrational
hostility towards Enghsh if we ap-
proach it in a spirit of inferiority
complex; and another, equally bad
of course, an irrational embracing
of Enghsh. My endeavour wiil be to
approach 1t from a slightly different
angle.

At the very outset before I come
to it I make this grievance agam.
Let not the bitter memomes of the
yoke of the English or the memories
of the baton of the Anglo-Indian
sergent cloud our wision or influ-
ence our judgment when we make
up our minds. We are not debating,
ag some speakers have tried to say,
the question of the official language
or nationsl language of India. Shri
Brajesh to whom I always histen with
interest made a speech which would
have been eminently suitable if we
had been debating the question of
the national language of India. Todey
what we are doing is something vetly
different. It is that English He giveh
a place 1n the Eighth Schedule.
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And, what does the Eighth Sche
dule say?—Language of the people o!
India. Here I want to ask some few
questions and that will be my plea.
Do we really look upon the Anglo-
Indiap community, the smallest of
the Indian ‘commumities as fellow
Indians or not?

ro 1

An Hon. Member: We do

Shri Nath Pal: If we do, then,
there are some inevitable logical con-
clusions The past prejudices which
many of us in this House may legiti-
mately have because many of us had
the baton on our heads should not
be allowed to come m the way of
reaching this question Here 1s a
numerically smallest community of
our country claiming for a right of
remaining in this country, retamning
its distinct identity, personalhity and
individuality Shr Anthony Eden
has uttered a word which should stir
us.. . (Interruptions)

An Hon. Member: Not Anthony
Eden but Frank Anthony

Shri Nath Pai: I am sorry I will
never expect him to meet the fate
that befell the other Anthony Shr
Frank Anthony has uttered words
which for me at least were very
touchy. He said: ‘I am an Indian, I
am proud of it! and every time you
refer to me as a foreigner a stab of
pain shoots through me.’ He has been
pleading to put the case of a small
community. He i3 afraid of the re-
action of us the majority, the master
people of this country. He says® 1
want English to be accepted because
it will help the enrichment of Hindi
That is a subterfuge which we com-
pel him to adopt. He is afraid. What
i the fear?

Here is a little community which
is worried about its retaiming its in-
dividuality and identity. Our tradi-
tion ig so0 great and we have always
brought a spirit of catholicity to bear
upon great questions. All religions
have found shelter in this country
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and that did not mar the glory of
India but added mew lustre to it.
Here 13, therefore, this small com-
munity pleading this. Give us in this
vast country of ours the right to re-
main loyal to Indie, dedicated to
India, devoted to India; none the less
al;le to retain our special individu-
ality

Prof Mukerjee in, perhaps, one of
the finest speeches of the day, a
compact speech which I studied, had
said this about English. It led to
intellectual emasculation and spiritu-
al devitahsation—a unique phrase of
his which he used If we impose
Enghsh upon the rest of us such
consequences are ingvitable

The resolution 1s saying something
different, not the imposition of Eng-
lish on the whole nation I know the
disastrous consequences that are to
follow if we {ry that We tried hard
all our life to get a mastery over
English But I can say with all
humility that the only language in
which I can expres, myself with a
degree of ease and a degree of confi-
dence 1s the Marathi language—the
Konkan: dialect of it. I know one
may say it 1s not Marath1 I think it
15 the height of arrogance for anyone
to tell me that my mother tongue is
not Marath1 If Shr1 Anthony says
that Enghsh 1s huis mother tongue
shall we not extend to him the in-
alienable right of every Indian in
new India that hig language will be
protected and upheld? Are we
seriousg about giving the Anglo-Indian
community the right to live as Anglo-
Indians retaining their individuality;
or do we want them to go? I want
to ask this geriously. Are we to
allow the fact that they are geogra-
phically dispersed all over the coun-
try and the fact that they are
numerically small to be turned
against them? The strongest single
bond which holds a community as a
community is the language. This
community can preserve iis identity
by having its language preserved and
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protected by us. It is the easiest
thing for free India to dispense with
a stroke. It does not require
debate.

I look upon English from the point
of view of the language of the small-
est of my brethren, the Anglo-Indian
community. Do we want them first
to disintegrate? That is what will
happen if we do not protect them
T know England 1s there to protect
the literature of Shakespeare, Milton
and Byron I know there 18 America,
Canada, Australia and New Zealand
But I have got our brothers here who
speak that language.

Shri M. P Mishra (Begusara:):
Under article 29(1) of the Constitu-
tion every Indian language which 1s
not even there in the Eighth Sche-
dule has the full right to protection
And there are a number of Indian
languages which are not 1n the Sche-
dule There are so many languages
:’n lIndm which are not in the Sche-

ule

Shrl Nath Pai: Thank you very
much for this I was asking this
question If we do not take this pre-
caution and offer this protection,
what will follow? First, there wall be
a disintegration of the community and
its gradual disappearance from the
horizon of Indian history, lost with-
out a trace into the vast ocean of
Indian humanity I do not think this
1s what many of us would like to
happen to the smallest Indian com-
mumty I, therefore, plead: let us look
at the question raised by him from
the point of view of allowing a small
community to exist as an Indian com-
munity retaining 1ts personality, indi-
viduality and identity It we have
this our fears will be removed. I
am one with the leader and the
champions of Hindi. Hindi is my
lngua franéa; I am proud of it. All
our dedicstion will go to it; all our
loyalty will go to it as the national
language of India. It will remain so
and we only hope that the Govern-
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ment will not pay simply lip sympathy
to Hindi but will be taking all the
steps so that very soon the day comes
when we can mmplement what has
been enshrined in our Constitution
about Hindi but that is not to be con-
fused with the right of a small com-
mumty to have its own language pre-
served in thig country.

Having said this about, what I feel,
the way of looking at this, I would
make a plea also to my Anglo-Indisn
brethren. Many of us do feel that
sometimes just as we should help to
preserve their 1individuality, they
should also try to emphasise their
identity with the wider entity that is
known as India. We hope that there
will be more leaders of the calibre
and aptitude and approach of Mr
Frank Anthony. I must say of a sad
experience~he will pardon me—when
I was first sailing; in the  bathroom
on board I was told by my country-
man—"You, black Indian, this is not
native India” I was sorry that this
kind of attitude prevailed. I do not
want to raise a prejudice because that
1s not my attitude We have to see
that some of them try gradually o
1dentify themselves with the people of
this country, in the regions where they
exist. Whereas we should make it pos-
sible for them to have English, they
should make an endeavour to learn
the language of the region: if in
calcutta, Bengali; or if in Bombay,
Marathy or Gujarathi or both. 1 do
not want to add to the load of this
community but there is an expecta-
tion that this mutual understanding
and harmony should come in place of
the present distrust Many of the
speeches, I am afraid, are clouded
and overhung with the past preju-
dices My plea, therefore, is that we
should take up the amendment that
we have moved. It is a comprehen-
sive one We cannot go on amend-
ing our Constitution piecemeal There
15 the question~—to me 1t is very im-
portant—of Sindhi. If Sindhi today
does not exist as an identity and
entity, 1t is not the fault of our
Sindhi brethren; it is not their fauls
that the couniry was divided amd
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they had % come 10 us as vefogees.
Maving imposed this fate on them, we
ought to see that the language is pre-
served in this country. Sindhj must
1ot disappear from the map and cul-
taore of India. There is also the claim
of our Manipuri brethren and with
that I will be concluding; there are a
few other languages such as Santhal
..+ . (Interruptions) Hon, Members
iy think it as a joke. For me it is
4 matter of pride that this country has
such a richness of culture. So, our
attitude towards English should be
that. This is my appeal to him: he
may think once again before pressing
this Resolution whether we can go
with the spirit of the amendment
which my Party has moved. Amend-
ment of the Constitution should not
be piecemeal; it should be a compre-

ensive one. We should provide for
the other languages also. Howsoever
small a community may be, it has the
glory of being born in India. 1 was
born here; this land preserved my
identity and helped me. The Anglo-
Indian should feel pride and joy which
he perhaps does not feel today. So,
you should extend this spirit to
Sindhi, Santhal, Rajasthani and Mani-
puri. Let us take this attitude. I
will, therefore, plead with him, hav-
ing pleaded with the House, that we
should not try to seek to amend the
Constitution piecemeal; but let us
consider this and try to find a solu-
tion. Thank you very much.

The Prime Minister and Minister of
Bxternal Affairs (Shvi Jawaharlal
Nehru): Mr. Deputy-Speaker, Sir, this
debate has gone on for a fairly consi-
derable time and I had intended not
to participate in it. Not because I am
not greatly interested in the subject
But right from the beginning, I had
felt that in this particular debate,

he chose without any, if I may say
su, party pressures or whips or any-
thing Hike that. And 1 thought that,
even though I had made that clear
and it is clear, perhaps, if I spoke,
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that jtsel? might be some kind of in-
direct pressure, although I do not
want it to be so, But during the last
session, friends pressed me to parti-
cipate in this debate &nd I pramised to
do so and I am, therefore, fuldlling
my promise.

To some extent I have tried to
prepare myself for this by reading
last evening Mr. Frank Anthony's
speech when he moved this Resolution
and also some other speeches. Taen
I went back to the records of the
Constituent Assembly when these
language matterg came up snd among
other speeches, I read my own which
I made almost exactly ten years ago
in September, 1948. If I may be per-
mitted to say so, 1 was rather sus-
prised to see what a good speech I
had made there. And I find that really
I have lhttle to add to it or to vary
1t in any way.

My approach to this question is not
hidden, I have repeated it on
various  occasions. It is not
an approach of those worthy col-
leagues of ours whom I would call
the Hindi enthusiasts, nor s it the ap-
proach of the other colleagues who
are the English enthusiasts. Personal-
ly, I am an enthusiast for toth: Hindi
and English—when I say Hindi, I
mean the Indian languages also—pro-
vided they function in thcir proper
domains and spheres. I do not see
any real conflict. There may be over-
lapping. Necessarily, languages over-
lap., That is not harmful. They have
a good effect on each other but we
should avoid this approach of con-
flict, as if the advance of one langu-
age somehow crushes the other. I
recognise that in the past of India,
English was undoubtedly an impossd
language by the power that dominat-
ed over India. Therefore, while on
the one hand it brought and opened
out witdows of knowledge, ete. it also
Had that sting in it—of being a langu-
age, sitting an the top of Jur own
langusges and our own cultural ira-
ditions, That is trua. To sume extent
that mumory Lingers though we should
try to get rid of it and consider these
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matters more objectively and iniper-
sonally.

In the course of the debate, many
aspects of the language issue have
been referred to although it is well to
remember that Mr. Anthony’s Reso-
lution only touches one small aspect
of it; 1t does not cover the rest It
is true also that the moment you
touch these matters, immediately you
ghake up a hornet’s nest and gll kinds
of things—not only language but all
kinds of suspicions in people's miuds,
fears—come up and rather come 1n
the way of calm and logical thought
One cannot help, therefore, looking at
this relatively small matter in this
larger context Nevertheless, let us
consider 1t in the smaller context

Shr1 Nath Pai, who was jus{ speak-
ing, appealed with eloquence for our
helping the Anglo-Indian community
to maintain their individuality and all
that I am all with him 1 just do
not see, however, how this particular
amendment this way or that way
helps or hinders It is a very very
mmnor matter from the poini of view
of maintaining their mdividuality I
am all for 1t There are other forces
that play in India which will help
m maintaining 1t and otner forces
which will come in the way; because,
naturally, all kinds of forres came to
unify India, came to mix us up with
each other, and I hope—I am not
talking of the Anglo-Indian com-
munity, but all of us—that these forces
which mingle and commingle us will
grow and not keep us in watertight
compartments as they do still, and
compartments of caste, and the like
will actually vanish. If that happens,
no doubt, that kind of thing wall affect
the Anglo-Indian community also, and
I think 1t is a good thing if it hap-
pens, not by any pressure but by the
natural process of racial integration
and all that.

This particular resolution really
has no real effect on that, because I
rechgnise that English is ang should
be considered the mother tongue of the
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Anglo-Indian community. By putting
1t in this list you do not meake it more
or less a mother tongue, 1t is that.
And, as the House knows, our policy
13 to encourage education in the
mother tongue, whatever it is. We go
about in the North-East Frontier
Agency teaching people in their tribal
languages Some of them are very
imperfect, not developed, neverthe-
less, we think 1t important to start
their primary education in their own
language 1If you start in any other
language, Assamese, Hindi or what-
ever it may be—these languages come
at a later stage—there is an element
of difficulty, of foreignness to the
child If you do that in the case of
the tribal languages, surely in the
case of the more developed languages
that 18 even more important. Surely,
in the case of English it is very im~
portant. For people who consider Eng-
lish as their mother tongue,—well, it
1s for them to decide--it is their
mother tongue and they should be
given every facility for that.

Shr: Anthony referred in his speech,
1 think, to the so-called Anyglo-Indian
schools I do not personally know
much about them, so I dare not say
much; but without knowing much I
would say this, that any ‘acility for
Anglo-Indian education should be
maintamed, should be coniinued and
should be facilitated necessarily.

Now, 1t must be remembered that
the Eighth Schedule of the Constitu-
tion containing the list of 14 langu-
ages 13 certamly not an exhaustive
Schedule of Indian languages, OQObvi-
ously, not There are other languages
which are not mentioned there, quite
a number. In fact, in the amend-
ments to this resolutien I see odd
languages mentioned saying that they
should be included. Therefore, you
must not consider that the non-men-
tion of a language means that it is
not an Indian lan| e or is not &
language used in India. That iz not
correct,

Take apother language not so indeh
used 1n India. Tliere ure Plenty o
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Indians who bhave French as their
mother tongue in Pondicherry and
«lsewhera. We have promised to
honour French in Pondicherry and to
encourage if. We are encouraging it,
and it is the language of that little
State of Pondicherry today; educa-
tion, law, judiciary, medical, teaching
and other matters are done in French
there, What will happen in the dis-
tant future I do not know. It may
be that before too long a very consi-
derable number of Portuguese-speak-
ing people will also be within our
country. Many are within our coun-
try today, outside Goa. But, no
doubt, Goa will come, and wc have
even now given the assurance that
the Portuguese language of Goa will
be honoured. We respect it and it
will be a language of India in so far
as those people are concerncd.

So my outlook is somewhat differ-
ent, I am not referring, of course, to
al]l the other languages which are
more typically Indian all over the
place. There is Sindhi, a very im-
portant language. Sind may have
gone, but a large number of Sindhi-
speaking people of eminence have
come here with their language. Be-
cause of that, you know, so far as the
Sahitya Akadami is concerned, deli-
berately we have included English
and Sindhi in our list, because we were
dealing with a practical problem of
encouraging the publication of book in
languages which we considered to be
of importance to India. We had the
whole list, of course, of the Eighth
Schedule, and we had English and
Sindhi. That is all right. It shows our
friendly attitude to encourage Eng-
lish; not at the expense of the 14 or
any other—of course not——but we felt
that English had a peculiar import-
ance—not because, if I may ssy so
with all respect, the Anglo-Indian
community considered it their mother
tongue, but for wider reason; because
it has been and will continue to be a
‘window to us to all kinds of activi-
ties,—thinking ete. Therefore, we in-
cluded it, and one of our chief pur-
pose in the Sahitya Akadami is to

transiate from one Indian language to
another, translate from Eaglish to an
Indian language, translate from an
Indian to English etc, and
quite a number of transiations have
come out,

Now, therefore, my first point is zhat
the Eighth Schedule is not an ex-
clusive list of Indian languages. It is
a list of the more widespread, if you
like, Indian languages, spoken by
large numbers of people. There are
quite a number which are not includ-
ed, which are very much Indian
languages. Secondly, so far as educa-
tion etc. are concerned, we lay stress
on the mother tongue, not on the 14
languages but on every other mother
tongue that is in India—certainly on
English, certainly on French, certain-
ly on Portuguese, leave out the typi-
cal Indian languages, and certainly or
the tribal languages—so that there
should be and there is 1.0 burden on
the Anglo-Indian community or any-
body who consider English or any
other language as their mother tongue,

Now, there is article 347 of the
Constitution. It says:

“On a demand being made in
that behalf, the President may, it
he is satisfled that a substantial
proportion of the population of a
State desire the use of any langu-
age spoken by them {0 be recog-
nised by that State, direct that
such language shall also be
officially recognised throughout
that State or any part thereof for
such purpose as he may specify.”

“Any language”, not a language of the
Eighth Schedule. It is the right of
people speaking any language, if they
are sufficient in numbers, to request
the President to declare it as the
officially recognised language for that
area. He may do that. And it is
obvious that this is not confined to
the 14 languages; any language ocan
come. It is a different matter whe-
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ther conditions prevail for any other
language to be so, but the point 1s
that the Constitution definitely thinks
not of the 14 languages mentioned n
the Eighth Schedule only but also of
other languages And, so far as
Englhish 1s concerned, of course, 1t 18
mentioned m the Constitution 1n
various places rather specially

As Shry Anthony himself saiud, this
question of language whenever 1t
comes up rather clouds our vision be-
cause of our emotion There are
psychological and other reactions to
it, and that 1s the real rcason for this
kind of debate, otherwise, I do not
think 1t makes much difference 1f you
add or subtract a language because
that 1s not an exclusive hst, as I saxd

It 1s true that the Indian languages
have suffered psychologically and
otherwise, yet they have gamed a
great deal too naturally from contacts
with the wider world They have
suffered to a large extent

Some hon Member 1 forget who 1t
was, perhaps 1t was Shr1 Nath Pa: or
somebody else, who said—

Mr Deputy-Speaker

Narayan “Brajesh”

Shri Jawaharial Nehru. He put the
1dea that a person who knows English
15 a superior person to a person who
does not know English They have
suffered from that to an extent and
still they suffer to a certain extent
1t 1s gradually gomng away, but it 1s
still there, and there 1s a bad thing
That kind of feeling 1s a bad thing

1 am rather partial to Enghsh I
consider English important, not, 1f I
may say so, for many of the reasons
advanced here—those reasons, I thmnk,
are relatively ummportant—but for
some entirely different reasons But
I do think that 1t 1s a bad thing 1if
in India this feeling perseveres, that a
person who does not know English he
may be a scholar in his own language
—ig somehow inferior to the other
person who knows very imperfect
English or whatever it is.

Pandit Bra)
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An Hom. Member: There is a feeling

Shri Jawaharial Nebhru. That 18 not
a good feeling In fact I go further
I think 1t 18 qute essential that a
person, even though he belongs to
some rather primutive group, who-
ever he may be-~though you mught
think that he belongs to some rather
primitive group—must respect his own
culture. If you go and deal with
some of the tribal folk—the tribal folk
of course differ greatly, some of them
are highly advanced and some are
not—the first thing, I believe, 1s to
make them respect themselves, never
make them have contempt for them-
selves or their people It 1s a bad
thing When I say that about the
iribal folk, how much more does it
apply to others’ There has been
this feeling and there has been this
separation in India of the so-called
English-knowing and the Enghsh-
speaking people from the masses of
humanity m India, whether they are
Hind: speaking or Marathi-speaking
or Bengali-speaking or Tamil-speak-
g That of course is partly going
but 1t has been there and that has to
be very definitely removed A scholar
of Hindi or Tamil 1s infimtely better
than a person who knows indifferent
Enghsh, obviously he 1s better He
knows something well

Take another aspect of it Whether
you like it or not I like it The
medium of mstruction in  India is
becoming an Indian language, of a
region or of the State, call 1t what
you will There 1s no doubt about 1t
The real importance of English in the
past was that 1t was the medium of
mnstruction Many of us have grown
up learning 1t as a medium of ins-
truction We cannot get out of 1t,
but the next generation 1s getting out
of it ‘The generation after that will
be completely out of 1t, and that 1s the
real change that 13 coming, not your
Schedules and all that The median
of instruction is Hindi or Tamil or
Telugu or Marati or Gujarati or
Bengali or whatever 1t s Progres-
sively 1t 13 comung like that I do not
wish to force the pace anywhere
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Mgy fitend Dr. ‘Subbarigan taiked
about university education with one
. I do not kow. I should
ke that. But I do not want Parlia-
ment or the law to force the pace. I
want things to develop naturally, im-
bibing the good things of the past and
the present, because I dislike pressure
in the case of language. 1 dislike
isnposition in the case of language.
Therefore I dislike Hindi enthusiasts
trying to impose Hindi. I dislike it.
Well, equally I dislike the idea of
imposing English. I feel all these
things uhould be allowed to grow
naturally, giving a certain help and
direction now and then and allow
things to be developed.

Now, the major change that has
come over India 18 that the medium of
instruction has become—in the
achools, high schools, it has already
become~—the language of the State
English is used certainly~—a good
thing too—and I am all for it espe-
cially 1n the universities. But the
medium of instruction in the regional
language is a big break lingwstically
from the past It does not matter
where you put it in, in what Schedule,
or what the Qfficial Language Com-
mission says or dees They are import-
ant for their own reason but the real
thing is that the medium of instruc-
tion has changed. Therefore, you can
only consider English as a secondary
language, or if you like, a compulsory
secondary language; if you like, a
highly important language, a language
which is not the medium of instruc-
tion but which is learnt as a separate
foreign language That has become
inevitable. I think it is right.

There are certain risks and dangers
in all this—linguism or the languages
developing and becoming rather asutar-
chies or developing certain separate-
ness, There are certain risks. We
cannot ignore them and we should
deal with them, We should
fight that tendency; but, mind you,
we camnot fight it trying to come
in the way of the loping of the
regiorul isnguages. That is a Wirong
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way. We must encourage their tullest
development becsuse I believe it is
through that development that they
can come together and ¢ome nearer to
each other; not by one language try-
ing to push the other like the exceed-
ingly futile debate for a generation or
two generstions or more that took
place in Uttar Pradesh or the old
United Provinces about Hindi and
Urdu and each so-called language,—
the languages may be more or less the
same with minor differences—not try-
ing for its own growth but trying to
smother the other, trying to sit on the
other and trying to blame and con-
demn the other It is an amazing
thing, but it goes on still to some
extent. Some Hindi enthusiasts get
angry 1f somebody speaks of Urdu not
know:ing that they cut their own hands
and feet by talking against Urdu,
because Hindi and Urdu help each
other. They do not hinder each other;
they help each other, add to the
growth of each, and the moment you
try to hinder the one you hinder
yourselves from growing

Therefore, I think we have to take
that nisk, the risk of language sepa-
ratism. There is no help for 1t. I
think we shall get over it undoubted-
ly, but we should get over it if we
encourage the right tendencies and
not impose our will on others

Now, take Hindi. Hindi 1s at pre-
sent objected to by many people 1n
the South Why? Well, because of
a feeling of imposition and not
because they are agamnst Hindi. As a
matter of fact I think there are vast
numbers of people in the South learn-
ing Hindi and learning it very well.
The process is going on, but the
moment you talk of any kind of im-
position, quite rightly they get angry.
And, therefore, all talk of imposition
must go. I should go further and tell
them, if they do not want to learn
Hindi let them not learn Hindi. Let
us gradually, if they wamt to,
this approach and thershy you wou
bring them nearer to e other.
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There are, of course, many other
things 1 am not discussing the whole
Qquestion of language, but agamn I
repeat that the big thing that has
happened in India 15 that the medium
of mstruction has changed Zfrom
Enghish to the regional languages
Other things are secondary

Also, 1t was right and essential for
this medium of instruction to change
and for our education to be in those
languages if we have to deal on a
level with the masses of our people
There 1s no other way Now, remem-
ber, I repeat, I am partial to Enghsh,
and I will say something about that
presently But I am also partial to
our people, the masses of this coun
try, not because of my partiality for
Enghsh or foreign knowledge or
scientific and technical knowledge—l1
am partial for them—but I just can
not forget that we have to carry 400
million people with us and not an
elite, a few thousands or even a
mullion or two if you like, and you
cannot carry them practically, psy
chologically, emotionally in anyway
txcept through their language So
you have to deal with those langua
ges, you have to deal not only with
them but ourselves too

Therefore, 1t 1s for all these reasons
that, although Mr Anthony’s resolu-
tion does not make a mghty diffe
rence this way or that way, I do not
think 1t 1s a wise resolution or a wise
step to take I do not think 1t will
make any difference It would not
help the Anglo Indian communty
but 1t may very well hinder not the
Anglo-Indian community, but the pro
cess he wants to encourage by bring-
ng 1n another bitter dispute, fears
and apprehensions I want to avoid
that 1 want natural processes and
not make a constitutional amendment
Suppose at the tme of fram-
ing the Constitution, the Constitu
ent Assembly put in Enghish there at
that time, there 1t would have re-
mained But now to go out of our
way to put in any language will ob-
viously open the doors to so many
other languages coming m Apart from
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that, 1t wall open the r to infinite
controversy and conflict

It will be injurious to English in
the end, because, remember, m the
final analysis, 1t 15 no good forgetting
that i1t 1s the non-English-knowing
people who will decide the fate of
India—I do not say “Hindi-knowing”,
bat *non Enghish-knowing”—because
they are the vast majority in this
country Naturally, how can wees-
cape that” We can help them, we can to
some extent mould their thinking and
direct thein, but the moment you
make them feel that you are up
agamst them, then you are lost, you
will be swept, with all your English
and everything Therefore, I do not
think 1t 1s wise to raise these things

But I do think that essentially we
have to encourage our languages, our
education and our work must be pro-
gressively in our languages to keep
1n touch with the people and to bring
them into the emotional contact with
what 15 happening in your Govern-
ments and elsewhere It does not
matter I am speaking in English, 1t 1s
because I am habituated to it, and 1t
does not matter But I know that the
right thing to do 1s to speak m a
language understood by far more
people So, I think that has to be
done.

Dr Subbarayan referred to the offi-
cial language Our Constitution has
laid 1t down, for a variety of reasons
into which 1 need not go, that Hind1
should develop progressively as that,
not because Hindi 1s better or more
powerful or whatever 1t may be,
than the other languages, but for
certain very practical reasons of ex-
tent etc I believe, that this should
be done

I believe also two things As I
ust said there must be no imposition
Secon_dE: for an_indennite period—I
do Mn_w how long—1 sh _T should have"
I would have, , English as an assocjate
adgmonal language which can be
used not because of facilities and all
that, though there is something n
that, but because I do not wish the
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people of the non-Hindi areas to feel
that certain doors of advance are
closed 1o them, because they are
forced to correspond—the Govern-
ment, 1 mean—in the Hindi langua-
ge. They can correspond in English.
So, 1 u _it..as an_salternate

nguage as long as_people reguire

T_and the decision for that, 1 would
Teave not to the Hindi-knowing people,
“But_to the non-Hind{-Knowing people

1 will repeat what I mean Hindi
progressively develops; I try for that,
but I love English to come into the
picture to be used as long as people
require it Some States have follow-
ed 1it; they can go on using 1t and
gradually allow languages to develop
and to replace English.

Having said that, I should like to
say a few words about Enghsh itself
Really the question of Hindi versus
English 13 a very minor issue; 1t 1s
not the real 1ssue at all, although
there 18 so much argument, if you
look at 1t from my point of view, the
way I have put 1t I come to Enghsh
and 1ts importance It 1s not impor-
ant, if I may say so, because a number
of people know it in India, although
1t 18 a factor to be remembered It 1s
not important because it is the English
of Milton and Shakespeare, although
that also hag to be considered. There
are also great poets in other lan-
guages—French, German, Russian,
Spanish, etc, apart from Asian lan-
guages. It is important because it 1s
the major window to the modern
world for us. That is why it is im-
portant and we dare not close that
window, If we close 1it, 1t 1s at the
peril of our future.

We talk about our Five Year Plan,
mndustriabisation, science and techno-
logy. Every door of that is closed if
you do not have foreign languages.
You need not have English; you can
have French, German or Russian, if
you like, but obviously it is infinitely
simpler for us to deal with a language
we know than to shift over to German
or Russian or Spanish. It is a tre-
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mendous job, Cextainly we want to
learn Ruseian, Germen, Spanish or
whatever it is, because we deal with
them in business, trade and science.
Every competent scientist today has
to know two or three non-Indian
lapguages.

People 1magine that by coming =
large number of words i Hindi or
Bengali or Marathi or Tamil—techni-
cal and scientiic words—and maybe
by translating some text-books, you
provide the background for scientific
teaching Certainly, for high schools
you do it and maybe it is right that
you should do so, although this busi-
ness of coining words seems to me to
have been carried on to rather absurd
limits, making a noble language pro-
gressively more and more artificial and
ununderstandable. It is terrible and
1 think the chief persons gwlty are,
not all, but some of the Hindi enthu-
siasts They make it very difficult
really Leave out the question of
Iiterary forms and graces; in my own
small way, I too am a lover of lan-
guages and 1t hurts me, it hurts my
aesthetic sense, my conception of
lapguage, to see these artificial mons-
trosities thrust upon me, put up at
cross-roads and stations—huge long
words, which nobody understands, not
the public I do not know if the
man who invented 1t understands it

It 1s a terrible thing and it 1s more
dangerous for the Hindi1 language than
anything else, because you are tying
up Hindi with steel bonds, which
will prevent it from growing. The
creativeness of a language goes if you
impose these things Language is a
delicate flower which grows in beauty.
You can feed it in various ways; you
cannot pull, tug or twist it about and
think it will grow

Shri Narasimhan (Krishnagiri): This

disease is spreading to regional lan-
guages also.

Shri Jawsaharial Nehra: It is all
the worse; I am sorry. It is a bad
thing.
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It is mevitable that mn the present
stage of our development, with our
Five Year Plan, industrialisation,
mechanisation, scientific progress and
research, you cannot progress by all
the Indian languages put together 1
say that definitely today and if you
want to stick to them only, without
foreign languages, you do not go
ahead You may have enough science
to teach m high schools, you may
even get some books for your ele-
mentary university course All that
should be done, but science 1s not the
BA or the BSc course Science
today goes into the jet age, atomic
energy, space travel, automation and
all that It ;s a new age and this
House should forgive me if I say
something, not derogatory to the
House, but still rather crnitical, and
that 1s this House does not repre-
sent m numbers I mean, the scienti-
fic outlook That 13 to say, we re-
present more the literary outlook, the
lawyers’ outlook and so on and so
forth

Shri Hem Barua: The emotional
too

Shri Jawaharlal Nehra The
peasant’s outlook too, which 1s 1m-
portant I do not challenge that But
1 will say this I was reading a lect-
ure delivered 1n the Cambridge Uni-
versity a few months ago by an emun-
ent man The lecture was called “the
two cultures” He was dealing with
the Enghsh scene, mind you, not
India And he was saymmg how 1n
England two cultures have developed
which were far apart from each
other, which did not understand each
other, the two cultures bemg the
literary cultures and the scientific cul-
ture And he gave examples He
said 1n the hall of the big college at
Cambridge there were dons sitting—
the scientific dons, the mathematical
dons and the literary and the classical
dons and they glared at each other;
they did not talk to each other, the
literary and the classical people,
Greek and Latin and all that, on the
one mde and the scientific and the
mathematical people on the other
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side They looked with contempt at
each other And he said it 18 extra-
ordinary these two cultures developing
—the literary man, he knows nothing
about the modern scientific age and
the scientific man knows nothing
about the treasures of lterature If
that can happen mn a country Iike
England, 1n a city like Cambridge in &
college gathering, people glaring and
not understanding each other, pro-
fessors of a single college, transport
yourself to India We are backward
in science Our scientists apart, our
own thinking 1s not scientific We use
some of the products of science 1n 1n-
dustrialisation undoubtedly We tra-
vel by air, we talk about space travel
Maybe we read some fiction, what 1s
called “science fiction” or space fiction
or something But essentially we are
far far away from this age, the atomic
age 1mn our thinking Naturally, i1t 1s
not surprising If the English lhter-
ary men who hive in a highly indus-
trialised country cannot fit into that
mentally how much more difficult
will 1t be for us who are industrially
backward scientifically backward and
1in other ways not used to that

We have some professors teaching
science We have some technologists
They are growing, of course, and
there we are on the threshhold of an
industrial revolution 1n India Now
that industrial revolution cannot, 1n
the present age—I am not talking of
the future ages—be carried out, be-
cause we have no literature, no langu-
age We have some books on ele-
mentary physics or biology or chemsg-
try, but this higher mathematics and
all that 1s really quite beyond our
languages, at the present moment.
And you cannot have an industnal
revolution unless people have access
to these and are taught these books
1 various languages You may trans-
late some You should But 1t 1s not
enough So, without the knowledge
of the foreign language the doors of
the new age are closed to you, with-
out the Knowledge of several foreign
languages I would say, and inevitably
the language which 1s easier to you 13
English, to come back to it
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Theve is another aspect. When I
talk of the industrial age and all
these other scientific developments,
and when we talk about language, a
totally new language is developing in
the world, a language, if you like, of
the elite, the language of the myster-
ious, the high priests, which average
people do not understand. But it is
developing with amazing rapidity
among the technical people, among
the scientific men, a language largely
of mathematical formulae. There is
very little of the rest there It 1s
chiefly mathematical formulae which
are accepted and as only mathemati-
clans and physicists will understand
and for you and me we do not just
understand it. And this is develop-
ing at a terrific pace, because it has
to keep pace with the development of
technology, development of so many
other things of science and there sure-
ly is going to be, I hope, one langu-
age in the world, the language of the
mathematical formulae. For that w«
cannot have a separate language;
otherwise, the world is lost

We talk about one world today in
theory because of scientific advance,
communications and all that National
boundaries hardly count And I have
no doubt that if the world survives
long enough there will be one world
But these national prejudices come 1n
the way.and we cannot ignore them
At any rate, let us go towards that,
and not isolate ourselves. In this
connection, I would say a lay small
matter which you have decided and
1 would like to stress on that It is
of the highest importance that you
use international numerals progres-
sively—not that you cannot use what-
ever you like in the private books and
things, I have ng objection because
that again becomes a symbol of the
modern age, of science, of mathe-
matics, of formulae and all that. You
cannot introduce all that formulae ete.
in the Devanagari numerals. You
immediately get into a different world.
You have to use it. That at least, let
us have in common with the world,

oo g,
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common in India to begin with. Then
the commonness increases.

[At this stage the alarm of an hon.
Member's (Seth Govind Das’) watch
was heard ringing].

An Hon. Member: That is a signal
for you to stop.

Shri Jawaharlal Nehru: I know it
is a signal from Seth Govind Das.
In conclusion I would venture to
say that it is of the utmost import-
ance that the people grow from their
roots. We cannot uproot, without do-
mng them enormous injury, any
people, even the primitive people.
We are not a primitive people We
have 5,000 years, ,10,000 years back-
ground behind us. How can we up-
root ourselves? It is an impossibility.
We cannot do 1t The language be-
comes a symbol of continuity. What
are languages, every language, even
the Southern languages? The
northern languages are intimately
connected with  Sanskrit The
southern languages are not connect-
ed 1n that way, but in other ways.

Now, everyone knows that Sansknt
was the symbol and the vehicle of our
magnificent civilisation m the past, a
tremendous thing. Whenever I think
of it I am overwhelmed by the
achievement of Sanskrit It is a
iremendous thing. Now we cannot
leave it Let us learn it by all means.
But our languages are a continuity,
arc a cultural tradition from Sanskrit.
They keep that continuity deep of the
dim past through Sanskrit and for us
not to lay stress on that, not to en-
courage them, not to imbibe them
ourselves means that we cut our-
selves away from thousands of years
of cultural tradition, to cut ourselves
away from our people who have that
cultural tradition. You may call them
1lliterate but you dare not call our
people uncultured. They are not.
They are full of culture even though
they may not know how to read and
write. 8o, if this continuity is broken,
for an ancient country like us it wifl
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language to open our windows and we
must not close our minds to it.

Shri Nath Pai: The hon. Prime
Minister stated that Portuguese is the
language of Goa. Konkani is the
language both of the Hindus and the
Christians 1n Goa. Portuguese is the
Janguage of the forces of occupation.

Shri Jawaharlal Nehru: I know
that Konkani is the language. But
we have said that it is entirely for
the people there—we have said that
as we said in the case of Pondicherry
—that if the people there want to
carry on with Portuguese they can do
S0.

Shrl Vajpayee: May I ask a ques-
tion of the hon. Prime Minister?

Some hon. Members: No.

Shri Vajpayee: He has just now
stated. ... (Interruption).

Some Houn. Members: No questions.
(Interruption).

Mr. Deputy-Speaker: Order, order.
1 have called Shri Prabhu Narayan
Singh for the present.
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the increasingly widespread op-
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unanimous decision of the Legis-
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could not accept Hindi as the
official language and that the
status quo should continue.”
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T € W O @, AT ww gw A
qF mar fgrgeame awar @, &Y &9 &
& =A@ @ e 3w F oaqaw
¥ foafe o oaw o7 /g wTFAT
¥ |

ww & A, & ag FEN TTE §
f& wrer wrada araY F7 A99 7
o w7 & fuwfed 7 s amay g,
WYY AEY W ATA K 24 FA G-
fud & % Areaw T EH FE § AR
QY grow & WIQANT F AT fawu-an
& SHAT &, AT § I AW
Qasw g = el @ s &
agl g awar & | WSt W FT 9P §
@: 819 AT g o St fome fawg
AR P G U@ AT A WY Ag-
RMET F $T AP &, ST WA T 7Y
& a5y § WY g, ¥ A g
WG & 9T A T AT | G ORY A
T ¥ A g fF A qge
ot & vy 6 el K9 @ w9 F @Ay
&Y qW T @7 AT AT & 1 AR N ue
¥ agy oAv aF & ol T Tvar
WT HFAT § | XW QY T T T ST
&L urgan g fin 321 o% SAA AT
{ TR wish & faeg wfl, of washt

SRAVANA 16, 1881 (SAKA) Inclusion of English 1310

in the Eighth Schedule
of the Constitution

NfgryT At er AN ¥ aw §,
HHSAT B GIET ¥ AT & €9 & , Wi
&Y Quact & smagr A W d e,
Tanl S wqe & qAT HY AT ¥
WA WIG A A fwfrag ¥ oY
A & fod dae A § | o o W
%Y Py s @ fgafaq & &7 w1 aamr
§, WAy qaR wT A &, 7@ A
L ad 7y & qwdr fir o Wl 9
& fodt dare g o WA @ g
Tg T3 | w Y Ay of 3Edy fadry fadeft
W 9gAT WA, T |

§ 39 9 g ¥ Qg wmfag 7
ag faag s =vgar § fF oo ag
graT Fg7 amar § fr fet st g ag o
grewra SEe afy §,  Sfwer afe
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¥fr & fos e frae & ot 38 Jgeany
M 1gaagITAY T4 A7, =T
FH AT QI AT aFT |

Raja Mahendra Pratap (Mathura):
My most important point is that we
should not discuss any subject by
arousing passions on both sides, whe-
ther it be the question of a party or
a question of language or a question
of culture. Our ancient culture
teaches us that we are all parts of

* one whole, but this modern culture
makes us fight for partres, for reli-
gions, for provinces, for countries.
This should go. That is my most im-
portant point. And I say if Mr.
Anthony wants to have English langu-
age, I do not think there is any harm.
T think we can also add Sindhi,
Pushtu and Irani also. (An Hon.
Member: Why not Russian?) I think
there is no harm if some people want
to have one more, two more or three
more languages along with our four-
teen languages.

An Hon. Member: Also Ceylonese.

‘Mr. Deputy-Speaker: Order, order.

Raja Mahendra Pratap: Sindhi, of
course. I have said it.

If we consider that these gentle-
men are Anglo-Indians and if they
want their own language, then of
course, if we accept that they are
Anglo-Indians, then they must also
have their swn mother-tongue. (An
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Hon, Member: They have it). It s
very good that these gentlemen still
remember their pareants in Pagland.

Mr. Deputy-Speaker: Order, order.
The hon. Member should be more dis-
creet, .

Raja Mahendra Pratap: It is our
culture that we should respect our
parente. So, if they respect their
parents, it is very nice of them. We
honour them, we respect them.

So far as this question of language
is concerned, I think we should adopt
the resolution of Mr. Anthony. It
will also help us in other ways. ¥For
instance, in Punjab there is the ques-
tion of Hindi and Punjabi. I think
that question also can be solved thus
that if you are speaking Hindi, speak
Hindi; if you are speaking Punjabi,
speak Punjabi. Where is the harm?
What I mean to suggest is that all
those people who have a certain
language at home should be allowed
to develop their language.

I may tell you In Soviet Russia
there are 149 States, and most of these
States are based on races and langu-
ages. I was travelling in Soviet
Russia. For instance, here I go, they
speak Tatari, there I go, they speak
Turkmani, in another place they
speak Uzbeki, in yet another place
they speak Tajiki. They have their
own States. I only mean to say that
we should not arouse passions on this
matter.

I received several letters from
Hindi-speaking people and Hindi
fanatics that I should not support
Mr. Anthony on this question. Why
should thers be such & morbid mind
on this simple question? We should
help Mr. Anthony and accept his re-
solution. There is no harm in it
When we accept Hindi as our national
lauguage, and when Mr. Anthony
accepts Hindi as our national langu-
age, where remains any quarrel about
it? Hindi is the language of all
India. This we accept.
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I speak pure Arabie, Sanskrit or Per-
sian word they will not understand.
That is what I mean. Buddha has
shown us the way. Though at that
time Sanskrit was prevalent, he spoke
in Prakrit, the fanguage of the peopie.
Therefore I suggest that we have such
a Hindi that all people will under-
stand.

Swami Ramananda Tirtha (Auran-
gabad): At the fag end of the debate it
is very difficult to cover all the points
or even those points which ae neces-
sary.

Mr. Deputy-Speaker: Moreover,
there are only five minutes!

Swami Ramananda Tirtha: I want
to touch only two points. I do not
know how the question of citizenship
can be related to a language. My
esteemed friend Shri Nath Pai, while
pleading for the inclusion of English
and some other languages in  the
Eighth Schedule, stated that the
Anglo-Indian community would feel
more as citizens of this land if En-
glish is included in the Eighth
Schedule, if I have understood him
correctly. I think we should dispel
all these ideas from our minds. The
question of citizenship is quite differ-
ent from that of language.

Secondly, let us remember once for
all that English is not going to have
that glamour, and that necessity
also, in the future of India, in the
pattern  that we have built.
I have received my education through
the medium of English. I have learnt
Sanskrit through the medium of

%§

tions into this problem. I am not
approaching it from the point of view
of official language or national langu-
age, Unfortunately, Shri Frank
Anthony, with whom I had to sit for
months together in the Parliamentary
Committee on Official langusge, had
chosen a very bad time. Till our own
thinking was tagged on to the official
language question, he surreptitiously
~—people at least would feel that it is
8 surreptitious way of giving undue
importance to the English language.
He failed there and he wants to suc-
ceed here, The same cause which
brought about his failure there is going
to bring about his failure here, be-
Cause the context is the same. It is
inevitable.

The English language will survive
in India and it should survive in India,
I am an for that. 1 feel that it is a
language which most of us should learn
out of our own voluntary like, not as
an imposed one. I would only plead
with him that, having heard the Prime
Minister, let him not press it for a
Division. He will be doing a disservice
to the cause which he wants to serve
1o his community, unnecessarily put-
ting his own community with some
bitterness in the minds of his country-
men, because, he is speaking on behalf
of the Anglo-Indian community as he
says now, or at least as some of the
supporters of the Resolution have put
it, 1f this comes on behalf of & parti-
cular community, in all humility, I
would like to say that it is a bad
omen for that community. Let us not
g0 in for that I would plead with
him not to press it tow division.
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My hon friend who spoke just be-
fore me has suggested that my motion
was inspired by some kind of anti-
Hindi animus, and that this ammus
or this allegation finds fortification in
my Minute of Dissent as a Member of
the Parliamentary Language Commit-
tee May I reassure him that lus
whole process of reasoning 1is, at any
rate, inverted, i not perverted? 1
have never been an antagomist of
Hinda Every morning I read my
Hindy, or I should say my Hindustam,
dictionary m the Devanagir: script for
half an hour The only or the primary
reason why 1 brought this resolution
was the reason of fear, and I am glad
to say that that fear has been largely
assuaged by the intervention of the
Prime

From a narrow point of view I saw
this hatred motivation against Englhish
mounting 1n the country I know that
the fact that English happens to be my
mother tongue and the mother tongue
of a microscopic minority in the larger
Indian context may not be important,
but, at any rate, I had the right to
resist what I felt was a campaign, a
hate-motivated campaign, with the
sole objective of destroving English.
And may I say to my hon friend, Shr
Mishra from UP ...

Some Hon. Members: From Bihar

Shrl Frank Anthony: I beg your
pardon, from Bihar—that I assess this
campaign and 1its motives not by pro-

ons Many of my friends from the
Hind: States have professed not only
respect, they have professed love for
the Enghsh language, but more and
wmore I have seen exhibitions from
which I and other people have drawn

Shri M, P, Mishra: That movement
is not confined to UP. That 13 indulg-
ed in by a party known as the Socia-
list Party of Dr Lohia, an all-India
party

Shri Braj Raj Singh: That is the
only correct movement for the masses
of India if they have to progress.

Shri Frank Anthony: What conclu-
sion do you expect me to draw from
the fact that ostensibly educated legis-
Jators 1n UP walk out as an act of
deliberate discourtesy against their
Governor because he chose to speak
in what to them was a foreign langu-
age?

Shri Braj Raj Singh: No, 1t was not
that No discourtesy was meant

Shri S M Banerjee (Kanpur) That
House 1s strong enough to protect
1tself

Mr Deputy-Speaker: He can refer
to that

Shri Frank Anthony It 1s from
these acts that I draw this conclusion,
and I have seen 1t 1n this House Why
1s 1t that this resolution has been not
only opposed but opposed bitterly, not
only opposed bitterly but opposed
venemously, only by those whose
mother tongue 15 Hind1? Why?

Shri Braj Raj Singh: That 1s wrong

Shri S. M. Banerjee: It was opposed
by Shrn1 H N Mukerjee

Shri Frank Anthony: Because, those
whose mother tongue 18 Hmndi have
persuaded themselves—you may not
accept my inference—that until they
destroy English, Hind1 can never be-
come the official language of this
country

Some Hon. Members: Nq, no.
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Shyl Harish Chandra Mathsr (Pali):
Disabuse your mind of this impression.

Shri Feank Anthony: It is because
of this Hindi-motivated hatred for
English that I brought this resolution.

Shri Kalika Singh (Azamgarh): I
think Shri Mishra was right in attri-
buting that motive to you, since you
are attributing this motive to others,

Shri 5. M. Banerjee: Do not with-
draw 1t and oblige any one,

Shri Frank Anthony: I am glad my
hon. friends from the Hindi States are
now disclaming any hatred for
Enghsh, and I hope in future their
policies m the Hind1 States will square
more with these professions of alleged
respect for the English language.

I was grateful to my friend Shn
Nath Pai for the attitude he took up.
He pleaded that if Government was
honest in 1its professions towards the
Anglo-Indian community, whose re-
cognised mother tongue 1s Enghsh,
then they must accept English as one
of the languages of India And he
made the plea that I should not press
my resolution because he said that
while 1t was acceptable, 1t should be
brought 1n along with other languages
and at that time we could consider
the claims of these different languages
for inclusion in the Eighth Schedule

I just want to make a comment in
passing 1n reply to an observation that
fell from Shr1 Nath Pai He sad:
although we remember the batons of
the Anglo-Indran policemen, the cul-
ture of India, the catholicity of India,
does not choose to remember the past
I am grateful for that, but I would
remund hum that 1t was not only the
batons of the Anglo-Indian sergeants
of police. We were the products of a
certain matrx—nhistorical, cultural,
social. We might have done our duty
wrongly from your point of view, but
we were not the only Indians who used
batons. There were a lot of other
Indians in the police forces who did
it, and we did our duty rightly or
wrongly according to our point of
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reconcile the charkha with the Bhakra
dam, we seek to reconcile the bullock
cart with the jet plane. We are
schizophrenics in that way.

I am a product of east and west
My thoughts and my way of life are
more western than eastern, and yet
India clings to me as she does to all
her children in innumerable ways.
That, you may say, expresses the feel-
ing of the Anglo-Indian, and yet those
are the words of Shri Jawaharlal
Nehru about himself.

And after all, this claim. of patriot-
1sm and loyalty is not the monopoly
of any commumty. May I remund
Shri Nath Pa1 that perhaps more in-
jury was done to the Anglo-Indian
community by British rule and by
Britain than to any other community
of India? He does not know this. I
am completing my history of the
community.

Until 1806 we were the soldiers of
India, we were the merchant princes
of India, and in 1806 because they
were afraid that the Anglo-Indians
mught join with the other Indians of
this country to drive them out, an
embargo was placed on my commu-
nity. After 1806 no Anglo-Indian
could get into the covenanted service,
All Anglo-Indians holding commissions
were driven out No Anglo-Indian
could hold land or property in this
country. You do not know our history,
I do. You know the more recent
manifestations of that history, but
that has not been our history entirely.

The first national bard of modern
India was an Anglo-Indian, De Rozio.
He was one of that band with the help
of which Ram Mohan Roy was res-
ponsible for the intellectual awaken-
ing, the cultural renaissance whith-
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«came to India with the English langu-
age. De Rozio has been acclaimed
Tightly not only eas Bangala’s poet,
Dut as the first national bard of
modern India, and it was the efforts
of de Rozio, his ‘Apostrophe to Free-
«dom’, his sonnets, his odes to India
that were primarily responsible for
firing the imagination and the minds
©f the youth of Bengal with the ins-
piration of liberty. I say that in pass-

I want to come back to the subject
.and meet only some of the fallacies
which have been perpetruted; and one
of them i1s. What was the main motive
-of my resolution? I wanted to remove
this taint of foreignness. And I am
grateful to the Prime Minister that he
accepted this position. He saud, yes,
we recognise the fact that the mother-
tongue of the Anglo-Indian community
is Enghsh, that they must get every
Tacility for retaining that mother-
tongue, we should recognise the need
of our giving them facilities for their
schools. This was one of my main
motives, because 1 was afraid—my hon.
friend does not know, but I know, be-
cause I am dealing with this problem
every day, the tremendous pressures
‘that I am facing in some of the Hindi
States, because~-I say, and I say it
with great regret—of this basic motive
of hatred against English; there are
some people who are avowedly com-
mitted to the policy of destroying
English, and they feel they can only
destroy English it they destroy my
schools, because they feel that my
schools are the nerve-centres of Eng-
Lish teaching, and that until these
schools are destroyed, they will never
be able to destroy English. .

Seth Govind Das (Jabalpur): I object
1o it, .

Shri Frark Anthony: It was only a
motive of fear. . ..

¥ M e Sorerw WY,

A 6 F wra & 2w wgan g P
W st @ it d el
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. Shri Frank Anthony: My hon, friend
15 not reading from cause to effect. He
i3 reading from effect to cause, My
attitude in the Parliamentary Comnut-
tee on Official Language was an attl-
tude which had crystallised after a long
period of ten years. I had explained
the process by which I had reached
that ultimate position of crystallisation,
I had supporied the fact that Hindu-
stanj should become, . . . .

ifmoe: wigma
g

Shri Frank Anthony: . . .
language of this country.

ifsn‘tf‘wm:x‘;waagz%mm
g1 dmafa sxe &t uwx o

g1

Shri Frank Anthony: Let me make
1t very clear that at that time I had
expressed my doubts 1o no less a per-
son than Shri Jawaharlal Nehru. I
said, we should not use the word
‘Hindi’, but we should use the word
‘Hindustani’, because Gandhiji with his
unerring instinct knew that it we
were going to have a language which
could be not the national but the
official language, a language which
would hold the scales evenly between
ull the peoples who constitute this
ethnographical museum in this coun-
try it had to be a neutral language,

Pandit Thakur Das Bhargava
(Hissar): There is no difference bet-
ween Hindi and Hindustani actually.

Seth Govind Das: Satan is quoting
Scriptures.

the official
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Mr., Deputy-Speaker: Order, order.

Shri Frank Anthony: It is not a neu-
tral language. -

I have said that I am prepared
to accept here and now Hindustani
as the official language. I want a
language that 1s neutral. I want a
language with which no one identifies
his religion; I want a language with
which no one identifies a particular
community; I want a language with
which no one identifies the oppression
of any linguistic minority; I want a
language with which no one identifies
the oppression of the language of any
Languistic  manarity Had we had
Hindustani, we would never have got
all these manifestations which today
bhave created a revulsion not only 1n
my mmd. Ask the Mushms what
they fcel; ask the Sikhs what they
feel.. (Interruptions.) This revulsion
has come because you have traded in
hate.

¥ wmfax W@ : e oA,
7g @ver fggaa AR fey &1 7@y
2, w9z = A e wiamt
T
Shri Frank Anthony: I say this to
my friends as the Prime Minster has
said but sa:d it perhaps more euphe-

mestically that you cannot impose
your language on any other peoples.

¥ rfarg e - #YE R Y wTA
qrgar 0
Shri Frank Anthony: It is this im-
position motive, it 13 this hatred
motive that has created this revul-
gion against Hindi.
o fow war Arevaw “oaxe” (fegdy)
fog fasga i v feg i ag @
Shri Frank Anthony: No; hatred
will beget hatred. (Interruptions).

Shri 8, M. Banerjee: This is too
much.
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Shri Frank Anthomy: I am a very
small person; I cannot create any re.
vulsion agamnst Hind.. Why is there
this revulsion agamnst Hindi in this
country?

Seth Govind Das: There is no re-
vulsion.

Shri Frank Anthony: If you say,
there 1s no revulsion, if you say that
the people m the south want Hindi,
if you say that all the Sikhs want
Hindi, 1f you say that, ...

Setb Govind Das; Have voting on
your resolution, and you will find
what the position is. (Interruptions).

Mr. Deputy-Speaker: Shall we be
able to go on like this?

T 94 FHAE a7 FL !
o warern fe - 7, W Afwd

JYTOR WPNA : AT §, a7 4T
3 ®Y a1 7 fed 1 (Y 78 7EYA
X &, I Y wgA ffwd

Shri Surendranath Dwivedy (Ken-
drapara): This is not a controversy
between Hindi and Enghsh.

Shri Frank Anthonmy: It is not, but
in spite of that it was sought to be
made so 1n this country.

There 1s one thing in regard to
which Shr1 Nath Pa: has intervened,
and which has jogged my memaory.
And I think it 1s good that I should
say something with regard to the
observations that fell from his lips. I
wanf to reassure him that let him not
feel that this community that I have
the privilege of representing is not
identifying itself with India. As I
say, there is schizophrenia; there is
schizophrenia among some Hindus.
That is a part, as I say, of the fact
that they have emerged from some
kind of social, cultural and educational
matrix. But let me remind you that
I am a microscopic minority, and I am
making my contribution to India....
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An Hom, Member: Let him address
the Chair,

Shrt Frank Aathony: . ..according
to my mmnate capacity for loyalty.
Perhaps, Shry Nath Pai does not know
that the history of Kashmur mght
well have been differently written but
for the Anglo-Indian pilot I am

Shri Braj Raj Singh: You are one of
them

Shri Frank Anthony: I am glad of
that I want you to realise

Pandit Thakur Das Bhargava: My
hon friend should speak what 1s rele-
vant so far as the resolution 1s con-
cerned He 15 only beating his own
drum and saying that he has done this
and done that, or that his community
has done this or that Are we discus-
sing the resolution or are we discus-
sing the Anglo-Indian community
here? It 1s not fair to speak of these
things on this resolution

Shri Braj Raj Smmgh: We are proud
of every Anglo-Indian

Pandit Thakur Das Bhargava
(Hissar) But we want to hear about
the resolution I want that the hon
Member should speak what 1s rele-
vant to the resolution and not waste
the time of the House

Shri Frank Anthony: I was only
answering the criticism that let the
Anglo-Indians serve India We are
serving 1t and we are dymng for 1t

Mr Deputy-Speaker: If the hon
Member addresses the Chair, perhaps,
he might have less difficulty

Shri Frank Anthony. I want to repel
one or two other fallactes One fell
from Shrn H N Mukerjee My hon.
friend Shri Nath Pa: said that he was
considerably impressed by Shn H N
Mukerjee’s argument, and I was
not ... Shri H N Mukerjee 13 a
great personal friend of mme. But
Shri H. N. Mukerjee in his usual,

AVGURY 7,
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tution
rather fevered way and with his nor-
mal sort of verbal-cum-historic hy-
perbole talked—unfortunately, he is

not here today....

Shrimati Renu Chakravarity (Basir-
hat) He 1 ill

Shri Frank Anthony: But that does
not take away my respect for him I
was only criticising his sentiment He
felt sorry for people who live in this
kind of twilight world, with a sort of
hybridised culture I was sorry for -
Shn H N Mukerjee when I saw this
picture of self-pity that he had drawn.
He said that English had meant cul-
tural enslavement of this country.
I know something of this subject
And may I say with-great respect that
Shr1 H N Mukerjee when he spoke
m this way was not in the best
Bengal1 tradition?” For, what 1s the
Bengali tradition? The Bengali tra-
dition 1s a tradition of cultural demo-
cracy, the Bengal tradition 1s a tra-
dition of a synthesis of cultures, that
1s not a hybridised culture That 1s the
apogee of cultuie, the ultimate ex-
pression of the highest form of cul-
ture, when you get a synthesis of
cultures And that 1s the tradition of
Bengal and for anyone to talk of the
cultural enslavement of India by the
bringing of English 1s to talk without
a knowledge of what happened How
did Enghish inform the education of
this country? It informed Indian edu-
cation at the demand of Iaberals led
by Ram Mohan Roy Ram Mohan
Roy refused to allow India to have,
according to him, this pall of ignorance
drawn over 1t by the perpetuation of
Indian education It was as & result
of the insistence of Ram Mohan Roy
and his fellow-Bengali Liberals that
English was brought to this country
A great gift of hustory And what
happened”

16.50 hrs.
[MR Sreaxrr in the Chair]

As a result of Ram Mohan Roy's tn-
umph, India rushed forward to an in-
tellectual awakenming; India rushed
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forward to a cultural renaissance
through and by English brought in
at the instance of Ram Mohan Roy.
India jumped from medievalism into
‘the modern world.

That is why I repel this thesis that
English led to the cultural enslave-
ment of India. English led to an in-
tellectual awakening in India.
English led to a cultural renaissance
in India. Tilak, one of your greatest
patriots, proud of his own language,
said. ...

An Hon, Member: Say ‘Our’ (Inter-
ruptions).

Shri Frank Anthony: Yes ‘Our’
{Interruptions).

it Wame ww (W)
wgr gfemer ady &, w7 a7 & A
FAT H1ET 4, 99 fe T @, war
431 ¥zA iy %7 aemy w8 gf v

Shri Frank Anthony: As I was say-
ing, the greatest Indians have recog-
nised the place of English. I was
quotng Tilak. He said that India,
through English, received not only the
inspiration for liberty, but through
English 1t received the inspiration for
patriotism According to Tilak, there
was no Indian patriotism till India
was informed with the leaven of
English literature and Enghsh think-
mng Do not let us, in this spite and
hatred for English, blame English for
everything,

And after all, what have the
greatest modern Indians done? The
great thinkers, the writers, the crea-
tive artists—what have they done?
They have interpreted themselves,
From Ram Mohan Roy, Aurobindo
Ghosh, Jawaharlal Nehru, Sarvapalli
Radhakrishnan, C, V. Raman—a whole
host of them. What have they done?
They have interpreted themselves.
More than that, they have interpreted
the spirit, the ethos, of India to the
outside world through English. India
would have been unknown to the ex-
tent that it is known today but for
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these great creative artists who have
interpreted India to the outside world.

And what has English done? It has
brought to this country the broad im-
pulses, the impetus, of freedom, of
liberty, all the progress in every field
of human thought and endeavour.

Several Hon, Members: No, no,

Shri Frank Anthony: Let us not at
least be churlish in this matter. Ag I
say, I wanted to allay a certain illu-
sion. Even Rabindranath Tagore—he
was never challenged—said he receiv.
ed his great inspiration after reading
Shelley and Keats. (Interruption).

As regards foreign-ness, may I say
just one word? I do not understand
it. I have shown that legally and
factually, English 1s as much a langu-
age of this country as any of the
other languages of this country,

Seth Govind Das: No.

Shri Frank Anthony: My hon. friend
still says ‘No’. If English is foreign,
1t may be foreign in its origin. But
then 1t 1s no more foreign than
Sanskrit. Its foreign-ness is relative,
that there has been only 200 years
acclimatization whereas the acclimati-
zation of Sanskrit has been for 2,000
or 3,000 years. And then if you carry
this argument of foreign-ness to its
logical conclusion, where do we land?
Then as a nation, we live, we move,
we have our being in everything
foreign. What we are doing here is
foreign. Parliamentary democracy is
foreign; our administration or ad-
ministrative pattern js foreign (In-
terruptions). Our jurisprudence 1is
foreign; our legal system is foreign.
Everything we do i{s, I say, foreign
(Interruptions). 1 am pleading for
English and 1 am pleading for it in
a right way. Enghsh has become &
part of the warp and woof, of Indian
life and of Indian thought. Let us
ask ourselves this question: what is
the life-line of Indian unity? What is
the answer? Enghsh.
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An Hen. Member: Culture.

Shri Frank Anthony: With all res-
pect, in spite of this unity of culture,
the history of India before the last
200 years was a history of tribalisms.

Several Hon, Members: No, no.

Shri Frank Anthony: The unity of
India was brought about only in the
last 150 years (Interruptions). I know
my history as well as anybody else.

Seth Govind Das: He has forgotten
it altogether.

Shri Frank Anthony: All the facets
of Indian history today, of Indian
unity today, political, administrative,
judicial and, most important of all,
intellectual, owe their inspiration to
English. What is the mortar of in-
tellectual unity in this country?
English., What is the mortar of emo-
tional integration in this country? It
is English. Then shall we end this
life-line of unity, because of emotions
of passion and hatred......

Shri C. R, Pattabhi Raman (Kum-
bakonam): I would beg of my hon.
friend not to over-argue his case.

Shri Frank Anthony: I am coming
to the end of my peroration.

I wish to thank the Prime Minister;
he has more than accepted what I
, wanted. He has assured me with re-
gard to my own language and to the
needs of Anglo-Indian schools. He
has inveighed against the attitude of
the Hindi enthusiasts. He has said
that this question of Hindi must be
decided not by the Hindi-speaking
people, but by the non-Hindi-speaking
people.

Shri Nath Pai has also said that he
is entirely in favour of my Resolution
but that it must come up along with
certain other languages. The Prime
Minister has made it categorical. He
has said that he sees no objection to
English being in the Eighth Schedule.

AUQUST 7, 1960
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Some Hon. Members: No, no.

Seth Govind Das; He never said
that.

Shyi Frank Anthony: All that he
said is that if I force the issue at this
particular time, it might create un-
necessary friction. Because of that,
I ask for leave of the House to with-
draw my Resolution.

¥ Mt T wsEw @), H
argar § fr g8 gmama & aax dfen
& 94, 78 fagr 7 fenm o Wil
qIX a1 qg a9 w5 | qafer &
aTEan € fai g8 ang xa gy Ae > faar
A WIT FIA K/ qT A FaAorT A X
fFgn & qaga M a@IF

=it v fag (araor) - fassr
T =feg 1 A Dfer

Mr. Speaker: Order, order. With
the motion for withdrawal, all excite-
ment must subside.

There is an amendment in the name
of Shri Surendranath Dwivedy. 1Is he
pressing it?

Shri Surendranath Dwivedy: In
view of the fact that the hon, Mover
has asked for leave to withdraw the
Resolution, I do not press my amend-
ment,

Mr. Speaker: Has the hon. Member
the leave of the House to withdraw
his amendment?

The amendment was, by leave, with-
drawn,

Mr. Speaker: Has the hon. Mover
the leave of the House to withdraw
his Resolution?

The Resolution was, by leave with-
drawn.
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of Banks
16.50 hrs,

NATIONALISATION OF BANKS

Shri Ram Krishan Gupta (Mahen-
dragarh): 1 beg to move the follow-
ing Resolution:

“This House recommends that in
order to check tax-evasion and
increase national income, the
banks be nationalised”.

Nationalisation 1334
of Banks

oww wgivw : ug WhqwT
WrIsgw § O fr & 1@ wAw
uw fear § . .

Mry Speaker: The hon. Member
may continue on the next day.

17 hrs.

The Lok Sabha then adjourned tilT
Eleven of the Clock, on  Monday,
August 10, 1959|Sravana, 19, 1881
(Sake).
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201. Shippingcorporations 108184
Traffic administration
" for Delhi . 108486
203. Exhibidon of ﬁlms ax
railway stations . 1086-87
204. Prices of Telco Loco-
motrves 1087—90
20s. Utlisationof nngmon
facilities in States 109092
207. “Composite Atta". 1092—94
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motives . 1094—97
209. Pochampad Project 109799
210. Co-operative sugar fac-
tories in Bombay State. 1099-~—1100
211. Surplus machinery of
Hirakud Project . 1100—02
212, Thermal plant at Mug-
halsararin U.P. 1102-03
2r3. Scheme for mtensivc
culuvation 1103-04
214. Indun ship adnft in
Arabian Sea 1104—~06
215, Cattle disease in Mnm-
pur 1106-07
216. ‘Rab: Cumpa:gn 1107—1I10
217, Smdyofnecproducmg
methodin China 1110—12
218, Central Ayurvedlc
Counail . . 1112—16
219, Foodgmns from
U.S.A. 1116—19
WRITTEN ANSWERS TO
QUESTIONS 1119—~87
S.Q.
No,
220. Gudivada-Bhimavaram
Railway Line | . 1119~20
221. Squatting on Railway
Track . 1120
222. Timber seasoning 1121
223, Irwin Hospital, Delhi , 1121
224. BhakraDam 1122
225. Supplyofriceto Mndrn 1122
226. Ayurvedic manuscript. 1122-1123
227, Kosi cansls 1123
228. Licenses for radio scts. 1124
229. Reorganisation of the
9 Central Water and
Power Commission, 1124-28§
230. Alarm Chain Pulling . 1128

WRITTEN ANSWERS TO
QUESTIONS--contd.
SQ. Subjeet
No,
231. Kathus Peeder Canal |
232. Hindustan Shipyard .
233, Surplus Railway Land
234. Potato growersin Hima-
chal Pradesh . .
23s. Food production in
Uttar Pradesh
236. Skymaster Air Setvu:e
in Astam Sector .
237. Second bridge over the
Yamuna

Extension of B G. hne

rom Baraun: to Samas-
tipur

Unaushorised medlcnl
practitioners

Panchet Hill Project

238.

330,
240,

U, s.0.
No. e

337. Corruption cases 1in

B:kaner Division

State Health Education
Burcaux

Raillway Protection
Force, Northern Rail-
way .

Commussionsand Com-
mutteesunderthe Mims-
try of Raillways .

338.

339.

340

341. Survey of New Lines
on Central Railway.

342 Thefts of treadles.

343. Passenger facilities at
Baraunt

344. Tube-wellsin Omu .

345. Air services in
NEFA. . .

346. Hindustan shipyard

347. Licensed porters union
at Howrah .

348. Temporary labour lt
Ports

349. U.N. Mission to utudy
C D. programme .

350. Report on shipbuilding
and ship repairs ,

351. D.V.C. . .

3s2. D.V.C.Act. ,

353. Radar at Gsuhati air-
port

354.

Irrigation ‘and Fotu
tential of Indian
ivers. . . .

Coroaons

1128-36
1126
1126-27

1127
1127-28
1128

1129

1129-30

1130
1130-31

1131

1131-32

1132-33

1133

1134
117438

1135-36
1137

137
1137-38

1138-39
1139
1139-40

1140
114042
1142

1142-43

31434
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355
356

3s7

358
359
360

361
362

363
364
36s
166
367

368
369

370

371

372

373
374
375
376

377
378

379
380
381

382

Rent for leased ratlway
land

Surplus machincry with
Irrigation and Power
Projccts

State Agricultural Cre-
dit(Reliefand Guarantce
Funds)

Pile bridge near Badla
Station

Ice-cream plant  n
Delhi
Pilferage 1t mor
ports
Deprtmental catering
Purchase of aircrafis
and aircraft paris
Ticketless trnel
Surface dratnage
Orientation  Tramning
Centres
Commonwealth coaxial
teleph me cable svstem
P &1 building Chan-
digarh
Alr services
F sheries Techlog cal

Institute

C D programme 1n
Bombay State
Co-operative sugar fic
tories  in Bimbav
State

Development of ports
on West and Fast Chast s
of India

“Kharnf Campaign *
Overbridgesand under-
bridges at level cross-
ings

Tractorandl ght engine
collision

Smuggling of foodgrains
and sugar from Deth:
Soil conservatuon
Irrigation and Power
Schemes 1n Orissa
Rural Water Suppl
Schemesin Oringq Pply
Consolidation of land
holdings

Flag station between
Chaukhand: and Lohta

P &T Commuttees and
Boards for Kerala State
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383 National Co-operative
n Development and
4 Warchousing Board
Grants to Orissa
. 384 Village Co-operative
1144-45 Sociceties
385 Kharagpur Waltair
1145 Passenger Tramn
386 Agricultural loans 1in
1145-45 Tripura
357 Bill regarding Muni-
1146 ¢ pal Corporations
38 Dental Chinics 1n Dis-
1147—19 trict Hospnals
" 89 Himachal State Trans-
114950 3 port
1150 390 TARI
391 Wages of workers in
T150-51 TARI
rist 392  Assam  Co-operative
Societies Act
ns: 393 Wind Mill in Rishan-
pura Village, Delhi
sz 394 Adulteration of food-
stuffs
1152 53 39< Health Insirance Sche-
1153 me 1in Delh
396 Bamkhet-Chamba R-ad
1153 4 397 Vanmthotsava
398 Purchase of o1l tan-
1154 Nres
399 Quarters of P & T
11§4-5§ emonloyees
400  Doubling of Vyaya-
wada-G 1dur Secion
1155-56 401 Civil Hosprial, Imohel
1156 402 T B Chnic of the
C wil Hosp tal Imphel
403  Eaport of wheat from
1157-58 Punjab
404 Purchase of rice from
1158-59 Punjab
405 Purchases from Sml
1159-60 Scale Industries
1161 406  Govind Sagar
407 Bridge over river Go-
1161-62 mn
408 Indo-Russian and Indo-
1162 Polish Shipping Servi-
Ces
1162-6 409 Handhing of Indian
cargoes by British Shup-~
1163-64 ping Services
410 Railway Primary Scho-
1164-65 ols
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116§
1165-66
1166
1166-67
1167
1167-68

1168
1168-69

1169-70
1170
1170-71
17

1171
1171-72
1172

1172-73
1173

1173-74
117475

1178
1178
1176

1176-77
17

1177-78
1178

1179

1179-80
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WRITTEN ANSWERS TO
QUESTIONS-—contd

U.sQ. Subject
No,

411, Bone manure

412, Milestones on National
Highways

413 Soil Testing Labora-
tones .

414 Mlk Powder Factory,

4 Vipyavada .

41§, Audt of Eastern Ship -
ping ration

416  Sheds on Nangal Plat-
form

417 Dogssortracing thieves
418, Hindustan shipysrd

419 Plane acadent at Senta
Cruz .

420 Quarters for railwoy
employees in Bikarer
Division

421 Kashmur tourists

Statement by the Deputy
Minsster of Rairlways,
Lorrecting an answer to
& Question

MOTIONS FOR
JOURNMENT .

The Speaker wathheld s
consent to the moving of
the following adjournment
motions  given notice of
by the members shown
against them —

(1) Alleged arrests
of Scheduled Ca-
stes, Scheduled

AD-

Tnbesand other 11, G
Balasaheb  Salunke,

Backward Class-

{Dany Diaxer)

CoLUMNS

118082
1182
1182
1183

1183-84

1184
1184-85

1185
1185-86

118u
1187

1187

1187—93

Notice bv Sarvashn
Bhaurao Krishnarao
Galkwad, D A Ka-

K Manay

es agriculturists  Shenkarrao  Khan-
in certain districts  derao Dige and N
of Bombay. Shiva Ry

(1) Suuatton  1n
Pondicherry on
the eve of forth-
comung elections
to the Repre-
sentauve As-
sembly there.,

RE _MOTION OF PRI-
VILEGE

The Speaker withheld his
consent toft;:rel r;mng ofa
uestion of privilege given
Elouce ois.:;g Shr;l '3’ P.
regarding the state-

mg:, madein Lok Sabhe

Nouce by Shrimat
Renu  Chakravarity
and Sarvashni K T.
K Tangaman: and
T. Nagt Reddy.

1193—1227

by the Mirister of Home
Affairs on the 3rd August,
1959 expressing hus nabi-
Ity to lay on the Table
the report of the Governor
of Kerala on the situation
in Kerala

PAPERS LAID ON THE
TABLE

(1) Copy of a statement on
sugar situation in  the
country

(2) A copy of each of the
following statements show-
1ng the dc 10n taken by the
Governmenr  un various
assurances, prorises, and
undertakings given by the
Manisters during the van-
ous scsions of Secand
J.ok Sabha

() Supplementary State-
meni No, IV<Seventh
Session, 1959

fu) Supplementiry  State-
ment Ny,  VIHI—<Sixth
Session, 1958

(in) Supplementary  State-
mert  No  XI—=Fifth
Session, 1958

(1v) Supplementary  Stare-

ment N1  XX~—Fourth
Sesston, 1953

(v) Supplemertary  State-
ment No o XXI—Third
Session, 1957

(v1) Supplementary  State-

mem No XXVI—Second
Sesson, 1957

() A copv of Nouficanon
N> G SR ss50 dated the
gth Mm, 1959 under
sub-s¢¢ 1on %) of
se¢ 10n 3 of the Lssenunl
Commudnies Act, 1955

(4) A copy of the Annudl
Report of the Central
Warehousing  Corpora-
uon for the year 19§7-58
ajong with the Audited
Accounts, under sub-sec-
uon (9) of Section 42 of
the Agncultural Produce
(Development and Ware-
housin, Corporations
Act, 1956

(5) Copy of a statement show-
1ng retail prices of coarse
nice 1n Colcutta and in the
sub-divisions of West
Bengal duning 1958 and
1959.

1340

CoLvmns

1228 - 30
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BILL INTRODUCED

The Oil and Natural Gas
Commussion Bilf.

AMENDMENTS MADE
BY RAJYA SABHA AG-
REED TO .

The Amendments made by
Rajya Sabha to Phar-
macy (Amendment) Bill,
as passed by Rajya Sabha,
were taken 1nto considera-
tion and agreed to.

BILL PASSED

The Deputy Mwmister of
Law (Shni  Hajarnavis)
moved for the considera-
tion of the Public Wakfs
(Ext~nsion of Limutauon)
Bill. The modon  was
adopted. After the cliuse-
by-clause  consideration
the Bill was passd

REPORT OF COMMITTLE
ON PRIVATE MFMBLRY’
BILLS AND RLSOLU-
TIONS ADOPTED

Forty-sixth  Report
adopted.

MOTION RE INCREASE
IN ALLOCATION OF
TIME TO A PRIVATE
MEMBER’S  RESOLU-
TION . . .

was

The Muusier of Porhamea-
tary Affairs (Shn Saiya
Narayan $mha) moved

[DarLy Digst)

COLUMNS
1231

that time allotted for the
discussion of the Resolu-
tion» wnclusion of English
i the Eighth Sche-
dule of the Cons‘itution
be increased by 24 hours

The motion wdas adopted.

1231 ~62

PRIVATE MEMBER'’S RE-
SOLUTION WITH -
DRAWN . .

Further discussion on the
resolution re inclusion of
Enghsh 1n the Eighth
Schedule of the Constitu-
tion moved by Shri Frank
Anthony on the 24th Apnl
1959 and the amendment
thercto  concluded and
the Resoluuon was with-
drawn by leave of Lok
Sabha.

126263

PRIVATE MEMBER’S RE-
SOLUTION  UNDER
CONSIDERATION .

Shri Ram Krishan Gupta
moved the Resolution re
Nauonalisstion of Banks,
The discussion was not
concluded.

AGENDA FOR MONDAY,
AUGUST 10, 1959/SRA-
VANA 19, 1881 (SAKA)

Dascussion on the Report on
Road Trensport Reor-
ganisation.

1264

1266

1242
CoLumas

1266 ~13,2
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